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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*



». (▼)

IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENTARY DEBATES 
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OFFICIAL REPORT

8<>79

PARLIAMENT OF INDIA 
Wednesday, 11th April, 1951

Ttie Hofne met at a Quarter to Eleven 
of the Clock

[M r . D epu ty -S peaker  in the Chair]
ORAL ANSWERS TO QUESTIONS

T rade A g reem en t  w it h  A u s t r u

Prol. S. N. Mlshrm: Will the 
Minister of Commerce and Indutitry
be pleased to state:

(a) whether trade agreement with 
Austria has been renewed; and

(b) if so, whether scheclules of ex
port and import remain as before or 
have they been revised?

The Depoty Mlalster of Commerce 
and Indnatry (Shri Kannarkmr); (a) 
Yes, Sir.

(b) The schedules of 9Mori and 
import have been revised. Copies of 
the agreement have been placed in the 
Library of the House.

Prof. S. N. Mishrm: May 1 know 
what was the volume ol trade wltli 
Austria during the last year and what 

the balance of payments position?
Shri Karmarkar: 1 presume my hon. 

friend wants it for 1949-50. For 1949
50 the figures are: imports Rs. 57,47,000 
and exports 52.19,000. balance of trade 
minus ^ .  5,28,000. As r€«ards 1050-51 
for the period April, 1950 to January 
20, 1951 imports amounted to
Rs. 1,53,43,000 and export# to 
Rs. 1,48,71,000. Balance of payments 
during that peripd was minus 
R«. 4.72,000.

Shri A. C. Giilia: What are the main 
it«mi of import?

ttiH Kamaikar: I should like to 
have notice.

Shri R. Velaywibaft: May I know 
who Is looking after our trade Interests 

Austria? Is there a Trade Commla- 
woner, if not, who is looking after our 
intereaU?

Shri Kmrmarfcar: I am .not aware
whether we have a Trade Comm s-

sioner in Austria or noi. This part^ 
cular agreement was a result of ncgo 
tiation on our behalf by our dlplomaltr 
representative in Switzerland, M c 
Dhirubhai Desai,

1NDO“P ak1STAn’ TRA0ER8' BOARO

*3002 Prof. S. ill. MIshra: Will the 
Minister of Commerce and Industrf 
be pleased to state:

(a) whether it is a fact that; a movf 
is afoot to form a loint Indo-Pakistan 
Traders* Board; and

(b) iX so, the extent to which th f 
move has crystalli$CKl and 'tbe  ob}erts 
of the pir6pqs«id orgai>i$ationT .

The Deittty-MhUrter 6f CMinieiici 
aRd ladRsto (Shri MirmaHulr);

■ and <b). Govemmtot have seet 
certain newspaper reports in thf 
matted, but they have '
formation.

no further ii>

- j» u i  h  >
tatoH H. s . Moaiir: May 'l kitotf 

what if the difflicuity in the way (4 
anriving ht >a setti^me^l when thr»e>  ̂
change ratio has been agreed upon?|

k  a r n r ^

tite iKMDL sftemDer xerors TOT7 

U i  I ^

u r t j  ^  ^

^  »• ^
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»j A  r ^ r * ^

[Giani G. S. Musafir, Is the hon. 
Minister aware of the fact that th€ 
trade market of Amritsar is being 
Tuined due to this delay?]

Bhri Karmarkar: I could not follow

; j i  —  - c r i^  • ^

y S y i *S ^  l i
ySf.

I, -  ^  j^ ;,3 L ,5  ,5,l< „f ^  ■

I .  #» ^

,jSX>* *) <- ^  lf»> *»

^  ^  „f ^  >*
W  ^  l*>) o ’-**'

: t ) l}  f i

- 4
' [Giani G. S. MuisaAr: What I mean 

to ask is whether the Government is 
aware of the fact that Amritsar which 
Is a bii? trade centre and also a border 

f iistric t is suffering a heavy loss due 
' (o the delay on the part of the Govern
. ment in arriving at a settlement with 

Pakistan and as a result of which the 
whole of Punjab is suffering?]

S h ri, Karmarkar: I am afraid my 
hon. friend is under a misapprehen- 
•lon. The question related to some 
Organisation unconnected with Gov
ernment. It has nothing to do with 
Government.

u V

; film * -  ^

fGlanl G. 8. Musallr: Mav I know In 
thh  connection whether the Govern
ment reco*»nise the non-offlcial bodies 
Of the traders or not?]

% Shrl Karmarkar: If it is in the
‘ hiterestfi of the rnimtry It m l^ t  be 

recognised, otherwise not.
P ^ f  R N, M«shra: M«v 1 krow 

wh^+>'er Crn\f^mn\eni have any lnf«r- 
mntion <?»̂ or»sors of this
move on the Indian side?

Shri Klarmarkar: Apart from the 
newspaper, report Government have 
AO further information available.

Shri B. Velayudhan: May I know 
whether the Government have received 
any complaints that the Pakistani 
traders are given preference even in 
India when they come here on tem
porary permits?

Shri Karmarkar: No, Sir, not to my 
knowledge.

Cotton

*3003. Dr. Ram Subhag Singh: (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
it is a fact that the U.S.A. Government 
has allocated an additional quota of 
cotton to India?

(b) If so, how many additional bales 
of cotton have been allocated?

The Deputy-Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). We have so far received a 
total allocations of 2.00.000 bales (of 
500 lbs. each) in two instalments. In 
terms of Indian bales of 400 lbs. each, 
it comes to 2,50,000 bales.

Dr. Ram Subhag Singh: What is the
additional allocation?

Shri Karmarkar: There has been no 
additional allocation; we wanted 4 
lakh bales, out of it so much has been 
allocated up till now.

Dr. Ram Subhag Singh: May I know 
Ihe total allocation in bales of Ameri- 
ean cotton for this year?

Shri Karmarkar: In respect of India 
these have been the allocations which 
I have mentioned—2,00,000 bales 
which in terms of Indian bales amount 
to 2,50,000 bales. That is the quantity 
allocated till now.

Shri T. N. Singh: May I know
whether there has been any revision 
in the price of this cotton of late and 
whether the price compares favoiu^ 
ably as against Egyptian cotton?

Shri Karmarkar: I should like 
have notice.

to

Kaka Bhagwant Roy: May 1 know
the variety of this cotton?

Shrl Karmarkar: The variety Is 
American—for further information 1 
will hrtve to inquire.

Shri Chattopadhyay: What was the 
allocation last year?

Shri Karmarkar: I have no infor
mation with me here.
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WJ : 4' 5 ftr
^  f f ,  t  pRpft
^ a r r <  ?

[8hri Bhatt: May 1 know the num
ber of bales that have been received 
out of the cotton that was allotted? J

Shrl Kannarkar: We have so far 
granted licences for the import of a 
total quantity  of 2,74,265 bales costing 
Rs. 33*58 crores approximately. 
Actually, however, Imports will 
materialise only to the extent of the 
allocation. Against the total the arrivals 
at the port of Bombay up to 17tb 
March, 1951 amounts to 61,654, bales 
of 500 lbs. each.

Shri Dwivedi: At what rate have 
we bought it?

Shri Kannarkar: I would * like to 
have notice.

Shri Sondhi: What is the reason for 
this small import? The allocation
2,50,000 bales but the quantity imported 
is only 61,000 bales?

Shri Karmarkar: I may, subject to 
further inquiry, say that it is obviously 
due to shortage of shipping. But it is 
coming gradually—there is no fear of 
our not receiving it.

Shrl Jhunjhunwala: May I know to 
whom and on what basis the quotas 
are allotted? Are the quotas given 
only to consumers or outsiders also?

Shri Karmarkar: My present infor
mation is that quotas are given to the 
mills and the traders.

Shri Jhanjhunwala: To what extent 
has it been decided to give to the mills 
and to what extent to the traders?

Shrl Kannarkar: I shall have to find 
It out

-LT<f

^  Ui*‘ J r -

■ [Glaid G. 8. Mimflr: May I know 
the number of such factories that have 
stopped work due to shortage of 
cotton?]

1ft i m i f n r t : arrtniTH ^hr

• #  wcTfym «TT f’P

^  ’TfIf C

I
[Shri Karmarkar: In this connectloii 

the hon. Minister had said that p r^  
bal)ly no factories had cloacd down 
altiiough the production had gone down 
due to the shortage of cotton.]

NEWSPRIIfT
• 3 m  Dr. Ram Sabhag Stagii: WiU

the Minister of Commerce and ladni* 
try be pleased to state the quantity 
of newsprint imported from Britain 
in the year 1950-51?

The Depnty-Miiiister of Commem 
and Industry (Shri Karmarkar): 6,604
cwts. of newsprint was imported from 
United Kingdom in the nine montbi 
April to December, 1950.

Dr. Ram Subkag Singh: May I kaow
whether Britain has effected any cm 
in our newsprint import because n  
newsprint scarcity over there?

Shri Karmarkar: I do not think fO, 
but I will Uiquire.

t ,
I  pp ^

r»T5y
filT *TWTSt  ̂ ^  W
firw ^ ?PTf-7 aftr ^ fjr ^

t  •
[Seth Ckrvlnd Dm : So far as tN

question of newsprint is c o n c e r n e d ^  
the Government aware of the 
Madhya Pradesh 4 ^ -5
scheme to s ta rt a
which, however, could not be done duj
to financial rtringenry and do th*
Government propose
of help to the Madhya
ment for establishing and starting tWi
miUTl

#  ^  «frc
^  ^  prrO  t  w r  *T59 
^  I  ^  ?*T m m

iftT >
rshri KarmMlur: We have fuU 

sympathy with that and wf *>*«« 
out and consider what help we can 
give.]
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t tr l  8hiT* Rao: Is my hon. friend 
maklr^ any effort to secure larger 
•upplies of newsprint from other parts 
Qf the world in view of the very des- 
K^rate plight in which newspapers are 
at the present moment?

Shrl Karmarkar: I think Govern
ment are making H'^rculean efforts to 
get newsprint, but it is not available.

Shrl Shiva Rao: M^v I have some 
description of those Herculean efforts?

Shrl Karmarkar: Well, the Herculean 
efforts have not come to a fruition. 
There cannot be a long description of 
It, but we are trying to get more from 
Canada and other sources.

Dr. Ram Subhag Singh: May 1 know 
the percentage of our newsprlril im
ports from Britain to our total imports, 
and also whether imports from other 
o6untries have been reduced?

Shrl Karmarkar: I should lik^ to 
And that out.

Dr. Deshmukh: May I know if the 
hon. Member knows the reasons for 

scarcity? Has the world produc- 
Uon gone down, or is it a case of non- 
iVailability because of stock piling by 
Other nations?

Shrl Karmarkar: Off hand, my in
formation is that it is not so much due 
to non-production but it is due to 
greater consumption by United States 
of the newsprint from Canada and 
Canada is th« largest supplier of news
print to the world, i understand 
b a t  United States at the moment 
consume about 96 per cent, of Canada’s 
production. Substantially, that has been 
the cause of the present scarcity.

IWTF "WTT i  I
tSIiri Dwtvedl; What is the difference 

^tween the newsprints manufactured 
01 Canada and United Kingdom and 
does It make any difference In import
ing them?]

rskri Karmarkar: I would require 
ttotlce 90 far as prices are concerned.]

Dr. Ram Subkag Sln«li: May I know 
whether newsprint supplied to our 
aewfipapers would be hiHher r^dwtd  
during this quarter of the jrearT

Shrl Karmarkar: 1 am not sure: ’̂ or 
are we contemplating an immediate 
reduction; but if necessity arises and 
supplies become short, naturally there 
will be a consequent reduction.

Shrl T. N. Singh: May I know wViat 
is the source of manufacture of the 
newsprint that comes from Britain, 
because I believe Britain does not 
manufacture newsnrlnt? Kither ft Is 
Newfoundland or Finland from whom 
she must be ^ettins the newsorint.

Shri Karmarkar: I understand that
the source Is Canada.

Shri A. C. Guha: May I know fr->m 
what other countries newsprint has 
been imported during this year?

Shri Karmarkar: Notice.
Shri R. Velayudhan: Is the M1nf?»ter 

aware that Britain contracted earlier 
for bulk purchase of newsprint ^rom 
continental countries and we c *n- 
tracted later, with the result that we 
could not get any newsprint from iM  
continent?

Shri Karmarkar: Government do not 
think that the reason for non-supjly U 
later contracting as such. The reason 
is scarcity.

Slid R. Velayadlian: Is newsprint 
included in our stock piling pro
gramme?

Shri Karmarkar: We cannot «ei 
enough newsprint for current consumo- 
tion. Where is the question uf stock 
piling?

Shri Karimakara Menon: Is there
any attempt to produce newsprint in 
India?

Shri Karmarkar; There has been ont 
enterprise going on in Madhya Pradesh 
and it will be some time before news
print is actually produced.

Dr. Deshmukh: Has the Government 
taken into account the coming elec
tions, and what arranpen^ents are 
going to be made to supnly adequate 
amount of paoer to the oecple and to 
the prospective candidates?

Mr, Depttty-Speaker: Every effori b  
being made.

Shri IU rmai%ar; lEvery . l>
be^ng made, as the D ep u ty-S p ^ ^  hks 
said. .

Dr. Deshmukh: You mean every uik- 
successful attempt is made^

Shri T. N. Singh: The hon. Miniver 
stated that the newsprint supoMed by 
Britain is actually obtained by ler 
from Canada. May I know whether this 
is supplied to us from the ailocatloD
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made to Britain for her own purposes, 
01 whether Uiere is any additional 
quota supplied to her for being sold 
to India?

Shri K araarkar: On this, 1 would 
like to have information from Ihe hon. 
Member.

Salt

*3005. Or. Ram Subhaff Slnfh: (a)
Will the Minister of Workai, ProductioJi 
and Supply be pleased to state whe
ther it is a fact that the supply of salt 
in India exceeds the demand?

(b) If so, what are the qua;:ititiei> 
(in tons) of supply and demand of taU 
each year?

The Hinister of Works, ProdiictUMi 
and (Sbxi Gadgll): (a) Yen
since 1950.

(b) A statement is laid on the Table 
oi the l^oiiae.

STATEMENT

Year Prodaction K«quirem6iai«

1040 1 Oft millioa toiii. I 08 million

1000 milliou t 2 *51 million loa'f

1051 8 00 million toa*. f  OJ miltion
^Bsiiiiialed)

«Dr. Ram Sabhaf Siacli: It appears
from the statement supplied to me that 
we are surplus in salt, may I know 
whether we export salt to any foreign 
country?

Shri Qadgil: The matter is under 
consideration* but if any particular 
factory produces more durinfc 1951 
than what it had promised, its requefct 
will be favourably considered

Dr. Ram Subhag Singh: Is any
licence required for production of salt 
and is any licence fee charged?

Shri GadgU: Yes 

^  ?

IShrl Dwtredl: May I know the
quantity of salt that would be pro* 

' duced in Kutdi?]

I , anfl 

#f+>f «srrw S3ft

a, ^  w m  «p( t  >
* [Shrl Gadril: I cannot off-hand give 
the quantity of salt produced in Kutch 
but the estimates for this year are 
of nearly 713 lakh maunds.]

^  fWf • ^
^  T< ftwrfl if, OT

#  artVv Ilf flfr w  k
^  ?nr ftTJTf i  fv  ^  OT
^  i  wnF< ^

?

[8«th GoTiad Da>: When the . ^
duction of salt here has surpassed llii 
requirements have the Ctovernmem 
decided not to import at least aalt 
from outside?]

«n»f»TW : «tw ^
^  f r f<  ^  sT(f lin rf;
WWTf I

[Shtl Giidifl: No lalt wlU be Inh 
ported from outside during this 7 ^ 4

t  fv ^  win VI
«>fr< fv̂ TT <3rf i fv wtPrv
#  f  f f < ^  »nrwT SOT ?

(Shrt T. N. siach: Is it a fact that
it is being propagated for some timo 
that some salt should also t>e imported 
from outiiide on religious grounds?]

f  fv  m»T V? KB. i  Op 
<ri5e # 3iTit«T ^

I ftfiii i
fit Hif «rr fr o

^  w iJrr w w ft
«iTf vw  fir flBt < «iw

#  1
[Bktl OadffU: There Is soom trulb

about it that some people are aaiing
- should Quad iroathat rock salt 

religious point of view. ^ t  we ^avt
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decided whether it be rock salt or any 
other salt we are not going to import 
It Irom outside but we will meet the 
requirements from our own stocks,]

8hri R. Velayudhan: May 1 know 
^hlch are the States where salt is|  ̂
Under  ̂ control?

Mr. Deputy-Speaker: That is going 
from one question to another.

Shrl Haflsain Imam: Is any effort 
made to export our salt—I mean sea 
laltn-to Pakistan?

Shrl Gadffil: I have already answer* 
9d that question. In a barter agree
ment, it may be necessary for us to 
give salt to other countries.

fiUui J. N. Haiarika: May I know the 
t^uantity of salt meant for purposes 
other than human consumption?

Bhrl Gedgll: Quite a considerable 
quantity used for industrial purposes, 
?uch as manufacture of soda ash. It 
il also used for tanning purposes.

Shrl Chattopadhyay: When the
supply of salt exceeds the demand, why 
is it that scarcity is felt from time to 
time in many of the States?

Shrl Gadgil: It is due, as 1 said the 
other day, to the fact that in certain 
States there exists a system called the 
nominee system. These nominees do 
not keep to the programme and occa^ 
sionally they create aitiflcial scarcity. 
But whenever any such position is 
referred to us, we immediately rush 
«alt by special trains.

Pandit Munishwar Datt fjpadhyay:
May I know whether the Saurashtra 
ficheme for production of salt Iras 
taken effect?

^hri GadgU: l require notice

"ft . 4  JT?

^  'wr Trr»r i  ft?
fT VT j? aftr

fffTT ^  ’

Kihil Dwlvedi: May 1 know whethei 
a fact that there are two rates of 

la it and if not so, may I know the 
reason why two prices of salt are pre- 
iralent—one four pice a seer and the 
jther four annas a eeer?l

' J  <ft vnu ^  i  »Tr̂  <r5T*f 
iintv an# i  t

LShri Gadgil: The ordinary salt has 
only one price and is sold at the ration 
shops at the rate of one anna per 
seer.]

^  -ffr 

#  ? r t  ^  WT ^
«ff, shk  ^

11

IShri Bhatt: Did the Salt Committee 
make any recommendations regarding 
the increase of production of salt» and 
if so, what steps the Government have 
taken to implement them?]

<it<Om : 5ft 4\ i
anfl ^

I  ^  «T«r 'ift %9 'jrw'l #

ftr<rr i  i

LShri Gadgil: The recommendations 
made are being considered while some 
of them that could immediately be 
implemented have already been im
plemented.] ^

Shri A. C. Guha: The hon. Minister 
stated that occasionally salt scarcity is 
brought about due to the defective 
working of the nominee system. Do 
Government propose to abolish thi> 
.system? ^

Shri GadgU: This nmtler we have 
taken up with the various State Govern
ments.

Dr. Kam Subhag Singh; May I know 
whether our rock salt production is 
sufficient to meet our demands?

Mr. Deputy-Speaker: There is no 
rock salt here.

Dr. Deshmufcli. May ji know if the 
hon. Minister knows as to the parti
cular areas In which salt is available 
at the controlled rate of one anna?

Shri Gadfll: Tt is available in Delhi 
to begin with.

Shri Hussain Imam: Is this Sambhar 
salt or sea salt?

Mr. Deputy-Speaker: Yes, Kaka
Bhagwant Roy.

Kaka Bhagwant Hoy: Is it under the 
consideration of Government......

Mr. Deputy-Speaker: Tlie hon. Mem
ber would kindly get up and put his 
question with confidence. He Is half 
•Ending and half sitting.



II Oral Answers 11 APRIL 1951 Oral Ansivers

ShH B. L. Sondlil; Stand erect.
Kaka Bhafwant Roy: Is it under 

the consideration of Government to 
import salt from Pakistan?

1>T

^  ^  I
[Shri GadgU: Why take Pakistan

Mlt?]
Kaka Bhagwaat Boj: Are there 

some wagons lying on our border?
Shri GadsU: Before this policir was 

announced, some wagons were in the 
territory of PJ:.P.S.U. and at the 
request of the P.EP.S.U. Government 
we gave powers to that Government to 
conflscate them.

IMPORT o r  H savy  Ca sting s

*SM6. Shri S. C. SamanU: WiU the 
Minister of Commerce and ladiiflrtry
be pleased to state the quantity and 
▼idue of special Czechoslovak heavy 
castings for crushers that have been 
imported during the years 1948 and 
1950?

The Depttty-Mliiister of Commerce 
aad Industry (Shri Karmarkar): The
information is not available, as cast
ings are not separately specified in the 
trade returns.

Since no import licences for heavy 
castings for crusher machineries from 
Czechoslovakia been issued during the 
years 1948, 1949 and 19f>0, it is likely 
that no crusher machinery was actually 
imported.

Shri S. C. Samanta: Has the atten
tion of Government been drawn to 
the Czechoslovak Economic Bulletin, 
Februnry 1950, which says that cast
ings were sent to India and Rumania 
In large quantities?

Shri Karmarkar: I have not had 
occasion to look through that. But I 
shall do so and if there is anything 
particular I :>hall let the hon Member 
imow

fissKNTUL S u p p lie s  Aci

•JH7. Dr. M. M. Dm : Will th# 
Minister of Commerce and ladostry
be pleased to state:

<â  the number of prosecutlont In
stituted under the Essential Suppllea 
Act in the different States administer
ed bv the Centre during the year 
1050-51:

(b) the number of cases disposed 
•trf;

(c) the number ol convictions
• igorous 1 ^prisonment

^d) the number of convicllons 
v'Uhout rigorous impri.^onmpnt; and

(e; the tolai value of goods vonfts-
ated?

The Minister of Commerce and 
Industry (Shri MahUb): (a) to (e). 
A statement is laid on the Table of the 
House. Appendix XXI, annexur^ 
No. 22.J

Dr. M. M. Daa: May I know, Sir, 
whether the hon. Minister is in a posV 
tlon to let us know the number ol 
prosecutions under this Act in Part A 
and Part B States.

Shri Mahtab: We will have to coQeci 
that information. *

Dr. M. M. Daa: May 1 know whvthet 
the five businessmen that were arrested 
last week in Delhi were arrested undef 
this Act or under the Preventive Detei»> 
tlon Act?

Shri Mahtab: I do not know who 
were the persons who were arrested 
If the hon. Member gives me detailt 
I shall And it out

Shri R. K. Chaodhnri: May I kno\^
Sir, the number of cases in whicl 
convictions were set aside bv th# 
superior courts and the number ol 
cases which ended In arauittal by tha 
trial courts? Is it a fact that the nunw 
her or cases In which accused hav# 
been acquitted either by the trial of 
appellate court outnumber the rasei 
in which they were convicted?

Shri Mahtab: I would refer the hoiL 
Member to the statement

Shri Raj Bahadur: In which province 
were the largest number of persona 
arrested In this connection?

Shri Mahtab: In Delhi
Pandit Munlshwar Datt Upadhyayi

What are the articles In respect of 
which the largest number of convl^ 
tions took place,

Shri Mahtab: I want notice of thaA 
question

PfiT ^  ^
f tm  m i  i  ?

iShri Jangde: Will the hon. MinistM 
he ple£Ked to state whether it is a fa<̂ l
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that licences of controlled goods have 
again been issued lo those shopkeepers 
and licence holders or their relations 
who have been convicted or fined 
under the Essential Supplies Act?]

Shrl Mahtab: I feel sure that tber 
are not given licences. Whether those 
who are given licences are their rela
tives or not I cannot say olT-hand.

Dr. M. M. Das: May I know. Sir, 
whether it is a fact that a large num
ber of cases were discharged after 
execution of good conduct bonds? If 
•0, Is tJjpJr nupib^r?

Shrl MahUb: 1 am sorry 1 have not 
got that information.

Shrl Som^vaiie: May I know, Sir, 
how many persons were arrested f6r 
these offences, whose cases were not 
taken to the courts under instructions 
of either State Governments or the 
Central Government?

Shrl Mahtab: I am only concerned 
with the Centrally Administered Areas, 
and so far as the Central Government 
are concerned they have given no 
instructions in this matter. It is left 
to the courts to decide.

•ft? f w  Trwr K ^  ^
#  «TT w  ^  >if ?

[Shrl Dwivedi: May 1 know out of 
persons arrested ilhder this Act how 
many were Government emplojrees, 
and what is their number state-wise 
and what action has been taken against 
them?]

Shrl Mahtab: Officials are not con
cerned with the Essential Supplies 
(Temporary Powers) Act. It is only 
traders who are concerned.

Shri Dwivedi: I know of an instance 
where a civil supplies ofTlc'er was sus
pended in Vindhya Pradesh.

Shri Mahtab: He might have been 
proceeded against departmentally.

Pandit Munishwar Datt Upadhyay:
Has any official been detected in any 
of these offences?

Shri Mahtab: I am sorry I have not 
got that information at present.

Dr. M. M. Das: May I know in how 
many cases the maximum punishment 
laid down in the Act was awarded?

Slirt Blahtab: So far as I imagine in 
no case the maximi^m punishment has 
been

Shri Ramaswamy Naida: May I
>:ri(nv the commodity in regard to 
which the largest number of convic
tions took place?

Mr. Deputy-Speaker: That question 
has already been answered.

Shri Kamath: With regard. Sir, to 
the Centrally Administered Areas, how 
many cases of this kind were witb^ 
drawn after prosecution had been 
launched and cases instituted in court? 
I asked for this information last ses
sion, but the Minister asked for notice. 
I do not know whether it is available 
now.

Shri Mahtab: I have not got that 
information now. I shall let the hon. 
Member know later on.

Mr. Depaty-Speaker: In such cases. 
I would suggest to hon. Ministers that 
in regard to assurances they give, they 
may circulate a memorandum to hon. 
members through the Parliament 
Secreti^ia^

Shri Karmarkar: I would like to 
have a ( larification from you. Sir. 
When we ask for notice, we take it 
that unless a specific question is tabled, 
we do not give the answer. But w her^ 
ever we promise to give any informa
tion, the practice is for the Ministry 
to supply the information lo the hon. 
Minister of State for Parliamentaiy 
Affairs and he lays a statement on the 
Table.

Shri Ramaswamy: Would the Chair 
be pleased to instruct the Parliament 
Secretariat to make a note such 
things and remind the Ministries?

Mr. Depaty-Speaker: This is being 
done by the Ministers themselves ana 
the Minister of Parliamentary Affairs 
from time to time lays statements cm 
the Table of the House showing how 
far such assurances have been imple
mented. No further directions are 
necessary.

Book Value or Stores

*<3008. Prof. K. T. Shah: Will the 
Minister uf Commerce and Indastry 
be pleased lo state;

(a) the total value, as recorded in 
the Ministry’s books, (i) of the various 
kinds of stores, installations, or equip
ment. maintained in the Ministry of 
Commerce and Industry and Supply 
as on the 31st December, 1950; and (11) 
the total capital cost of the buildings, 
and other structures, plant and 
machinery, tools and implements, fix
tures and furniture, provided aiid 
maintained by the Ministry or by 
Corporations working under or la 
association with it. as on the 31st 
December, 1950: and

(b) the provision made for the pro
per maintenance of the Stores,
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latlons, and equipment, plant and 
machinery, tools and Implements, 
fixtures and furniture, main- 
taiiieci by the Ministry, as on the 31st 
December 1950?

The Minister of Commerce aad 
Industry (Shrl Mahtab): (a) and ()t>). 
A statement is laid on the Table of 
the House. fiSee Appendix XXI, an- 
nexure No. 23.]

Prof. K. T. Shah: 1 enquired in the 
Notice O/Ilce, but did not get any state* 
ment in regard to this question.

8 M  Blalitab: As usual this has been 
laM on the Table,

Mr« Depotj-Speaker: Laying on the 
Table is dilTmnt from supptoring 
cctpkMi to Notice Office.

8 M  Mahtab: At any rate, there has 
bepn *M?th^pg in tbia matter.

Prof. ¥L T. Shah: I went there at 
about 10 oVlock and got two state
ments relating to the next questions, 
but nothing with regard to this.

Mr. Depnty-Speaker: 1 will make 
enquiries. We will come back to this 
later.
TRAVIHXniO ALL0WAMC£S—*MIN1STRY Qf 

■ COM M ana llfDaflTRT

*SM9. Prof. K. T. Shah: WiU the 
Minister of Commeree and Indnatry
be pleased to state the amount spent 
op account of travelling allowancftg in 
India anid outside India separately toi 
Ci) the hon. Minister and nis Deputy;
(ii) the Public Servants or ofHcii3c of 
the Ministry; and (iii) members of the 
Qon-oflicial public travelling on tlie 
work of, or in connection with the 
work of the Ministries of Commerce 
and Indu.stry and Supply in the years 
1946-47, 1947-48 (Post-Partition), 1P4«
49 and 1949-507

The Minister of Commerce and 
Indastry (Shrl Mahtab): Two state
ments are laid on the Table of the 
House. (See Appendix XXI, nnnexur<=̂  
No. 24.]
Min is t r y  of Wo r k s , P roduction  and

S upply  (T ravelling  A llow ances)

♦3010, Prof. K. T. Shah: Wilt the 
Minister of Works, Prodactioa and 
Supply be pleased to state what was 
the amount spent on account of tra
velling allowances in India and out
side separately for (i) the hon. Minis
ter and his Deouty; (ii) the i^iblit 
Servants or officials of the Ministry; 
and (iii) members of the non«ofllcial 
piU)lic travelling on the work of, or In 
emnection with tbe work of, ^

Ministry, In the years 194fM7, tJ>47-48 
(Post-Partition), 1948-49 and 194d-50?

The Minister of Works. Production 
and Supply (Shrl G a d ^ : A state
ment containing the required informa* 
tion is laid on the Table of the House. 
[See Appendix XXI, annexure No. 2').]

Shrl Brajeskwar Prasad: In connec
tion with the hon. Minister’s visit to 
Ahmedabad, may I ask whether the 
inauguration of the Shooting Gallery 
comes within the purview of his 
M in is^ ?  ^

m ui Cjk^gtt: It does
9hrl Saraagdhar Das: In case of air 

Joumeyg, are officers s ^  pai4 l |  fa»e^ 
or only one faref

Shrl Gadgll: I rcigu r̂e notice of that 
question. Blit everything is done accord
ing nita-

Visited Assam d u r in g  tbe last lour 
y e a rs  o f h is  office a t  Delhi an d  is i t  
in c lu d ed  here?

Shrl Gadgll: The hon. Minister has 
been Minister only for three years and 
six montfis. Four years are yet to >e 
tm t ,  but he e x p ^  to vt^iV

DoLccf TO D ispla csp  P a ^ sp ifs

*3011. Pandit Manlshwar Datl Una- 
dkyay: Will the Minister of RehabOb- 
tkm be pleased to state whether there 
have been still camps distributing doles 
to the displaced persons and if to, 
what was the amount so distributed 
in January, 1951?

The Minister of Stote for BehaMII* 
tatlon (Shri A. P. lain): Yes. Tbe 
total amount distributed In January,
1951 was Rs. 24,75.000.

Pandit Manlshwar Oatt Upadhyay:
May I know what was the amount 
spent in January, 1950?

Shrl A. P. Jaiu: I do not know what 
useful purpose that supplementary 
will serve, because there were diiTerent 
persons living in the camps in January. 
1950. The exodus from East Bengal 
had not taken place then and there 
were very few camps of the western 
refugees. But I do not have the figlirei 
here.

Pandit Manlshwar Datt Upadhyay:
WiU the hon. Minister be pleased, e 
say what was spent in March, 1050*

Mr. Depoty-Speaker: Ck>uld that ahie 
not have been iocUided in this ques
tion? How can a Minister be expected 
to earry Ogurss in his mind?
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 ̂Pandit Mnuisbwar Datft Upadhyny;
For how many days or months are 
these people kept on doles before they 
are allotted any work- wh^t is thf‘ 
practice?

Shrl A. 1*. Jain: The original inten
tion was that no person should be 
allowed to live in a ramp for more 
than two weeks on doles, and later on 
lifter he had been dispersed from the 
camp, doles for two weeks may be 
g^en. But this has been found Im- 
pHicticable and people have been found 
jiving on doles until they found work.

Shrl Bharati: What was the total 
’"num ber of people livinir on doles In 

January, 19517
SttiH A. P. lain; 2,45,000.

•ft 3ft
^  v r d  11̂  v n n

^̂ 5rnrr wfi^r garr aftr sf r̂
#  w  fan  ?

[Shrl Bhatt: Will the hon. MiuioUii 
be pleased to state as to where the 
largest amount of money was spent 
and wherp the least?!

^  «P*»

a m  JT? <srr*r
«»rimr ^  aftT ir^ rwi*r 

^  wrt *f fw n  3rra 5ft ^  ^  
t ,  « rv^ ofi6 m

rr^ 5<»n t

[Shri A. P. Jain: The largest amount 
was spent in West Bengal and the 
least, if we take the Eastern part Into 
con:;ideration, In Assam. But il it i« 
taken tor the whole of India, there are 
several such provinces, their number 
belug teeveu or elnthl where ru)t a penny 
was spent.]

Slirt B. K. Das: Has any outside^ 
l ^ n  given any dole?

Shrl A. P. Jain: Ordinarily no doles 
are given outside the camp, but some 
money has been given by the Relief 
Commissioner on an ad hoc OBsis by 
way of dole.

PiBdit Munishwar Datt Upadhyay:
• What is the admission to these comps 

now per month, approximately?

Shrt A. P. Jain: Admission to all the 
camos excetkl the Ranaghat Camp in 
West Bengal has been stopped. There

he Ogures are quite low, may be juot 
a few thousand per month.

Shri Bharati: Is Uie dole given iii 
the f^rm of money or in the form of 
foodstuff?

Shrl A. P. Jain: In some places the 
dole is given in the form of cash, in 
other places partly in cash and partly 
in kind.

Shri T. N. Singh: May 1 know what 
is the implication of ‘still cam ps—the 
question asks ‘whether there have 
been still camps distributing doles*?

Shrl A. P. Jain: The hon. Memk>er 
had better ask the questioner and not 
me.

Mr. Depaty-Speaker: There is 4i mis
placement of the word ‘still’.

Shrl A. C. Gaha: Wiiat is the num- 
L>er of persons in camps now in Assam 
and what is the proposal of the Gov
ernment as regards their rehabilita
tion?

Shn A. P. Jain: The number of 
persons in camps in Assam was 1,919 
on 24th March * 1951. Now some of 
these are permanent liability, that is, 
\mattached women, old and infirm 
And others may have bf‘pn ^ent fo 
IVTanlpur already.

Shri A. C. Guha. iviuy L Know 
whether this includes th#» Hgures for 
Ha char also?

Shri A. P Jain: No. ft does not
Shrl A. C. Guha: May  ̂ know thv 

iigures for Cachar?
Shn A. P. Jain: 1,992
Dr. Kani Subhag Singh: May 1 Know 

what is the amount of dole given tc 
a refugee in cash and what is the 
quantity of dole given to him or her 
in kind?

Shrl A. P. Jain: Tliere are variout< 
.scales, and I would like to know for 
which particular place the hon. Mem 
ber wants to have the answer,

Shri T. Hnssaln: May I know thb 
number of displaced persons from Ea^ 
Bengal in our camps who have left 
for East Bengal?

Shri JL P. Jain: Wc have no statistical 
i»f such persons.

Shri Sonavane: May X know tht> 
minimum and maximum value of these 
doles given to an individual disolaced 
person, and would the hon. Minister 
think of (hani?lng the word ‘dole* lnt<̂  
» more desirable word?
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Mr. Depnty-Speaker: The eftrllcr 
half may be answered. The latter half 
is a suggestion.

iS&ri A. P. Jain. Now doles to dis
placed persons fron' Er^st Pakistan arp 
given cn the following scale:

Rs. 3 per week per adult and Hs. 2 
per week for a child below eight years 
of age, when given in cash. ^

When given in kind, up to an extent 
of P .̂ 3 per adult per week and up to 
an extent of Rs. 2 per child below 
eight 3̂ r s  of age, per week.

When given in cash and kind, Rs. 2 
In cash and 2 seers of rice and
7 chatfbks of dal per adult per week, 
and Rs. 1^-0 in cash and 1 seer of 
lioe and chattaks of dal per week 
for a child under eight years of age

In the Yol camp for children up
Mr. Oepnty-Speaker: many

such camps are there?
Shri A. P. M n \ Two more, Sir
Mr. f^i«ty-Speaker. The hon

Minister may lay a statement on th  ̂
•̂ -.Vie.

Otsflaced P er so n s* C amph

*.19i2. Pandtt Mimlshwar Oatt 
Upadh.yay: Will the Minister of ITelia 
UUtaUon be pleased to state:

(a) the population of displaced per 
sons* camns as on the 1st January. 
1051 and the daily expenditure iricrur 
red on such camps; and
, (b) how many of the disulHced pti 
•on.s have been absorbed in Govern
ment or senii-Governnient services and 
how many of them have been settled 
oil land by the end of 1950?

The Mtalstor of State for Rehabiti 
UtioB (Shri A. P. Jain): (a) 2,45.000

It is not possible to give flares of 
daily expenditure which varies with 
ttie constantly changing camp popula 
tVin.

(b) 58,200 displaced persons have
been absorbed In the services of the 
Central and State Governments. Infor
mation In regard to the number em
ployed in semi-Govemment services 
h  being collected and will be placed 
on the Table of the House in due 
eourae. ^

As regards the numt>er of persons 
settled on land, attention of the hon. 
Member is invited to my reply to 
Starred Question No. 585 answered on 
1st December, 1950.

Paa4H Monlshwar Datl Upadhyajr.
May I know how much has been s’̂ ent 
on providing these dlsnlaced persons 
with agricultural implements or tn

giving them lump sums to make their 
own provision for these?

Shri A. P. Jain: Different scalcs of 
money for different places for agricul
tural implements have been laid down. 
I cannot be expected to carry all these 
cietaiJed figures in my head.

Shrimati Velayudhan: May I know 
whether the Government are working 
according to any fixed time schedule 
to provide houses for the displaced 
persons from West Pakistan now living 
in camps?

Mr. De^ty-Speaker: It is a different 
question altogether. This is about dis* 
plar^J persons’ camps.

Shrlaiall Tdayvdhaa: They are in 
«*amps.

air. Depttty-Speaker They are in 
c amps no doubt

Shrfl A. P. Jain: Sir, there are uô  
camps of displaced persons from West 
Pakistan, except the Yol and Jammu 
camps. All other camps have been diâ  
banded now, except that some of the 
persons may have been living in the 
places which were once camps. •

Pandit Munishwar Datt Upadhyay:
May I know in what States have these 
displaced persons been allotted land 
^nd what is tho average holding?

Shri A, P. Jain: That will be a ques
tion that will tnke at least some time 
to answer, because the area of the 
land allotted in each State varies .

Mr. Deputy-Speaker: Has the hoii. 
iN înister got the information with him 
at present?

Shri A. P. Jain. Y es I h a v e  g o t the 
answer

Mr. Oepuly-SpoAker: In which cam 
it may be laid on the Table of the 
House

Shri A. Jâ n; 'fhat information 
tias already been given to the hon. 
Member concerned. I have given the 
figures of the total and it is a ques
tion of dividing them up.

^Mr. Deputy-Speaker: Question Na 
1013.

Shri Rattuutfwamy: Sir, I suggest 
that with this question No. 3023 may 
also be taken.

Mr. Depaty-Speaker. I have no 
objection. They relate to the samji 
matter. .

An Hon. Member. Or Subramaniam 
IS absent
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Mr. Deputy-Speaker: That is an im-
porUint matter ai)d the hon. Member 
wants to have that question put

No'?. 301 and 3023 may be answered 
logether.

The Minister of Commerce and 
Industry (Shri Mahtab): I have no 
objection.

Shri Sondhi: Sir, the hon. Member 
m whose name question No, 3013 
ftlands is not here.

Mr. Depnty-Speaker: The hon. Mem
ber is aware that in case of very 
Important questions affecting large 
sections of the community, the Chair 
has been always allowing that question 
to be put in this manner.

Yarn D istribu tio n

♦301.̂ . Dr. V. Subramaniaum: (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
it is a fact that the Buckingham and 
Carnatir Mills have been allowed to 
distribute thoir yarn through their 
own agents and are distributing three 
bundles per ioom per month, while 
Government give only abotit half p 
bundle?

(b) How many mills have b^en 
authorised lî ke that to distribute theli 
yarn through their own agencies?

The Minister of Commerce and 
Indnstrj (Shri MahUb): (a) Under 
the All India Yarn Distribution Scheme, 
the Buckingham and Carnatic Mills, 
Madras, are scheduled to supply about 
500 bales of yarn per month to the 
Madras State. As the internal distribu
tion of free yarn is the responsibility 
of the Madras Government, that 
Government had permitted the Mills 
in August. tomporarily, for a
period of threo months, to distribute 
their nroductlon of yarn allorated to 
the Madras State through their own 
d^nlors subject, to certain conditions 
This period was first extended by a 
month and tliercaflcr the concession 
was extended by another six months 
The dealers of the Mills could dlstri- 
bute 3 bundles oer loom per month in 
the beeinniru: but thev had to reduce 
the quantities supplied to individual 
weavers to the level of simnlies 
allowed to other we>^vers in the district 
according to the instructions of the 
Collector concerned.

(b) Twentv-three mills, other than 
the Buckingham and Carnatic Mills, 
have been oermltted by the Madras 
Government to dl‘?tribute yarn through 
their own agencies.

Control  on Yarn

♦3023. Shri Kathnaswamy: Will the 
Minister of Commerce and Indiistrjr
he pleased to stale:

(a) whether it is a fact that the Mill- 
workers* Association of South India 
l)avt* requested the Government of 
India to remove the control on the price 
and distribution of yarn manufactured 
from imported cotton and if so, v^hat 
steps Government have taken io im
plement the suggestions;

(b) whether it is a fact that some 
mills in South India were closed and 
if so, how many of them due to cotton 
shortage; and

(c) whether Government propone 
to allow private industrialists to pu?'-* 
<‘hase cotton from foreigp countri^  
and if not, why not?

The Minister qf Commerff^ as;! 
Indastry (Shri Mahtab): (a) Yes. The 
Government considered the suggestion 
but could not accept it. I suppose the 
hon. Member really intended the MiU- 
owners’ Association and I think it is a 
printing mistake. It has been printed 
as Mill-workers’ Association.

(b) The number of closure of. Textile 
Mills in Madras is seven; 4 are totally 
doted and three partially closed. OiA 
of tifese, two t6tal lind two 
closures are due to cotton shortage.

(c) Import of cotton is open to the
Trade as well as ind,ustry. land is vMr 
ject only to availability in the forelj^ 
countries. '

Shri S. V. Naik: Question No. 304P 
may also be taken with this. It relates 
to yarn allocations to Hyderabad.

Shri Bharati: Arising out of answer
to part (b) of question No. 3013, the 
hon. Minister stated that about 23 miUc 
are allowed to distribute their yarn 
through their own agencies. Is this 
distribution made after the stipulated 
quota which might have been fixed by 
Government and if so, what is the pen- 
centac'o which these mills have been 
permitted to distribute through their 
own agencies? Mav I also ask whether 
that system has been working satis
factorily and have Government any 
information with reference to that?

Shri Mahtab: There is no percentage. 
As It appears the Madras Ooverrt- 
ment at one time- decided that in 
certain areas yarn should be d l s ^  
buted by the mills throuch their 
agtnrles. The State n o m in ^  couV 
not lift the quotAc In time and i n o T ^  
to fao<Htate <1<s*rlbution they 
the mlllB to do i1.
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Shri Bhamtl: May I know It that is 

sliii functioxiiD4{, Sir? 1 want to know 
Wi*e.i tney allowed it. Was ho percen- 
ta ie  ftxed for tboir distribution?

.Vlahtab: From the order of the 
Madras Government, it appears that 
no percentage was fixed. The system 
i:i still continuing.

Siiri Bharati: Am I to understand 
that they distribute all that they pur
chase?

Siiri Mahiab: They distribute the 
allocations which are made on the 
mills for that area.

Siirl Bathnaswamy: If the answer 
given by the hon. Minister to part (b) 
oi my question is in the affirmative, I 
shouid like to know the names of the 
mills that were closed due to the short
age of cotton.

Shri Mahtab: Although I said that 
two mills have been totally closed and 
two partially closed on account of 
cotton shortage, the investigation goes 
to show that the immediate cause was 
the cotton shortage and there are dis
tant reasons ^Iso for the closure. As 
for instance, Messrs. M adr^  gp^nniiig 
and Weaving Mills Co** Ltd^ Madras 
was given an allocation of 1«OOQ bales 
cf n w  cotton for the period ending 
August 1950. The MUl  ̂ did not pur
chase any quantity of cotton out of 
this allocation during the past three 
months. Before closing down on I5th 
AuqruJrt, IQ50. they transferred without 
the permission of the Textile Commis
sion 700 bales of raw cotton to its 
sister concern. Messrs. Khandesh Spin
ning and Weaving MiUv Girgaum and 
r*'->orted *N*V raw cotton stocks. It
seems therefore that the shoilage of 
cotton could not have been the
Immediate cause for the closure on
15th A u^st, 1950. AU these causes 
are there. We are taking all possible 
steps to supply all the mllui with quoUs 

reaiy  to purchase the 
stock allocated to them.

Shri Goenka: Is the hon. Mitiister 
aware that the Madras Spinning and 
Weaving Mill was closed ten years

•Uottcd to ihU  MiU ia  j«»x  ll»eO?

774 lo r^ s  'and ^ n lo y ln g  aboutW O 
labourers. The mills haye remained 

^or a number of vears prior fo 
re-«tartin<r in Auifust 1949 and worked 
only S4,000 spindles in one shift for
8 hours. The allocation was made to 
them, as I said l^efore.

What is the total num- 
^ l l 5 ^stributed to these 23mills in the recent past sav in 
January or February. I ^  wkh to
dfstrih f' rigures available of thedistnbutir,n made to the old agencie^

Shri Mahtab: 1 am sorry that 
IS not with me now. With regard m
m f i i r f  ‘ '• ''“"titles distributed b ? th e  

“  “  ““  '> «  

tern of distribuUon through their
S T ly ? " ®

MahUb: Prima facie there 
seems to be no complaint, because as 

said the Madras

h aS en /d  t o m ^ ^ S ^

 ̂ t**** it Issomewhat of a different subiert 
inconven/ent

have no objection to allow the hon. 
Member to put questions on (hes« two.

hv #kL w J  request was madeby the Hyderabad Government to allow
Asamjahi mills to 

distribute their yam In Hyderabad?
Shri Mahteb: It is not only from 

Hyderabad but from many States the 
nulls are representing to distribute the 
auota themselves, but unless the State 
Governments suppirt their demiSd 
ye do not generally accept their 
demands.

Shri M. L. Gupto: «  the Hyderabad 
Oovernment approach the Centre oa 
this matter, naturaUy It means that 
they are supporting their case.

information in
not available.

ShH A* a  Gtoha: May I knpw if the 
Government have found lliat the 
method of distributing y a m , tbroOgh 
th e»  mills is more to the cdnvenlence 
of the weavers? Do the Go^Hnirient 
gro|x>8e^^ extend this method to oiher

Airi klaliiab: It is not this Govern
ment which is doing this; it is the 
State Government of Madras that has 
done this. DistribuUon is left to the 
State Governments. They do It as ^ e y  
think proper in the circumstanres.

Shri TeBkatanunan: May I know
when the Madras Spinning and Weav
ing Mills re-atartad functlonkigY



Oral Answers 11 APRIL 1951 Oral Artswers s m

Shri Mabtab: It revstarted, as I read 
out, In August, 194U; subsequently It 
iias been closed.

Shri Venkataraman; How long did 
mill tunctioi)?

Mr. Depnty-Speaker: How does it 
arise?

Shri Mahtab: 1 read out the
report......

Mr. Deputy-Speaker: Is it the inten 
tion of tne hon. Member to find out 
meticulously wnetner the date given 
by tne Hon. Minister is correct or not? 
Tuere must be a point in asking a 
question. This relates to matters of 
detail with respect to distribution of 
yarn in a particular State. Again and 
again supplementary questions are put. 
The hon. Minister has given an indica
tion that the details have been worked 
out, so tar as the States are concerned 
by the States themselves. What is the 
good of pursuing this question, unless 
It be to put the Minister in the wrong?
I would call the next question

Caustic Soda

*3014. Shil A. C. Guha: Will Uie 
Minisier of Commerce and iBda&try 
be pleased to state:

(a) from what countries caustic 
soda is imported; and

(b) the price India pays for import
ed caustic soda and the ex-factory 
price of indigenous product?

The Minister of Commerce and 
Industry (Shri Mahtub): (a) From the 
U.K.. the U.S.A. and Italy.

(b) The price of the imported 
variety is, at present Rs. 30 to 35 
cwt. c.i.f. The ex-laclory price of in 
digenous Caustic Soda is Rs. SO to 32 
per cwt.

Shri T. Husain: What are the names
of the firms in India producing caustic 
soda, and what is their annual produc
tion?

Mr. Deputy-Speaker: These are
countries from which caustic soda is 
imported. How is the hon. Minister 
expected to have a list of all the firms 
producing caustic soda here.

Shri Mahtab: I have the list here.
Mr. Deputy-Speaker: The hon.

Minister need not answer that ques
tion.

Shri A. C. Guha: What is the total
requirement of the country, and what 
is the amount produced?

Shri Mahtab: The requirement is 
63,500 lbs. The total capacity of in

digenous production is 19,068 lbs. and 
the total producUon 10,846 lbs.

i. ^is the protection given to this industry
and whether full use of by-products Is
made by our factories?

Shri M ^ tab ; The industry was 
recently mvestigated by the T a rS  
Board M d their recommendaUons a n  
now l^ing examined by the Govern
ment. Therefore, no protection has as 
yet been given to this industry.

S u r pl u s  S torks

Ktehorlmohaii Tripatht: 
i  1 Minister of Works, Prodar-UoB

Mid Supply be pleased to state:
(a) what amounts are payable and

to the U.K. ana u.s.A. Governments in resoect
taken over by Tndla;

(b) what porUon of the total sale 
(ffoce^s so far has been spent o\’8r

^ n t s ?  '^o™"'>ssion to disposing

TOe Minister of Works, Prodactioii
f  (Shri Gadgil): (a) The
hon. Member’s attention is invited to 
the answer given on 11th March iQ'in 
by the then hon. Minister for Industry 
and Supply to parts (a) and (b) <rf
K ^ a r

(b) The total expenditure, (includ
ing agency charges and establishment 
expenditure on account of Messrs. Tata 
Aircraft Limited as Government of 
India s agents for the disposal of 
American surpluses), during the period 
1st April, 1946 to 28th February, 1951. 
maSSy^ to Rs. 6*81 crores approxi-

Shri Kishorimohan Trlpathi: What
was the total book value of the goods 
taken over and the value of the goods 
which are still to be disposed of?

Shri Gadgil: I can give only rough 
estimates; it is much better that I 
should require notic-e for giving the 
exact figure.

Shri T. N. Singh: May I know what 
is the basis on which the payment of 
commission and other dues is paid to 
Messrs. Tata Aircraft Limited?

Shri Gadgil: The terms roughly 
were that they were to be paid a certain 
amount for establishment charges, and 
certain fees in relation to the book 
value of the goods sold.

Shri T. N. Singh: May I know what 
is the amount so far paid to this firm
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and at what rate It works, and whether 
any attempt is being made to revise 
the basis of payment?

Shri Gadgil: The amount so lar paid 
to Messrs. Tata Aircraft Ltd. is 2*72 
crores. But, very recently, the terms 
of the contract were modified consider
ably.

Shri Hussain Imam: Will the hon. 
Minister enlighten the House as to the 
total value realised by the disposal 
of these stocks?

Shri Gadgil: It is very difficult to 
give it now. A fair idea is possible if 
I were to tell the House that the per
centage of expenses to realisations 
comes to about 3-89.

Shri Klshorimohan Tripathl: Is it 
a fact that the U.S.A., while handing 
over the disposal goods, made it a 
condition that a certain portion of the 
proceeds should be spent on social 
services in India? If so, has any 
amount been so spent?

Shri Gadgil: That has been carried 
out because we have been selling the 
surplus goods to several public insti
tutions and educational institutions at 
practically nominal prices.

Shri T. N. Singh: Is it a fact that 
besides the commission of two per 
cent, which was agreed to be paid, in 
the beginning, to Tata Aircraft Ltd., 
there are certain other ircidental 
maintenance charges which are being 
paid, and may I know how they work?

Shri Gadgil: I think all the establish
ment and incidental charges are in
cluded in the sum that I have given.

Pandit Munlshwar Datt Upadhyay:
May 1 know what is the book value 
of the disoosal articles received from 
the United Kingdom, and whether all 
of them have been disposed of?

Shri Gadgil: The agreement between 
the Government of India and the 
United Kingdom was this. A sum of 
Rs. 100 million was to be paid by the 
Government of India in respect of 
defence stores and fixed assets includr 
ing surplus stores and equipment with 
the units of the Armed Forces which 
were the property of the Government 
of the United Kingdom on the one 
hand and the Government of India 
and Pakistan on the other.

Shri T. Hifsain: Was the purchase 
from the United Kingdom and U.S.A. 
made in India, made by India and 
Pakistan jointly or by India alone?

Shri Gadgil: This has nothing to do 
‘ with U.S.A. So far as the U.K. is con

cerned, as I said, in respect of defence

stores located in undivided India, the 
value of surplus stores and equipment 
lying in depots scattered throughout 
undivided India was estimated at 37*T 
crores. It was further agreed at the 
Inter-Doniinion Conference held in May
1948, at Karachi, that from the total 
proceeds of surplus stores, the Union 
of India will retain a sum equivalent 
to the amount paid by her namely 37-T 
crores to the United Kingdom and 
until this amount was realised by 
India, Pakistan will pay currently the 
net realisations from surplus stores 
lying in Pakistan to India. The excess 
realised in the Union of India and the 
Dominion of Pakistan over that amount 
would be shared between India and 
Pakistan in the ratio of the uncovered 
debt, namely, 82} per cent, and 17J 
per cent

Shri Hussain Imam: What about 
U.S.A.? No mention has been made.

Mr. Deputy-Speaker: Next question.
Cottage Industry P roducts

*3«16. Shri Kishorlmohan Tripathl:
Will the Minister of Commerce* and 
Industry be pleased to state the value 
of purchases made by Government 
during the year 1950-51 in respect of 
the following.

(I) Khadi\ and <ii) Cottage Industry 
Products?

The Minister of Commerce and 
Industry (Shri Mahtab): (i) Rs. 05.806 
(from 1st April 1950 to 31st January 
1951).

(ii) Rs. 73,22,000.

Shri Kishorlmohan Tripathi* May

iS® fT?i ; W  orrsf
e f m  f  Pf 4 '4 . x ^

....... I

[Seth Govlad Dm: May I know so 
la r Central Government la con- 
cemed...... ]

Mr, Depntr-Speaker: It is no good
trying to snatch control over the Housfl 
by rising like this. Ordinarily. I wouid 
have allowed the hon. Member who 
has put down the question the first 
preference. The hon. Member is mak
ing it embarrassing to the Chair to 
pull up the hon. Mf*mber fn fo v o u r of 
the hon. Member who has tabled the 
'question. Anyhow, the Question hour 
is over.
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WRITtEN ANSWERS TO QU5iSTIONS 

' Industrial Panelj Meetings

Shrl Jaffannath Das: Will t)ie 
Minister of Commerce and Industry 
be pleased to state how many meet
ings o r  various Industrial Panels have 
been held so far in 1950 and 1951 and 
the tot ill expenses incurred on the.-se 
tneetings?

The Minister of Commerce and 
Industry (Shrl Mahtab): Since their 
constitution early this year, the Panels 
for Heavy Engineering, I^ight Engineer
ing and Ferrous Metals industries held 
two meetings each, while the Panels 
for other three industries viz., Non- 
ferrous Metals, Pharmaceutical and 
ChemicalB, had one meeting each so 
far.

It is not possible to estimate the 
total expenses, as most of the mem
bers have not yet put In their T.A. 
claims.

Statistics

♦S#>8. Shrl Jafirannath Das: (a) Will 
the Minister of Commerce and tn ins-
iry be pleased to state the st^^nrth of 
the Statistical Branches attached to the 
Ministries of Commerce and Industry 
and Supnly during the years 1948, 1949 
fend 1950?

(b) Has any economy been effected 
b  it as a result of the amalgamation 
•f the two Ministries?

(f) What steps have Government 
taken for oo-ordination of statistior^ 
^ork?

The Depaty-Mlnister of Commerce 
and Industry (Shrl Karmarkar): (a)
A statement showing the strength of 
the Statistical Branches functioning in 
the different attached oflftces under the 
Ministries of Commerce and Indu^stry 
and Suoply during the years J948, 
1949 and 1950 is olaced on the Table 
of the H'^nse. rSce Appendix XXI, 
annexure No. 26.]

<b) No. Sir,
(c) A statement is laid on the Table 

of the House indicating in brief the 
steps so far taken by GoverrjmemJn 
thi« direction. TSee Appendix XXI. 
anuexure No. 27.]

A cquisition or Lattd f o r  Embasstbs

* m 9 .  8hri Kamath; wni the M m e 
Minister be pleased to state:
. (a) the name<? of 
Oovemments wer« annro^cbed bj/ 
Inifn of or
ings with n view to housing our Em- 
ba<<«l« Pbahceries. Legations and 
•Umt Miisions in thoae countrl«t;

Cb) which Governments declined to 
..and or buildings; and

( ) on what grounds?
The Deputy Minister of External

Affairs (Dr. Ksskar): (a) to (c). The 
Government of India have usually 
purchased lands and buildings for 
the r missions abroad by negoUatioiis 
with private parties. The Governments 
of the countries concerned do not 
directly concern themselves with this 
matter, though odclEislonally their help 
is sought indirectly* SqCfar as Govern
ment are aware, ncf foreign Govern
ment has raised any"difficulties to our 
acquiring property. It is, however, not 
at all easy to acquire suitable accom
modation in the various capitals be
cause of the housing shortage every 
where. '

Verification of P roperty Claims

•30^0 Shrl Raj Kanwar: (a) Will 
the Minister of Rehabilitation be
pleased to staffs whether the full com
plement of Claims Officer required 
for t>̂ e veHflcation of claims of fm 
movable nronertv left In West Pakls^ 
tan has sin^e been appointed?

(b) If not. what is the position?
(c> When is the work of verification 

likely to be comoleted?
fd) What is the next step proposed 

to be taken in the matter?
The Minister of State for Rehabili

tation (Shrl A. P. Jain): (a) and (b). 
116 Cl̂ ^̂ ms Offl '̂ers have so far been 
appointed. It is proposed to aopolnt a 
total of abovt 200 Claims Officers or 
even more, if the requisite number of 
Offi '̂ers w<tb necessary qualifications 
can be found.

(c) Tt Is the intention of Govern
ment to complete the work of verifica
tion as earlv as possible. No firm date 
for completion of the work can, how
ever, be indicated at present.

(d) After the completion of the 
^ r k  of verification of claims and 
valuation of prooerty of Muslim 
eva<*uees the work relating to the 
flnallaation of compensation will be 
undertakito.

TRAmiKa AND W o rk  C enticbs

• m x .  Shrt Ral K a n ^ :  WiQ the 
Minister of EehataHitafkNi be pleited 
to state:

the names of Training and Work 
Centres so far opened by the BCtnistry 
of RehabiliUtion;

(b> the total number of persons 
who have completed their courses of 
training at theae centres;
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(c) how many o t them' have since 
obtained gainful employment in  varir 
ous departments o£ Central and St^ites 
Governments, Municipalities etc., and 
io w  many have set- up Independent 
businesses of their own; apd

(d) whether these centres will even
tually be closed down or handed o\-er 
to Governments of the States concern
-60 ?

The Minister of State for RehabiU- 
tation (Shri A, P. Jain): (a) Training 
and Work Centres (jpened directly 
under the Ministry, Rehabilitation 
are at Arab-kirS^rai^ 'Azadpur, Lajpat 
Nagar and MaWijgb Nagar (Sheikh 
Sarai) in Delhi, Samana, Patiala and 
Bhatinda in P.E.P.S.U., Gandhinagar 
in Bhopal, Rampur in U.P. and Yol in 
Punjab.

(b) 2839.
(c) 964 are known to be engaged in 

gainful occupation as follows:
(i) Under Central and State

Grovernments Municipali
ties, etc. 718

(ii) Independent business 246

4 964

Others have not kept In touch with 
the Centre authorities.

(d) The Governments of P E.P.S.U. 
and U.P. have been requested to take 
over the Centres situated in those 
States, and negotiations are in progress. 
The Centre at Yol will be closed as 
soon as the Relief Camp for Kashmiris 
at that place is dispersed. The remain
ing Centres are in the Centrally 
Administered areas.

C o t t a g e  Industries Board

Shri K. Vaidya: (a) Will the 
Minister of Commerce and Industry 
be pleased to state the details of 
Rs. 14,89,600 under the head ‘ D.4(4)— 
Other charges” under **D4—Cottage 
Industries Board**, on page 14 of 
Volume I “Demands for Grants’* under 
‘̂Demand No. 2—Industries**?

(b) Is the amount of Rs, 17,00,000 
to be spent merely on cottage Indus
tries Board?

(r) Have Government provided any 
amount for the development and 
encouragement of Cottage Industries 
in the Budget of 1951-52 and if sp. 
how much?

The Minister of Commeree mmd 
Industry (Shri Mahtab): (a) The
amount of Rs. 14,89.600 is a lump sum 
provision, the details of which have 
not yet bean worked out

(b) No, Sir. The aniount will be 
spent for the loliowing purposes:

(i) ferants to State Governments 
for the implementation of 
specific _^schemes for ' the 
development of cottage indus
tries;

(ii) grants to institutions .engaged
in the field of cottage indus
tries; , ’

(iii) expenditure on the establish
ment and equipment of the 
proposed Central Institute of 
Cottage Industries;

(iv) expenditure on the Central 
Cottage Industries Emporium 
and the Production Centre;

(v) expenditure on the meetings 
of the Cottage Industries 
Board, its Committees, and 
Sub-Comrnittees; and

(vi) expenditure on miscellaneous 
items such as exhibitions, 
publicity, stimulation of ex
ports of cottage industries 
products, etc.

(c) A major part of the amount of 
Rs. 17,00,000 will be spent on the 
development of cottage industries.
P akistan allegation against A. I. R  

Broadcast

*̂ 3024. Shri Rathnaswamy: Will the 
Prime Minister be pleased to state 
whether it is a fact that a strong pro
test has been lodged by the Govern
ment of India with the Pakistan Gov
ernment against the allegation that 
the broadcast made by A.I.R. Delhi, 
on 12th March 1951, in connection with 
the recent arrests of civilian and 
Military personnel in Pakistan, was 
completely false and exaggerated?

The Minister of External Affairs 
(Dr. Keskar): Yes, it is a fact that on 
March 14, the Government of India 
protested to the Government of 
Pakistan against an announcement 
which the Government of Pakistan put 
out on March 12, alleging that All 
India Radio had broadcast completely 
false and exaggerated reports li. con
nection with the arrest of some military 
officers and others in Pakistan. The 
newspapers in Delhi carried the sub
stance of the protest on March 16, 
1951.

C. A. R. E. Contributioms

*3025. Shri Krishnanand Ral: WfU 
the Prime Minister be pleased to state:

(a) whether C.A.R.E. has extended
its activities to India also;

(b) what contributions it sends to 
the countries to which it extends Iti 
acthlUns,
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(c) whether the books and the lite
rature that it sends are examined by 
Government before sending them to 
educational centres; and

(d) whether its contributions are in 
the nature of free gifts or whether 
some conditions are attached to them?

The Deputy Minister of External 
Affairs (Dr. Keikar): (a) Yes.

(b) It sends gift parcels of food and 
of other urgently needed commodities. 
India gets parcels of food, clothing, 
books and ploughs.

(c) No. The requirements of educa
tional institutions are, however, com
municated to C.A.R.E. in advance, who 
send the books direct to these institu
tions.

(d) Its contributions are free gifts 
and no conditions are attached to 
them.

H ouses in  F aridabad Co-operative 
Colony

'*3026. Shri S. V. Nalk: (a) Will the 
Minister of Rehabilitation be pleased 
to state whether it is a fact that the 
cost of building the houses in the 
Faridabad Co-operative Colony t»lone 
is about fiO per cent, of the cost of the 
buildings constructed by Government 
in other Colonies of Delhi?

(b) If the answer to part (a) ebove 
be in the affirmative, what are the 
reasons for the same?

(c) What steps do Cqvemment pro
pose to take to bring down the cost of 
building houses in that Colony here
after?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) to (c). 
The information is being collected and 
will be placed on the Table of the 
House in due course.

Horns and H oops

•8027. Shri S. N. Das: (a) Will the 
Minister of Commerce and Industry
be pleased to state the quantity and 
value of horns and hoofs exported 
from India during the years i9l8, 
1949 and 1950?

(b) What is the quantity and value 
of these materials consumed in India 
during the same period?

The Deputy-Minister of Commerce 
and Industry (Shri Karmarkar): (a)
A statement is placed on the Table of 
the House.

(b) The information is not available.

STATEMENT 
The quantity and value of horns and 

hoofs exported from India during the 
years 1948, 1949 and 1950.

Quantity Value
owtfl Rb

1948 9,775 2,74,148
1949 8,485 3,27,467
1950 22,958 9,40,247

Cotton T extiles Su ppu ed  to 
N epal

•3028. Shri S. N. Das; (a) Will the 
Minister of Commerce and Industry
be pleased to state what was the total 
quantity of cotton textiles supplied to 
Nepal during the years 1949 and 1950?

(b) Which were the agencies through 
which the supplies were made?

(c) What were the quotas fixed for 
Nepal during the above-mentioned 
years?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) In 1949 
and 1950, exports of cloth to Nepal 
were 23,425i bales and 43,0913 bales 
respectively. During the same period 
1,838 bales and 2,696 bales of yarn 
were expd^ted to Nepal.

(b) During 1949 and upto October,
1950, exports were allowed through 
normal trade channels and from 
November, 1950 exports are allowed 
through the nominees appointed by 
the Nepal Government.

(c) Upto June, 1949, half-yearly 
quota of 8,666 bales of cloth and 448 
bales of yam  was fixed for Nepal. 
From July, 1949 upto October, 1950 
exports of cotton textiles were allowed 
without any quantitative limits. From 
November, 1950, the cloth quota has 
been fixed at 1,450 bales a month, and 
the yarn quota at 75 bales a month.

Cotton for U P. C:loth M ills

•3029. Shri Krishnanand Rai: (a)
Will the Minister of Commerce and 
Industry be pleased to state what 
quantity of cotton has been allotted 
to the cloth mills of Uttar Pradesh as 
their quota for 1951?

(b) How does this quantity differ 
from the quota allotted to Uttar Pj-a- 
desh in 1949 and 1948?

(c) Will the quantity allotted this 
year be sufficient to run the mills in 
their full capacity for the whole year?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) 2,83,627 
bales of Indian cotton during ihe 
season 1950-51.

(b) For the season 1949-50 the Uttar 
Pradesh mills were allotted 3,11,860
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bales of Indian cotton. There was no 
distribution control over raw cotton 
In 1948.

(c) No, Sir.

Salt P roduction in  O rissa

*3030. Shri B. K. Panl: Will the 
Minister of Works, Production and 
Supply be pleased to state:

(a) the total quantity of Salt pro
duced in the years 1947-48, 1948-̂ 19,
1949-50 and 1950-51 in the State of 
Orissa and the total quantity of sup
ply made to this State during these 
years:

(b) whether Government propose 
to make any developments in the Salt 
Industry of the State of Orissa; and

(c) whether there are proper com
munication facilities existing from the 
salt producing centres to the neigh
bouring important markets?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) State
ment is laid on the Table of the House.

(b) The Salt Experts Committee 
have made certain recommendations 
for developing the Salt Industry in 
Orissa, which Government are taking 
steps to implement as far as practic
able.

(c) The answer is in the affirmative 
as regards 3 out of the 4 salt produc
ing centres, viz., Surla, Sumadi and 
Humma, and in the negative as regards 
the fourth centre, Astrang.

STATEMENT

Figures in thousand maunds

Yeor Productioa of 
Orissa,

Supplj^o  
OrUa 
firoxn all 
sourods.

1047-48 9,84 Figures not 
available.

1048-49 0,52 -do-

1940-50 8,98 24,14

1910-51

(from Aprii, 1950 
to February, 
(1951) 8,85 19,08

Indians R eturning from  Indo
China

r Shri Nadlmutha Pillal:
•3031.  ̂ Shri Bharail:

LShri R. Subarmanlaa:
Will the Prime Minister be pleased to 
state:

(a) whether it is a fact that Indians 
returning to India from Indo-China 
and the South-East Asiatic countries 
are allowed to take Rs. 100 with them 
for expenses to reach their destination;

(b) whether Government have re
ceived any representation from the 
Indo-China Indian Association that tJie 
amount is meagre and inadequate and 
should be enhanced; and

(c) if so, what action has been taken 
so far and if not, why not?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Indians re
turning to India are aUowed to bring 
from Indo-China—Rs. 100 from 
Burma—Rs. 100 by sea route and 
Rs. 200 by overland route, from 
Malaya—Rs. 70.

(b) Yes.
(c) The matter has been repeatedly 

taken up with the French Govern
ment.

P rotection to Bidi Industry

*8032. Shri Kannamwar: Wm the
Minister of Commerce and Industry
be pleased to state what protection 
Government give to Bidi Industry In 
India?

The Minister of Commerce and 
Industry (Shri Mabtab): The question 
does not arise as the Bidi Industry 
in India has not so far asked for any 
protection.

Indian Land-ow ners in Burma
*3033. Shri Kannamwar: Will Lhe 

Prime Minister be pleased to state 
what equitable compensation to Indian 
land-owners has been fixed by the 
Burma Government for the introduc
tion of Land Nationalisation Act, 1948?

The Deputy Minister of External 
Affairs (Dr. Keskar): Under the Burma 
Land Nationalisation Act, 1948, the 
maximum rate of compensation pay
able to all land-owners whether Indian 
or Burmese, is 12 times the land 
revenue.

Boundary D emarcation on West 
B engal Border

*3034. Dr. M. M. Das: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the 
demarcation of boundary line in 
certain disputed areas on Nadla- 
Kusthia border in East and West 
Bengal has been completed;
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(b) whether it is a fact that, as a
result of this demarcation, the whole 
of Joynagar Mouza, which has been 
under the administration of West
Bengal Government since partition, is 
going to be transferred to East
Pakistan; and

(c) if so, (i) the officers who have
carried out the demarcation on behalf 
of the Indian Union: (ii) the facts
and documents that have been taken 
Into consideration for arriving at such 
a decision: (iii) the total area of
land, including the villages, that is 
going to be transferred to East
Pakistan; and (iv) the numbers of 
Hindu and Muslim population that 
inhabit this area?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes. in the 
two areas of (1) Joynagar and (2) 
Beta! Bhatupara.

(b) Yes, the transfer took place on 
the 26th March, 1951.

(c) The Director of Land Records 
and Surveys, West Bengal and his 
subordinate officers carried out the 
demarcation on the Indian side. The 
boundary was demarcated in terms of 
the Radcllffe Award and the relevant 
thana notifications and maps.

An area of 567-23 acres of Mouza 
Joynagar, inhabited by 300 Hindus, 
has been transferred to East Bengal.

P e r m it s  to enter  P akistan

•3035. Shri Sidhva: (a) Will the
Minister of Rehabilitation be pleased 
to refer to the answer given to my 
Starred Question No. 2368 on the 
20th March, 1951 regarding permits 
for going to Pakistan and state the 
number of Indian nationals who 
applied for permits to enter Pakistan 
from India excluding West Bengal 
since the recent announcement of 
Pakistan High Commissioner?

(b) How many were granted per
mits and within what period of the 
date of such application?

(c) How many Pakistanis have 
entered India during the same period?

(d) What period was taken in 
granting permits to them?

(e) Have Government received reply 
to their representation to remove the 
stringent rules from Pakistan Govern
ment?

(f) If not, what steps do Govern
ment intend to take to expedite the 
matter?

The Minister of SUte for RehabiU- 
totion (Shri A. P. Jain); (a) and (b). 
It is not possible to supply this infor
mation as permits for going to Pakistan

are issued by the Government of 
Pakistan and their High Commissioner 
in India.

(c) and (d). During the period in 
question {viz. 13th January 1951 to 
31st March 1951) tjie High Commis
sioner for India in Pakistan, Karachi 
granted 3,570 permits covering 4,971 
Pakistan Nationals. 85 per cent, of 
these permits were issued within half 
an hour to 36 hours of the receipt of 
applications. In the remaining cases 
which needed verification from the 
State authorities in India, average 
period taken was about one month. 
Similar information from the Deputy 
High Commissioner for India in 
Pakistan, Lahore is awaited.

(e) and (f). It is for the Government 
concerned to decide the conditions it 
will impose upon the grant of permits. 
The Government of India can only 
express its regret that the Pakistan 
Government should have thought it fit 
to impose such restrictions at a time 
when Pakistanis were b^ing given 
liberal facilities to come to India

Cotton  C rop in  PEPSU
*3036. Kaka Bhagwant Roy: (a)

Will the Minister of Commerce and 
Industry be pleased to state what is 
the total production of Bengal desi 
Cotton in PEPSU in the 1950-51 crop?

(b) How much has been exported 
to countries outside India and what is 
the quantity consumed by Indian 
textile mills?

The Minister of Commerce and 
Industry (Shri Mahtab); (a) and (b). 
A statement is placed on the Table of 
the House. [5ec Appendix XXI, an- 
nexure No. 28.]

L abourers in  S ehore  F actory and 
S tra w  P roducts, B hopal

*3037. Thakur Lai Slngh: Will the 
Minister of Labour be pleased to state 

^ h a t  amenities are provided by the 
management of the Sugar Factory at 
Sehore (Bhopal) and the Straw Pro
ducts Limited, Bhopal, to the labour
ers?

The Minister of Labour (Shri Jag- 
liyan Ram): The following amenities 
have been provided for their labourers 
by the Sugar Factory at Sehore and 
the Straw Products Ltd., Bhopal:

Sugar Factory, Sehore
(1) Free Medical Dispensary.
(2) Canteen and Rest Room.
(3) Free quarters for labourers 

coming from outride during 
season.

(4) Some quarters on farms.
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Straw Products Ltd., Bhopal
(1> Free Medical Dispensary.
(2) Free quarters for 25 per cent, 

of total number of workers.
(3) Primary School.
(4) Library.
(5) Facilities for games.

Varn S u pply  to B hopal

*3038. Thakur Lai Singh; (a) Will 
the Minister of Commerce and 
Industry be pleased to state how 
much yarn was supplied to the (i) 
handloom and (ii) other factories of 
Bhopal during the years 1949 and 
1950?

(b) Were any complaints received 
by Government from Bhopal Ad
ministration that no impetus could 
be given to the handloom industry 
due to want of sufficient supply of 
yam?

The Minister of Commerce and 
Industry (Shrl Mahtab): (a) In 1949 
and 1950, the handloom factories 
received 198 and 78 bales respectively; 
other factories received 5 and 12 bales 
in those years.

(b) No.

P o w er  L o om s

*3039. Shri Sanjivayya: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of power looms in 
the country during the year 1949-50;

(b) the increase in their number 
during the year 1950-51; and

(c) the quantity of yarn consumed 
by such additional power looms?

The Minister of Commerce and 
Industry (Shrl Mahtab): (a) 20,916.

(b) The increase in powerlooms 
consuming cotton yarn is 1,715.

(c) Additional looms consumed 
about 357 bales of cotton yam  of lour 
hundred pounds each per month.

H andloom  C loth (E x po rt)

♦3040. Shri Sanjivayya: Will the
Minister of Commerce and Industry
be pleased to state the quantity of 
handloom cloth exported during the 
years 1949-50 and 1950-51?

The Minister of Cimuneroe and 
Industry (Shrl Mahtab): The export 
of handloom cloth in 1949-50 and 1950
51 (upto January. 1951) was 65-73 and 
40-83 million yards respectively.

Coal Su ppl y  to S aurashtra 
^ C otton M il l s

•3041. Shri R. L. Malvlya: (a) Will 
the Minister of Works, Production
and Supply be pleased to slate 
whether Government are aware that 
the Cotton Mills in Saurashtra State 
are suffering for want of Coal due 
to transport difficulties in coal des
patches by Rail via Sabarmali and 
via Viramgam, with the consequence 
that production is seriously hampered?

(b) If the answer to part (a) above 
be in the afRrmative, what steps are 
being taken to step up coal supply 
and to send it in regular despatches?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) Yes, 
Sir.

(b) There is no immediate prospect 
of improvement but the position is 
expected to improve when the metre 
gauge wagons and locomotives now on 
order are received.

Coal S u pply  to South  I ndia

*3042. Shri R. L. Malviya: (a) Will 
the Minister of Works, Production 
and Supply be pleased to state whe
ther Government are aware of the 
difncult coal supply situation in 
Southern India due to transport 
bottleneck via Waltair or via Balhar- 
shah?

(b) Are Government aware that 
for this reason various important 
Industries in South India including 
high priority industries like Steel, 
Cement, Pottery, Paper and Cotton are 
experiencing difUculty in receiving 
fuel supply in adequate quantity (of
ten not even 50 per cent, of their 
quota except Steel) with the result 
that the production is seriously affect
ed?

(c) If so, what steps do Government 
propose to take for the supply of 
re ^ is ite  quantity of coal to South

The Minister of Works, Produetion 
and Supply (ShH GadffU): (a) Yes, 
Sir.

(b) Yes, on account of the existence 
of transport bottleneck to South India, 
it is not possible to meet the require
ments of industries in full.

(c) So long as the transport position 
continues to be difficult, Industries In 
South India will have to accept a 
portion of their requirements of coal 
by  the costlier sea route. I m ay  add 
that the prospects of mining Lignite 
at South Arcot in South In d ia  a r e  
under investigation.
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In d ia ’s  A m b a ssa d o r  in  U.S.A.
(A ccreditation  to M ex ico )

*3043. Shri Kamath: Will the Frime 
Minister be pleased to state.*

(a) whether it is a fact that our 
Ambassador to the U.S.A. has recent
ly been accredited to Mexico;

(b) if so, the date of her accredi
tation; and

(c) whether any building has been 
purchased or hired for accommodat
ing the Embassy and Chancery there, 
together with the strength of the 
resident staff?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes.

(b) 8th February. 1951.
(c) There is no proposal at present 

to maintain any office or staff in 
Mexico. No building has been hired 
.or purchased.

B lue P r in t  for  D elh i

*̂ 3044. Shri Kamath: (a) Will the
Minister of Works, Production and 
Supply be pleased to state whether 
any blue print of a plan has been 
prepared, or is under cccisideration of 
Government, with regard to making 
Delhi, the capital and seat of Govern
ment, a model city?

(b) If so, what are the details of 
the plan, and in how many stages is 
it going to be worked out?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) and
(b). The preparation of a plan for the 
extension of the capital city and for 
the orderly development of Greater 
Delhi is under consideration. The 
tentative plan envisages a built-up city 
confined to a circle of 3 to 4 miles 
radius, with a green belt about 1 mile 
wide around this circle beyond which 
will be located satellite towns. Within 
the area enclosed by the green belt 
area will be demarcated for residential 
accommodation, minor industrial units, 
business premises etc. A Central Co
ordination Committee for the develop
ment of Greater Delhi has been set up 
with several sub-committees to prepare 
.and scrutinise these plans, the imple
mentation of which, when finalised, 
will depend amongst other things, 
4ipon the availability of funds.

P aper  Q uota for  M agazines , etc .

•3045. Shri P. T. Munshi: (a) Will
the Minister of Commerce and 
Industry b« pleased to state the quota 
of paper supplied to magazines, 
periodicals and business newspapers 
or pamphlets?

(b) How many such magazines, 
periodicals and business newspapers 
a re  regularly published every month?

(c) What is the number of pamphlets 
issued every year?

(d) Are any statistics available for 
the years 1949 and 1950?

(e) Is there any Board or other 
arrangement for controlling the 
publication of such magazines, periodi
cals and pamphlets?

The Deputy-Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Government do not allocate or supply 
any quota of paper.

(b) to (d). Information is not readily 
available and it is considered that 
the time and labour involved in the 
collection of necessary data will not 
be commensurate with the results 
achieved.

(e) No, Sir.

Ch arges  for  L odhi R oad 
Ch u m m e r ie s

•3046. Shri Sanjivayya: (a) Will the 
Minister of Works, Production and
Supply be pleased to state the charges 
recovered from the allottees of 
chummeries in Lodhi Road under 
various heads?

(b) What does the sum of Rs. 
9-2-0 recovered from the allottees of 
double roomed chummeries repre
sent?

The Minister of Works, Production 
and Supply (Shri GadgU): (a) and
(b). A statement giving the required 
information is placed on the Table of 
the House. [See Appendix XXI, an- 
nexure No. 29.]

Cotton  W aste

*3047. Shri Sidhva: (a) Will the
Minister of Commerce and Industry 
be pleased to state whether a deputa
tion of Cotton Waste Merchants 
Association met the Minister In Delhi 
recently In connection with the ban 
on the export of cotton waste?

(b) What was the quantity of cotton 
waste produced in the years 1948, 1949 
and 1950 each year separately?

(c) How much of this was consum
ed locally and how much was export
ed?

(d) What are the reasons for ban
ning export of cotton waste?

(e) What is the stock of cotton 
waste at the present moment?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) No; but
a deputation met me while 1 was at 
]|^mbay la^t in connection with this 
matter.
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(b) Separate figures of production 
for each year are not available. The 
average annual production is, however, 
estimated at 2 million cwts.

(c) Figures of local consumption for 
each year are not available, but are 
estimated at about 1 million cwts. per 
annum. Exports during the years 1948,
1949 and 1950 were 1,092,000 cwts. 
1,397,400 cwts., and 1,448,100 cwts. 
respectively.

(d) Export of cotton waste is not 
banned The export policy was under 
review by Government who have since 
issued a Press Note on the subject on 
the 7th April, 1951, which stated that 
export will be freely allowed of all 
types of soft cotton waste except silver 
waste, roving waste, bondas and ends, 
ahd that a quota of 70,000 cwts. has 
been allocated for licensing exports of 
hard waste during January-June,
1951.

(e) Figures of present stock are not 
available.

T im a r p u r  Q u arters

*3048. Shri B. K. Das; (a) Will the 
Minister of Works, Production and 
Supply be pleased to state how many 
quarters in the Timarpur area were 
condemned and recommended to be 
demolished and in which year?

(b) How many of them have since 
been demolished and if not, what are 
the reasons therefor?

(c) What has been the total cost of 
their repair since the demolition was 
recommended?

(d) What is the estimated cost of 
their repair this season?

(e) Are all the quarters occupied?
(f) If not, how many are lying 

vacant and are not to be re-allotted?

The Minister of Works, Prodnetion 
and Supply (Shri Gadgil): (a) The
total number of quarters in Timarpur 
residential camp is 510 and all of them 
were condem n^ and their demolition 
recommended by the Central P.W.D. 
in 1949.

(b) None of the quarters has to far 
been demolished in view of the very 
acute shortage of residential accom
modation In Delhi

(c) Rs. 58,642
(d) 29,000 approximately, during 

1951-52.
(e) With the exception of 29 quar

ters, all are occupied.

(f) 29 quarters are vacant at pre
sent. 2 of these are under repairs and 
the remaining 27 have already been 
allotted to entitled officers and will be 
occupied soon. The 2 quarters under 
repairs will also be allotted as soon as 
repairs are completed.

Y arn  A llocations

*3049. Shri S. V. Naik; (a) Will the 
Minister of Commerce and Industry 
be pleased to state when was the 
quota of yarn fixed according to the 
Fact Finding Committee revised for 
the last time and what are the origi
nal and revised allocations, State- 
wise?

(b) Are Government thinking of 
fixing the quota of yarn de-novo to the 
States and if so, what ^procedure is 
going to be adopted, in this respect?

(c) With reference to the answer 
given to S.Q. 1774 on the 27th Febru
ary 1951, what was the State-wise 
dis^ibution of the 60,000 bales 
of imported American cotton for spin
ning yarn to be supplied to handloom 
and was any quota allotted to Hydera
bad also?

(d) How much of the yarn of counts 
80 s and above has been Imported till 
the end of February 1951 and how 
much of this has been allotted to 
Hyderabad?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The
quota of yarn for each State was fixed 
for first time in December, 1948 and 
it has not been revised thereafter. A 
statement showing the quota of yarn 
fixed for each State is placed on the 
Table of the House. [See Appendix 
XXI, annexure No. 30.]

(b) Yes. The Textile Commissioner, 
Bombay, has asked all the State Gov
ernments to take a census of the hand
loom in their respective areas and as 
soon as the full data has been received 
the question of revising the quota of 
yam  for each State will be considered 
to in consultation with State Govern
ments.

(c) A statement giving distribution 
of 60,000 bales of American cotton is 
placed on the Table of the House. 
[See Appendix XXI, annexure No. 31.}

No quota was allotted to Hyderabad 
MiUs.

(d) Separate statistics regarding 
counts of yam  imported are not avail
able. The total quantity of yam  of all 
counts imported during the period 
1950-51 (April, 1950 to February, 1951) 
is 33 lakhs lbs. As there is no control 
on imported yam, it is not possible 
to say how much of imported yarn has 
gone to Hyderabad State.
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Khaoi

*3050. Shrl Khapwde: Will the
Minister of Commerce and Industry be 
pleased to state:

(a) the names of those States where 
Khadi manufacturing centres are 
located and the number of handlooms 
engaged in the manufacture of Khadi\

(b) the quantity in yards of Khadi 
manufactured in these Centres during 
the course of the last three years; 
and

(c) the number of institutions 
manufacturing Khadi and working on 
cooperative basis to whom Government 
have given financial assistance?]

The Minister of Commcwie %nd 
Industry (Shrl Mahtab^. (a) to (c)
The information is being collected and 
will be laid on the Table of the House 
in due course.
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Cottage I n d u stries

[♦3051. Shri Khaparde: ^11 the
Minister of Commerce and Industry 
be pleased to state:

(a) the number of cottage indus
tries started by Government during 
the year 1950, their names and the ex
penditure incurred over them by 
Government;

(b) whether these industries are be
ing run on co-operative basis or other
wise and whether some shares have 
also been subscribed by the workers 
or the entire expenditure has been 
borne by Government; and

(c) the names of the States where 
these industries have been started and 
the number of persons working In 
these industries?]

The Minister of Commerce and 
Industry (Shri Mahtab): (a) to (c). 
No cottage industry has been started 
by the Government of India.

E n try  of I ndians in to  Ceylon

*3052. Shri Rathnaswamy: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that illicit 
entry of Indians into Ceylon from India 
has been going on and if so, what 
steps Government have taken so far 
to check this illicit entry;

(b) whether any statistics are avail
able regarding the number of suob 
immigrant!;

(c) whether the attention nf Gov
ernment has been drawn to the state
ment of the Premier of Ceylon where
in he stated that Indians ‘‘adopted 
dubious methods to enter Ceylon and 
Government was considering precau
tions to put an end to this menace*’; 
and

(d) what steps Government propose 
to take in the matter in view of this 
serious situations?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Attempts to 
emigrate illicitly to Ceylon by coimtry- 
craft are known to have b^n made 
•ver since the impasitlGn of the ban
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cji emigration of umkiUed labour to 
Ceyion in 1939. These have increased, 
in recent years, due to the severe res
trictions on eiitry uito Ceylon imposed 

CeyAon Immigrants and Emi
grants Act, 1948 and due to the 
aetenoration in the economic condi- 
Sta^e villages of Madras

The Government of India have taken 
various measures to stop illicit 
departure of Indians from this country. 
The Protectors of Emigrants function
ing at ports in Tirunelveli, Ramnad 
and Tanjore districts have been 
directed to accelerate action under the 
penal provisions of the Indian Emi
gration Act and other statutes, against 
persons attempting to migrate to Ceylon 
unlawfully and against organisers and 
touts who abet them. A chain of pre
ventive machinery along the coast of 
South India from Point Calimere to 
Tuticorin has been established to detect 
•uch cases and bring offenders to book.

(b) The number of such persons 
detected landing illicitly in Ceylon 
was—

573 in 1948, 262 in 1949, and 817 in 
1950.

(c) Yes. The Government’s attention 
has also been drawn to the report that 
the Prime Minister of Ceylon had 
denied in the Ceylon H ou^ of Repre
sentatives that he meant to suggest 
that the Government of India were not 
keen on stopping such traffic.

(d) Our Acting High Commissioner 
In Colombo has contradicted the ex
aggerated reports appearing in the 
Ceylon Press about the number of 
Indian deported back to India. The 
Government are considering the ques
tion of deputing one of their Senior 
Officers for special work in arresting 
such trafTic in conjunction with the 
local Customs, Police and Port authori
ties.

Soap
*3053. Shri GanamukW: Will the 

Minister of Cominerce and Indu^itry
be pleased to state:

(a) the total quantity and value of 
soap produced in India during the 
years 1949-50 and 1950-51:

(b) what quantity was consumed 
locally and wbnt quantity was export
ed outside India;

(c) whether it is a fart that roo«»nt- 
ly, there has been a steady decline in 
the production of soap owing to rise 
In the price of coconut oil and the non
availability of caustic soda; and

(d) if the answer to part (r) f.hove 
be in the affirmative, what steps Gov* 
•m m ent propose to take to encourage 
the industry?
2$ P. S Debtt.

The Deputy' Minister of Commeree 
and Industry (Shri Karmarkar): (aX
Yt^ar produotioD Valuo (in

(in tons) R poos)
1949 50 96,0(K) 18,22 33,(XH)/.
1960-61 87,220 17,90,96,200A
(April, 1960 
to Jun., *61

(b) Except for small exports to th« 
extent of 1359 tons in 1949-50 and 61 
tons in 1950-51 (April to December), 
the entire quantity was consumed ia  
the country.

(c) No, Sir.
There was some short-fall in pro* 

duction only during the winter months 
of November and December, 1950.

(d) Government have already con* 
trolled the price of caustic soda and 
placed coconut oil on the Open General 
Licence.
Cloth P roduced in Madhya PRADSsn

'*3054. Shri Galib: (a) WUl the 
Minister of Commerce and Industry 
be pleased to state the total yardage 
of cloth produced by the textile mills 
in Madhya Pradesh State during the 
years 1949-50 and 1950-51?

(b) What was the total quantity of 
cloth in yards produced by the textile 
mills in Madhya Pradesh State which 
was exported abroad during each of 
these years?

(c) How much of this cloth was ex
ported (i) by tho textile mills in 
Madhya Pradesh State directly: (li)
by other exporters residing in Madhya 
Pradesh State: and (iii) by exporters 
not residing in Madhya Pradesh State?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b). 
A statement is placed on the Table of 
the House.

(c) The informatidh will have to be 
collected from ports and the time and 
labour involved in collecting the 
material will not perhaps be commen
surate with the advantage gained.

aTATEME> T

(a) Yeitf Prodiiotjori r.t looBiatat# 
(10^0yd^)

1049 Hl,fi72
IP50 106,2- J

(b) Year I>©:iyon̂ H for export 
of If 00

1040 t,S6§
1010 28,017
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Export Licences for Cloth

*3055. Shrl GaUb: (a) WUl the
Minis ler Commerce and Industry
be pleased to state whetlier it is a fact 
that the Madhya Pradesh Government 
have addressed a communication to 
the Government of India in respect of 
regional or State-wise distribution of 
export licences lor cloth?

(b) What action do Government 
propose to take on the matter of re
gional or State-wise distribution of 
cloth export licences and when?

The Deputy Minister of Commerce 
and Industry (Sbrl Karmarkar): (a)
Yes. Sir. “

(b) Since this relates to the over
all policy of import and export, it has 
to  be examined carefully from all 
aspects.

Im po r t  and E xport Q uotas and 
L icences

*305«. Shri Gahb* (a) Will the 
Minister oi (.'omn:s rce and Industry 
be pleased state whether Govern- 
mjent have taken any decision on the 
recommendation made by the Tlsti- 
mates Committee in their third report 
connected with the Ministry of Com
merce, wherein specific attention has 
been drawn by the Committee to the 
need for equitable distribution of im
port and export quotas and licences 
among the different regions or States 
of the country?

(b) Have Government considered 
the recommendations made by the 
Estimates Committee for llberalisatirm 
in the grant of import and export licen
ces' for new-comers?

TOe Deputy Minister of Commerce 
and Industry (Shri Karmarlw): (a)
Government have not so far taken any 
decision on the recommendation made 
by the Estimates Committee in para. 
24 of their Third Report U950-51) on 
the Ministry of Commerce regarding 
regional system of licensing so far as 
Import quotas are concerned.

No specific recommendation has 
l>een made by the Estimates Committee 
in this respect regarding exports.

(b) The recommendations made in 
this behalf are under examination.

L abour L aws

^3057. Thakur Lai Singh: Will Uie 
Minister of Labour be pleased to state 
whether all the laws relating to labour 
in mills and factories which are ippH- 
cmbla to ParU and States have 
also been extended to each of the 
Part ‘C  States?

The Minister of Labour (Shri Jag- 
Jivan Ram): A statement giving the 
names of central enactments concern
ing labour in mills and factories which 
are in force in Part ‘A* and P art 'B 
States and which have been extended 
to Part ‘C* States, is laid on the Table 
of the House. [See Appendix XXI« 
annexure No. 32.]

Im po r t  of S al W ood p r o m  N epal

♦3058. Saikh Mohiuddin: (a) Will 
the Minister ol Commerce and Indus
try be pleased to state what is the 
quantity of Sal Wood which was im
ported from Nepal in the years 1948, 
1949 and ]950‘>

(b) Ls India self-sufficient in this 
material?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Statistics regarding import of Sal wood 
from Nepal are not available, as they 
are not recorded separately in the 
External Land Frontier Trade Accounts 
of India.

(b) Yes, but for transport problem.

C loth E xport  Q uotas

*3059. Shri Dwivedi: Will the Minis
ter ot Commerce and Industry be
pleased to state the amount of export 
quotas in respccl of cotton cloth given 
to exporters State-wise?

The Deputy Minister ot Commerce 
and Industry (Shri Karmarkar): It is
open to every one to participate in the 
export trade of India subject to the 
rules and regulations framed from 
time to time by Government. There is 
no discrimination and the export 
quotas are not allotted on a regional 
basis. The information asked for is 
therefore not available.

Madhya Pradesh Cotton

ZOl- Shri V. K. Eeddy: (a) Will the 
Minister of Commerce and Industry
be pleased to state whether it is a fact 
that the major portion of the cotton 
produced in Madhya Pradesh is taken 
away by the Government of India for 
the use of the textile mills situated 
in other parts of the country?

(b) Is it a fact that the prices of
Madhya Pradesh cotton fixed by tJie 
Government of India is very low as 
compared to the prices at which the 
commodity is imported from Pakis
tan, U.S.A., and other countries?

The Minister of Commerce an4 
Industry (Shri Mahtab): (a) Yes. Sir. 
It is a fact that a major portion of 
cotton produced in Madhya Pradesh is 
consumed by mills situated outside



J131 Written Answers 11 APRIL 1951 Written Answers s ia t

Madhya Pradesh as the Madhya Pra
desh mills consume much less than 
one-third of the total cotton produced 
in Madhya Pradesh*.

(b) There is no analogy between the 
prices of commodities under the con
trolled economy of a particular country 
and the prices of similar commodities 
which have got to be imported under 
certain conditions by that country. 
The prices which have been fixed by 
the Government of India for Indian 
cotton had to be viewed in the context 
o l the economic conditions prevailing
in India.

IjODhi Road and Karol Bagh 
Chummeries

202. Shri Sanjlvayya: (a) Will Ihe 
Minister of Works, Production and 
Supply be pleased to state whether a 
proposal to construct a bath, a kitchen
and a lavatory to each of the double
roomed chummeries in Lodhi Road and 
Karolbagh, which are allotted to fami
ly people, was considered?

(b) If so, at what stage is it?
(c) When will the proposal be im

plemented?
(d) What is the cause of the delay?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) to (c). 
The question of converting one block 
Of double roomed chummeries in Lodi 
Road only Into married quarters was

considered but even that has been 
dropped.

(d) Does not arise.

Indians in  A nglo-Iranian Oil  Compakt

203. Shri Kamath: Will the F r im
Minister be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to Press re
ports to the effect that the Iranian 
Majlis have resolved to nationalise tbm 
Anglo-Iranian Oil Company;

(b) whether it Is a fact that a Uum
number of Indians are employed in thif 
organisation;

(c) If so, their number, and their 
status or designation in the Company's 
set-up; and

(d) what steps Government propost
to take in order to safeguard tha
interests of Indian employees?

The Deputy Minister of Eztenial 
Affairs (Dr. Kesicar): (a) Yes. '

(b) and (c). There are about eight 
hundred Indians employed by the
A.I.O.C., mostly as Stenographers,
Accountants, Clerks, Doctors etc.

(d) It is not yet known ^ h e n  this 
Company will be nationalised and 
what its effects will be on its Indian 
employees. The Government of India 
are keeping watch on the situation. 
Our Consular Representatives hav# 
Standing instructions to look after th# 
interests of Indian nationals abroad.
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P A R L I A M E N T  O F  I N D I A
Wednesday, 11th April, 1951

The House met at a Quarter to 
Eleven f the Clock.

[Mr. Deputy-Speaker in the Chairl
QUESTIONS AND ANSWERS

{See Part I)

11-45 A.M.
BUSINESS OF THE HOUSE

Prof. K. T. Shah (Bihar): Sir. I
made enquiries at the Parliamentary 
Notice Office regarding the statement 
connected with the answer to Starred 
Question No. 3008. but I could not 
get any such statement there. Huge 
sums of money are involved in this 
matter and I wanted to put supple
mentary questions, but I was not able 

*to get this statement; I was actually
taken aback by the answer of the hon. 
Minister and I could not put any 
supplementary question. I wish some
thing could be done in this matter ol 
making these statements available to 
Members.

Mr. Deputy-Speakcr: I agree there 
is a lot of difficulty and the difficulty 
is very genuine. With regard to 
these statements, I would urge upon 
the hon. Ministers to place them in 
the Notice Office not later than ten 
o’clock in the morning so that there 
will be at least three quarters of an 
hour available for Members who may 
be interested in them to go through 
these Statements and put supple
mentary questions if they so desire.

As regards this particular state
ment connected with question No. 
3008, the hon. Member here says that 
he made enquiries there and found 
none available there. What is the 
position?
66 P.S,
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The Minister of Gommerce and 
Industry (Shrl Mahtab): Sir, nothing 
unusual was done in this instance. 
As is usual whenever anything is 
laid on the Table of the House, a 
copy is sent to me and another to 
the Parliament Secretariat. Any
way, I shall find out what has happen
ed. I can read out the statement, 
if you will permit me, Sir.

Mr. Deputy-Speaker: All right. As 
a special case I would say that this 
may be put down as a short-notic« 
question or the hon. Member may 
take it up on dome other day. Possib
ly the copy has been mislaid or thera 
has been some such mistake. Thera 
is no intention not to give the ^teta- 
ment to the hon. Membisr.

Shri M. L. Gupta (Hyderabad); Sir, 
I wrote a letter to you about the 
Sugar Enquiry Committee and I do 
not know what, has happened to that. 
I wanted some data to be laid on the 
table of the House.

And regarding Starred Question No 
2922 the hon. Minister was pleased to 
state that he would consider the 
question of placing the Kasturbai 
Lalbhai Reoort on State Enterorise 
on the table of the House. This is 
a highly important and technical 
matter and I would like to know 
when that report will be placed on the 
fable of the House.

Mr. Deputy-Soeaker: Thfs is for 
the Minister of Food and Agriculture. 
The hon. Member Mr. Gupta wrote 
me a letter saying that having regard 
to the importance of the question of 
sugar, the House should have an 
O D portu nJty  fn  discuss the report on 
sugar. I asked the hon. Member to 
net in touch with the hon. Minister. 
Now he is raisini; the same matter 
here. Has the Minister got any 
observations to make regarding this 
matter?
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Tbe Deputy Minister of Food and 
Affricolture (Shri Thlmmala Rao): I t
Is under consideration and It will take 
tome time before we can let the 
House know what the position Is.

Mr. Deputy-Speaker: The Deputy 
Minister says that having regard to the 
importance of the subject, the consi
deration of this question will take a 
little more time; but it will be complet
ed as early as possible. But I personal
ly th o u ^ t  that having had discussion 
on this subject for three days, it need 
not be discussed any further. But 
the complaint seems to be that the 
report was not sufficiently long in the 
hands of Members. I can only say 
tha t we have got two days now and 
the matter will come up again fQr two 
days. In those four days, this m atter 
can be discussed. I leave it to the 
hon. Minister to consider this and 
make a statement on this m atter.

Shri _M. L. Gapta: What about
Starred Question No. 2922 and the 
Kasturbhai Lalbhai Report on State 
Enterprise? That report has not been 
forthcoming. Can the hon. Minister 
place it on the Table of the House?

Mr. Deontr-Sneaker: I would like 
to remind hon. Members of the scope 
o f '^ y  work. If on any particular 
m atter a letter Is written to me, draw
ing my attention to that matter, I 
may include it in the agenda or ask 
the Minister concerned to be pre
pared with thnt Rubiect. But I 
cannot go on adding such items 
ignoring a number of items that are 
on the order paper and gfvlng 
preference to somethin!? else. About 
this particular matter. I shall ask the 
hon. Minister to enquire into it,

Shri S. V. Naik (HvderabadV T did 
write a letter Rbout it yesterday.

The Minister of States. Transport 
and Rail wavs (Shri Gonalnswami): I 
have not received any letter.

Mr. Dennty-Speaker: To ^vhom did 
the hon. Member write?

Shri S. V. Naik: To the Secretary, 
Parliqme^t Serr<>tariat.

Mr. Denuty-Sneaker: Why should 
hon. Members f^^bt shy of the Minis- 
tes? They ran approach th#>m nrd 
ŝ ef whatever information they want. 
They should erhaust all such so n rr^  
and come to tbo Honse only in the 
flnnl or Iwst re<?ort. (TnierruinUort) I 
have heard hon. Members one a^ter 
another and we have already spent 
«o»rje fivn minutes. It was on^y the 
other dflv tb«t enromiums were hean- 
^  on tl;ie hon, M in ist^  of Stntes and

now to say that he is unreasonable 
is absolutely far from the truth. I a n  
sure the* Minister will certainly give 
all the relevant information. That 
aource must be exhausted before th f 
time of the House is taken up.

Shri Hiutoain Imam (Bihar): Sir. 
on a point of privilege. Under 
article 372. clause (2), the President 
is empowered to make adaptations of 
laws. Of the adaptations recently 
made I made enquiries from th« 
Department and I learn that though 
ft took place on the 4th of April, ther#

so far no copy of i t  available in thf 
lib ra ry  of the House nor any mention 
has been made of it in the House. . I 
saw it published in yesterdasr's paper, 
but I did not want to bring ^ i s  
matter up before enquiring further 
from the Department concerned. I 
did my best to get a copy but could 
not. I only learnt that it was issued 
on the 4th April, but the Gazette is 
not yet out and probably no copy is 
available even now. I wanted to 
draw your attention to this matter so 
that such thinsrs m ay not happen in 
future when the House is in session.

Mr. Deputy-Speaker: The Minister
Law is not here: but I am sure h# 

'"ill take due notice bf this matted 
and we may hear him to-morrow,

«hri Kamath (Madhya Pradesh)* 
What about the return of the Speaker^

Mr. Deputy-Speaker: I expect hinr
to-morrow.

APPROPRIATION (No. 2) BILL

The Minister of Finance (Shri C. D 
Deshmukh): I beg to move for leave t« 
introduce a Bill to authorise pigrment 
and appropriation of certain sums fron  
nnd out of the Consolidated Purtd ol 
India for the service of the year ending 
on the 31st day of March. 1952.

Mr. Deputy-Speaker: The question 
is;

* ^ a t  leave be granted to 
Introduce a B?ll to authorise pay
ment and appropriation of certain 
sums from and out of the Conso- 
Jidnted Pimd of India for the 
service of the year ending on the 
31st day of March, 1952.^

The mntirm rvxjs adopted.

ShH C. D. Deahmnkh; I introduce 
the B ill
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FINANCE BlluL
The Minister of Jbinance (Shri C. b . 

Oesitmukli): i beg to move: ^
“That the Bill to give effect to 

the ftnancial proposals of the 
wentrai Governinem for the year 
beginning on tiie 1st day ol April, 
li^jl, be referred to a Select 
Committee, consisting of Shri M. 
^nanthasayanam Ayyangar, Shn 
M. H. Masani, Shri Manila] 
Chaturbhai Shah, Shri Ramnatb 
GoenKa, Shri B. L. Sondhi, Shn 
biswanath Das, Shri Satyendra 
Narayan Sinha, Shri Khandubhai 
K. Desai, Shri U. Srinivasa 
Mallayya, Shri M. V. Rama Rao, 
Shri 1. A. Hamalingam Chettiar, 
Shri Ratnappa Kumbhar, Sardar 
iiuJLam bmgn, Shii K. Venicatara- 
man, Shri A. K. Menon, Shri 
Braja Kishore Prasad Sinha, 
Babu Gopmath. Smgh, Shri Mihir 
I^al Chattopadhyay, Shri Raj 
Bahadur, Shrimati G. Durgabal, 
Shri Tribhuan Narayan Singh, 
Shri Gokulbhai Daulatram Bhatt, 
Shri Deshbandhu Gupta, Shri P. 
Kodanda Rami ah, the hon. Shri 
Mahavir Tyagi and the Mover, 
with instructions to report by the 
25th April, 193X/’
Mr. Deputy-Speaker: Does the hoo. 

Minister want to maice any speech?
Shri C. D. Deshmukh: 1 understand 

last year the practice followed was of 
the Finance Minister not making a 
speech on this occasion. So I would 
prefer to follow that practice.

Mr. Depuiy-Speaker: Motion moved:
•*That the Bill to give effect to 

the financial proposals of the 
Central Government for the year 
beginning on the 1st day of April 
19̂ )1, be referred to a Select Com
mittee, consisting of Shri M. 
Ananthasayanam Ayyangar, Shri 
M. R. iVIasani, Shri Manilai 
Chaturbhai Shah, Shri Ramnatn 
Goenka. Shri B. L. Sondhi, ShrJ 
Biswanath Das; Shri Satyendra 
Narayan Sinha. Shri Khandubhai 
K. Desai, Shri U. Srinivasa 
Mallayya, Shri M. V, Rama Rao, 
3hri T» A. Ramalingam Chettlar, 
Shri Ratnappa Kumbhar, Sardar 
Hukam Singh, Shri R. Venkatara- 
man, Shri A. K. Menon, Shri 
BraJa Kishore Prasad Sinha, Babu 
Gopinath Singh, Shri Mihir Lai 
Chattopadhyay, Shri Raj Bahadur, 
Shrimati G. Durgabai, Shri 
Tribhuan Narayan Singh, Shri 
Gokulbhai Daulatram Bhatt, Shri 
Deshbandhu Gupta, Shri P. 
Kodanda Ramiah, the hon. Shri 
Mahavir Tyagi, and the Movtr,

with instructions to report by tftl9 
25ih April, 1951.”

Shri Hussain Imam (Bihar): 1 b i t  
to move;

“That the consideration of the 
Bill be postpoiied to li^th April, 
iVol and tne ii^siimates Committee 
snouid m tne meantime examine 
and report to the House by 14th 
April, 19̂ )1, on the correctness ot 
the hgures and on econoijuea sug
gested being effected.'*
1 would like to draw the attention

oi ciic xiouse to me lacu  a« they are 
at present.

The MiniB»ter of State for X r a n q ^  
and lUaways (Shri Santhan«n):
H as motion is not in order, for in tlM 
case oi a iiiu *uiiy a motion for 
reference to a Select Committee or for 
circ'uiauon can »e moved. Tbi$ 
motion airectiiig the Kstimates Com* 
miitee to consider the Bill is not lU 
order.

Sliri Hussain Imam: A motion for
H'Obipoiiciacm 01 cojisideration can be 
moved ai any. stage. it is not a 
motion adverse to me original one.

Mr. Depuiar-Speatter: Order, order.
A puint Ol order hab been raised. We 
are not going into details as to v^hat 
ought to be done to the mam motion, 
wnatever may be tiie purpose of the 
motion, it IS lor posiponement of con
sideration from today to the 16th 
/ipi.l. J: ernap.v tne idea is that the 
ti^stimutes Committee siiould be given 
an opportunity. But such motions 
must have the consent of the Spealcer 
betore tht»y are made. 1 consider it
a dilatory motion. So far as the 
reference to the Kstimates Committee 
is concerncd, we are on the Finance 
Bill, and not on Budget Demands, 
where econcm ioa  can be gone into, 
lh a t was the proper time when 
reference to the lil&tunates Committee 
could be made. As a matter of fact 
a^mosi on every Demand the Estimates 
Committee brought its seciurity to bear.
I regret I cannot give permission to 
this motion.

Shri Hussain Imam: This motion 
was tabled two days ago. I simiid 
have been informed that it was not 
admissible, so that I might hmv# 
moved some other motion.

Mr. Deputy-Speaker: I feel an
amount oi hesitation when 1 give a 
ruHng so far as the hon. Member ie 
concerned. He knows -the rules as 
much as I do. Such practice as lie 
suggests is not followed. Rulings ac« 
not given in advance nor is intimation 
given to a Member §s to w hit (h i
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[Mr. Deputy-Speaker] 
opinion of the Chair is going to be, so 
that he may readjust and table an
other motion.

Sbri Hussain Imam rose —
Mr. Deputy-Speaker: Order, order.
The House is already aware that 

today and the 14th April have been 
allotted for consideration of this 
motion. At five o’clock on the 14th 
April, 1 shall put the motion to the 
vote of the House. 1 propose to 
call upon the Finance Minister at 
four o’clock on that day to reply. I 
trust this will suit the convenience 
of the House.

As regards the time-limit on 
speeches, I propose, in accordance 
with the rules now in force, to 
allot the usual ten minutes to each 
speaker which may certainly be ex
tended in exceptional cases, to fifteen 
minutes.

Dr. Deshmukh (MadHja Pradesh): 
It should be 20 minutes. Sir.

Mr. DepulQriSpeaker: Twenty
minutes and more they get even with
out asking in some cases.

Shrl Sldhva (Madhya Pradesh): 
Sir, you have taken us by surprise by 
fixing the time-limit. However, you 
have reserved to yourself the discre
tion to increase the time-limit where 
you think the desire of the speaker 
should be accommodated.

Coming to the Finance Bill, I do 
not want to go into much detail, nor 
am I in opposition to the various 
taxation proposals made in it. It is 
not because that I like that all this 
taxation should be imposed but I do 
feel that they have been so imposed as 
t6 be uniform on all classes of people. 
Particularly wheti the financial posi
tion of the country is precarious I do 
not want to oppose the taxation pro
posals outright, and I do feel that the 
proposals made by the Finance Minist
er are fair, a t any rate, according, to 
my light.

The highest taxation is on tobacco 
and I have nothing to say against it. 
{An Hon. Member: Perhaps you are 
not a smoker.) It is not a question of 
my being a smoker or not. The point 
is that it is not going to affect the 
people as a whole. We ar^ going to 
get a large income of Rupees twelve 
crores and I therefore feel, although 
there have been representations and 
telegrams with which Members have 
oeen flooded—and I am sure the hon. 
Minister must be having « similar 
•xperience—that it is a fair tax and I 
hav« be«n telling this to all those who

come from various parts of tha 
country to see me.

12 N o o n .

There is one point which has how
ever, been brought to my notice and 
that is about the payment of tax  by 
small bidiwallas. The hon. Finance 
Minister probably knows the difiiculties 
that they are ikely to experience and 
I hope he will bear that m mind and 
in his reply will assure us that the 
tax will be collected so as not to 
cause any kind of trouble to these 
small people, who are petty bidi 
makers or small shopkeepers.

There is one m atter to which I take 
objection and that is the surprise 
flung on the Hou§e by the hon. Com
munications Minister the day before 
yesterday, when his Demands were 
being discussed, that he proposed 
mtroducing new postal rates. Although 
by an executive order he can do it, it 
is unfair to the House that this pro
posal which is going to bring in a 
crore of rupees or more, should not 
have been embodied in the Finance 
Minister’s speech. The Communica
tions Minister should have informed 
him of his intention. For a whole 
month the House did not know about 
it and all of a sudden he has sprung 
the proposal, because he has the execu
tive power to do it. Although he 
may be technically right the question 
is whether a Minister should be 
allowed, during the discussioh of the 
Demands, to place a new proposal 
before the House and thus put tha 
House in an awkward position. Tka 
merit of it is a different matter but I 
do strongly object to the procedure. 
If every Minister exercising his 
executive power makes......

Mr. Deputy-Speaker: Has not the 
Minister referred to it in his speech 
on the Post and Telegraphs Depart
ment?

Shri Sldhva: The Communications 
Minister made the proposal on the 
Demands. In his Budget speech the 
Finance Minister should have stated 
it.

Mr. Deputy-Speaker: The hon.
Minister had already given an indica
tion as to what he proposed doing. 
Should there be a repetition of it? If 
those details had been referred to or 
an indication given, why should there 
be a repetition?

Shrl Sidhva: Not in the Budget ’ 
speech Only day before yesterday 
it was mad^ for the flrst time and the 
new postal rates are to come into fisrot 
from the 1st May.



6664 hnance Biti 11 APAlL  1951 Finance Bill ^565

JMr. D^pM^y-Speaker: Was it not
communicated formally to the House?

Shri Sidhva: On that day he did 
not give the exact new rates. Today 
a communique trom the Communica- 
iions Department has oeen published 
m the Press. The House does not 
know anything about it.

Shrl C. O. Deshmukh: X think the 
Mi/iister in charge of Communications 
aid inform the House that he intend
ed to raise certain rates. He also 
pointed out that it might well haye 
oeen for Uie Government to raise them 
by executive action later within the 
course of the year. So far as 1 am 
concerned we only agreed on them 
after the Budget had been presented. 
He had not any proposals to make in 
this particular regard as the Budget 
_was being formally made. I think 
therefore that they are comparable 
to the export duties which we have 
the authority to impose during the 
course of the year, (An Hon, Member: 
No, no.) It may be another month 
hence I may And that 1 am getting an 
income of X crores of rupees from the 
additional export duties......

Shri Sidbya: But the House is 
sitting now.

Shri C. D. Deshmukh: What I
meant to say was that as the House 
is sitting it has been communicated 
lhat he intends to do so.

The only question therefore that 
remains is the quantimi of these 
rates. In regard to export duties 
there is a mechanism laid down in the 
Act itself, that we shall lay the noti
fication on the Table. That is not so 
in regard to these postal rates, which 
are purely the result of executive 
action. Therefore, it seems to me that 
it is sufficient for the hon. Minister to 
inform the House that he intends to 
do so and to give his reasons why he 
intends to raise certain rates.

Mr. Depiity-Speaker: I would only 
say that after all Ministers get 
authority by way of delegation from 
the House. The House is supreme. 
It is better if a convention is estab
lished that while the House is sitting, 
action taken on such authority is first 

% brought to the notice of the House—of 
which hon. Ministers are all agenti— 
before the public is taken into confi
dence. I agree that while the House 
is not sitting power has been given to 
Government, as in the case of export 
duties, where some mechanism is 
provided for the purpose—a sitting of 
the House could not be convened 
merely for that purpose and so pow«r 
is given tc the executive to take 
action. But when the Houm Is

sitting I expect that every Minister 
shall first lay the matter before the 
House before he announces it to the 
Press.

Shri C. D. Deshmukh: ^ i th  ill due 
respect, just one submission 1 would 
like to make. In the case of the 
export duties, obviously, first thenoti- 
iication nas to issue, and therefore 
me House has permitted Government 
to notify the public first and then 
inform the House. In this case also 
it may be possible that when the rates 
are announced then the House will 
be informed that rates have been 
announced by notification. I do not 
really see the difference between the 
two cases.

Mr. Deputy-Speaker: I can only say 
this much that except in caqes where 
an advance statement to the House Is 
not conducive, as in the case of the 
Finance Bill where proposals for 
additional taxation have to be made 
at a particular chosen hour, and 
provision is made under a special law 
for collection of taxes from the day 
immediately after the Budget speech 
is made or the Finance Bill is intro
duced, except in such cases where 
there will be jeopardy to public 
interests and it is desirable that the 
notification should issue suddenly, in 
all other cases it is expected that the 
matter will be commimicated to the 
House first. Even with respect to 
Railway rates, the House must be in
formed first when it is in session. 
Otherwise there is no purpose for so 
many representatives coming and 
sitting here. They are the repre
sentatives of the public at large and 
this is the forum where the public can 
ventilate their grievances through 
their representatives. There is nu 
meaning in intimating the fact to the 
public at large first and ighoiing the 
House. I would urge upon the hon. 
Minister to pay greater regard to this 
House.

Dr. Deshmukh: May I know
whether it is not a fact that the 
variations in postal rates were em
bodied in the Finance Bill last time? 
Why was the same procedure not 
followed in this case?

Ml̂ . Deputy-Speaker: The hon.
Minister will reply once for all at the 
end.

Shri Sidhva: The House is extreme
ly obliged to you for seeing that the 
privilege of the House is not violated. 
As regards the increases in postal 
rates, Government are going to 
increase the money order commis
sion and the minimum Is now 
ibced for five rupees instead of ten. 
You know that this will afli0 thi
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[Shri Sidhva]
small people who use this medium of 
money orders ior sending small 
amounts. The increases in rates are 
intended to brmg to the Government 
an additional one crore and cover in> 
creases in registration charges etc. 
We have haraiy any time to discuss 
these in detail, so 1 will go to my next 
point.

I now oome to the nation-building 
departments lor which the hon. 
iVlmister has made very scanty provi
sion. Take education, for instance. 
The hon. Minister ol Education very 
pathetically complained the other day 
about lacic of funds. Under the 
Constitution he has to see that educa
tion is made compulsory for every
body witnm 15 years, and therefore 
he drew up a programme for hfteen 
years in pursuance of the provisions 
of the Constitution and called a con
ference of the State Ministers to find 
out whether that scheme could be put 
into operation. It was so good of 
him to have done this though the 
provision of the Constitution formed 
part of xhe Directives ot State Policy 
ana was not binding upon him—he 
could have ignored it. He wanted 
only one crore from the Centre to 
start with. And tne Finance 
Minister refused it I Education is 
absolutely a S tate  subject and the 
State Ministers agreed to share VO per 
cent, of the cost leaving 3U per cent, 
to the Centre. With that one crore 
he could have given a fillip to educa
tion in India and within a period of 
fifteen years India would have seen 
the light. The Britishers kept uŝ  in 
the dark and kept 90 per cent, of our 
people ilUterate. 1 am really sorry 
to say that while you are taking Rs.
13 crores from the people you will 
not give them one crore. We resent
ed that taxation very much and I 
appealed to my friend, Shri Deshmukh 
to sympathetically consider his pro
posals and announce that he is going- 
to give relief to the poor people. He 
has collected there tnirty-one crores 
and another nineteen crores by way 
of enhanced rail fares, and it would 
be a most^ regretable event if he 
cannot set aside one crore for the 
education of our people. How can 
he stand the test of public opinion if 
out of all the money provided there 
was not one crore coming forward for 
nation-building activities? I hope he 
will sympathetically consider this 
question. ,

Let me tell him what other count
ries are spending on education and 
public health. . We in India are 
spending Hs 1-14) on education and 
1^. 0-0-0 on health per h««d.

total expenditure in India (including 
the States and local bodies) on educa
tion amounts to Rs. 3,49,74,470 which 
works out to a rupee and nine annas 
per head per annum whereas the 
United Kingdom, spends £32,59,35,500 
which works out to £6 *10-4 or Rs. 
79 per head, and UJS.A. spends 
:ji240,42,49,e)74 givin« $*21 or Rs. 125 
per head. And ours is a rupee and 
an anna per headl Is it not shame
ful that we are spending on education 
only this meagre sum?

An Hon. Member: What is their 
income?

Shri Sidhva: You may say these 
are rich countries. Take the figures 
for the small countries—they are 
spending as much. Take Norway, 
Sweden, France, Switzerland—small 
countries they are, but they give first 
consideration to education and 
health. ‘

On education we are spending nine 
annas per head of the population 
against U.K. spending Rs. 89 and 
U.S.A. spending Rs. 120.

Shri Kishorimohan Tripathi (Madhya 
1‘radesh): May I know if the hon. 
Member has calculated the expendi
ture incurred by the States also?

Shri Sidhva: Yes. My figures are 
based on the total expenditure 
incurred by tiie Centre and the States 
and also local bodies. We have got 
two Ministries a t the Centre for these 
nation-building activities. If these 
Ministries are meant lor looking after 
Part C tiny States I do not want them 
to exist. Let them be there if they 
are meant to fix a programme for the 
whole of India. In thiy case one of 
them did it but the Finance Minister 
on grounds of financial stringency 
rejects it. In other countries educa
tion and health are given first priority 
but here in India the Britishers gave 
it last and we are continuing it on 
grounds of lack of finance. May 1 
ask my hon. friend, Mr. Deshmukh 
when he thinks our finances will im
prove and when ne will make our 
people literate? I want to know it. 
The question of compulsory education 
is included in the Directive Principles 
of the Constitution and it should not 
be ignored—of course, it is not a 
justiciable right like the Fundamental 
Rights. In the U.K. £398 millions 
are spent on medical aid. Every 
man gets free medical aid. Of 
course, even a labourer has to pay 
tax there, they give not merely free 
hospital treatment but tiiey even 
supply spectacles and false teeth free. 
Only this morning I have read thmt 
they are, on account ot flnanctll
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ineosons, xoing to charge hsU thfi 
amount for false teeth and sx>ectacles, 

•but this year they have added £  five 
millions to the medical budget. That
is the position in England. It may
be impossible in our days to achieve 
the same thing, and I am not talking 
of impossible things. But we sho^d 
at least strive towards this noble
ideal, whereby everyone gets free
medical treatment.

Then, I come to sales tax. I s t r « ^  
Ly oppose the arguments that a m  
Deshbandhu Gupta gave against the 
imposition of sales tax. He said 
that the trade would dwmdle ana 
that the municipality’s income would 
go down. That argument is baswess 
and groundless. Sales tax has l ^ n  
recognised by all countries as a Just 
and fair tax. My friend asked me 
to address a public meeting on sales 
tax. which I did. I told the traders 
that they were working on w on*  
lines. I pointed out that all that 
they could do was to ask for exem ^ 
tlon from sales tax in respect of 
certain articles. For In s ta n t, some 
States levy sales tax on food, fruits 
and even vegetables. That should 
be stoop^ . Tbp rate imoosed should 
also be equitable. Some States 
charge one anna: some charge w o  
annas. Now that this sublect has 
come under the Centre under article 
2«6f3V I hope that the Finance
Minister will take immediate steps 
to see that sales tax is levied on a 
uniform basis by all the States.

In the public meetingf tha t I
addressed, one point that was nyjj® 
out struck me and that is wis- The 
Finance Minister. I understand. Is 
ffoing to extend the ^
Bengal AH  to Delhi by executive 
order. This is not fair^ 
there Is no leitd?l«ture for Delhi, «ie 
sales tax should be imposed by this 
legislature. I understand that the 
lew  is to be m^de from 1st April or 
Mny nnd tber*»fore the Minister can
not wait. T <lo ^ot want Wm to pro
mulgate nriv Ordlnancf, but what I 
do BUPtfcst is tbat if it Is necessary to 
extend the other Act for the time 
being, he mav do so but be must 
bring a st>eriflc Art in this Terfslature 
!n th«» Se«»«ion. Only then will 
peooV fe^l tha t it is a people's tax.

Then T come to wastages. I had
* orrnsion to sê * FaHdabad. a village 

fifteen miles from Delhi. I was told 
fhnt the electrir system was to be 
fns*-11^ hv fhA CP.W.D. and thej 

Rs. SO lakhs hut with 
fhp hHn nf a Co-operative Board ^ e  

wa« completed W jth^ 
Pq ftkhs. TM  
(Jon  ̂ it, we would have lo«t nearlv

Rs. 20 lakhs. I therefore muakwdm  
that the Finance Minister should see 
that before any amount Is paaaedL the 
item is f i ^  scrutiniaed in aU diree^ 
tions. I am quoting this instance 
because it was b ro u ^ t  to my notice.

I am flad  to note that the MiUtarr 
D epartm ^t has saved about Rs. 83 
lakhs on account of the switch-over 
from pure ghee to vegetable produei

From customs fine rupees two crores 
and odd have been realised last yeiur. 
Out of this, the highest i$ from 
Bombay^—rupees one crore and W 
lakhs. I do not mind i t  because they 
may be merchants who deceive the 
Government and such fines are very 
legitimate. I do not dispute tiiat. But 
while Madras’s share is only rupees 
eleven lakhs and the share of 
Calcutta, which is even a bigger port 
than Bombay, is Rs. 54 lakhs. Bombay 
has oome out with the highest flne. 
There is complaint in Bombay that 
merchants are harassed for the pur
pose of knocking out more penalty. 
Speaking subject to correction, I am 
told that there is a confidential circu
lar  ̂asking the customs people to 
impose more penalties so that revenue 
can be increased. Wherever the
merchants are at fault, by all means 
impose penalty, but I deprecate the 
Imposition of fines for the mni>ose of 
increasing the revenue In one or 
two instances. T am told that good^ 
worth Rs. 50,000 have been conflsoat- 
Bd. I have myself gone Into the
matter which at present Is before the 
C.B.R. I hope the hon. Minister 
^11 pass strict Instructions to see
that this kind of harassment to the 
business community does not occur 
again.

The other day we were informed 
that the Hyderabad Nizamis money 
in the shape of lewellerr Is coming 
by special plane and that this will be 
invested in Gfovemment securitlee. I 
have a suggestion to make and I 
think it is worthy of consideration. 
Why should not our Government 
approach the Nizam and request him 
to let this money be utilised by the 
Government for the neact fifteen 
years. He may be given interest. If 
the money is invested in our securi
ties, it will not be avaflable fbr 
utility purposes. I am sure If this 
proposal is made to the Nisem he will 
consider It. After a ll  even if he 
Invests in securities be is going to 
get interest only. Why not approach 
him In these hard times, saying that 
“Government require your help. Will 
you consider this point?”

An Hen. M ember Is it Nli«m*« 
p riv a^  p r&perty or State properfff
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Shri Sldhya: It is private property.

Shri € . D. Deslnnukh: I did not 
quite follow the suggestion. If the 
money is Invested in Government 
securities, the money is with Govern
ment and as it is a trust the Govern
ment securities will remain there and 
I think the trust will be financed out 
of the income from this investment

Shri Sidhva: If the money can be 
utilised by Government, I am glad.

The other day I put a question to 
the Minister of State for Finance 
regarding insurance of moveable and 
immoveable properties. He stated 
that figures were being collected about 
the extent of the properties and also 
said that they had not been insured 
and to my question as to how much 
had been lost due to Are, etc., he said 
that he had no information. We 
have got crores worth of moveable 
and immoveAble properties. I do 
not want the insurance premia to be 
given to private companies, but I 
want that the State should have their 
own insurance scheme and have these 
properties insured. I know that in 
Bombay alone properties worth rupees 
six crores have been lost due to fire 
and since they had not been insured 
1 do not know how you are going to 
rebuild them.

The Minister of State for Finance 
(ShH TyagI): What will be the net 
result? If the property is lost, it is 
lost. If it is Government Insured, 
even then the loss comes to the same 
amount.

Shri Sidhva: You set aside a cer
tain amount every year towards the 
national insurance account. When
ever any Are, or similar loss occurs, 
the money for rebuilding purposes is 
taken from this pool. What you are 
doing now is to ask 'the posterity to 
pay. I have never heard this in any 
commercial undertaking. All modern 
countries have accepted the principle 
of insurance. This is so far as im
movable property is concerned.

What about movable property? I 
do not know whether Government in
sure them or not. For example, we 
get so many tilings from fo re i^  
countries, like wheat and ofther 
items. And again we have in foreign 
countries embassy buildings worth 
about rupees one crore and 28 lakhs. 1 
do not know whether they are in
sured or not. Therefore, why do you 
not have your own State insurance and 
set apart a portion of your money as 
reserve?

Then, regarding the freight rate, 
ofh^r day I  put a question to the

Transport Minister as to how they 
arrange their freight rate in London 
for the commodities that are export
ed from foreign countries. He re
plied that our High Commissioner 
arranges it. When I asked him whe
ther the High Commissioner makes 
a contract, he replied in the negative 
and said that they did not want to 
invent any new procedure and alter 
the custom of world shipping. I never 
asked him to alter the custom of 
world shipi^ing. I asked him whe
ther our High Commissioner enters 
into a contract for three or six 
months, as is the practice with other 
shipping concerns. He did not know. 
I do not blame him, because he is 
not supposed to know evers^hing. 
But this is what the Fair Play, lead
ing shipping journal of London, says:

“The recent experience of the 
Government of India in the 
world freight market has remov
ed the confidence, if any, enter
tained by trade quarters in Gov
ernment’s ability to handle fore^ 
ign trade. Shipping circles state 
that the country has always in
curred a higher cost on the im
port of food-grains which could 
have been avoided if Government 
had been alert in booking freight 
In advance and in large quanti- 
tiesr

Shri Tyagi: What is the date pf 
that journal?

Shri Sidhva: It is probably the 
March number.

May I submit to the Finance Minis
ter that the Transport Minister is not 
supposed to know all these things, as 
such, he would go into this matter and 
see that in future our freights are 
booked in advance. I know that in 
India the European brokers, during 
the pre-independence days used to 
contract from the commercial firms in 
advance for a number of months for 
a number of steamers. In the trans
action the firms used to get a rebate 
of five, ten or even fifteen per cent. I do 
not know whether our High Commis
sioner’s office knows about it. This is 
a matter which deserves immediate 
attention because that will mean a 
lot of saving in our freight, particu
larly when we are importing large 
quantities of foodgralns.

I come to the question of gold. On 
account of the very high prices of 
gold that are prevailing we are losing 
Rs. 28 crores In exchange and rupees 
five crores in the matter of Customs 
duty. The world free gold rate Is 
Rs. 40, as against Rs. 115 per tola pre- 
vallinff In In^la. Th? marriage sea?o»
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is coming and the price of Kold is likely 
to go up to Rs. 145 per tola. The other 
day in reply to a question the hon. 
Minister replied that Rs. 90 lakhs 
worth of gold had been smuggled. 
SVho are the parties involved? It is 
the big officers, French officers, Eng
lish officials who are interested in the 
smuggling of gold. Mr. Tyagi the 
other day answered that it was seiz
ed. When I asked him how much of 
it was confiscated he said it was con
sidered to be confiscated. But I want 
to respectfully submit- to hihi that 
there is a difference in the meaning 
of seizing and confiscating. Seizing 
means that you have taken posses
sion of the (commodity; confiscating 
means appropriating it after the 
charge is proved.

The Bullion Exchange of Bombay 
have made a statement that if Gov
ernment makes some arrangements 
for the import of gold, prices would 
come down, smuggling would stop and 
Government would earn on import 
duty. I hope the hon. Minister will 
bear this suggestion in mind. Our 
custom is that for marriage 'there 
should necessarily be ornaments and 
no amount of persuasion will put an 
end to this custom. '

I will reserve my further remarks 
for the Appropriation Bill, or some 
other occasion. I cannot allow impor
tant matters about finance to be over
looked siriujly because the bell is rung. 
Of course, I cannot disobey you, •that 
is why J resume my seat.

Eev. D’Souza (Madras); I was anx
ious to intervene in the course of the 
discussion on Demands for f/jucation 
an i External Aflairs and to make a 
few remarks on the policies of those 
Ministries. But I missed the opporturity 
owing to a mistake which was mine.
I may therefore, be permitted by your 
in^t^lgence to m tke these remarks on 
the occasion of this Finance Bill.

I have been listening and in other 
ways following the course of debates 
in connection with these various De
mands and the formidable man
ner in which the policies, the 
spirit and the methods of Govern
ment have been subjected to a most 
thorough and searchmg criticism day 
after day. I believe that responsible 
and sensitive leaders have been some
times struck by the vehemence by 
which wounds have been inflicted by 
hands that are considered to be very 
friendly. 1 do not think we should 
regret this unduly.

At the time that this House, flrat as 
Constituent Aflsembly and later •§
ff PA

Parliament, was constituted, there was 
a general feeling that with the im
mense majority that Government 
commanded, our democratic system 
would not function well for lack of 
effective opposition. If  people seri
ously believed that. I am f>ure, they 
must have been completely and agree
ably disillusioned or disabused of 
that impression by the searching and 
sincere and very often constructive 
criticisms which Government have re
ceived in the course of this Budget 
session. I feel Governmenf should 
not regret this. I am sure that those 
criticisms, coming as they did from 
Members of all sections of this House, 
those more closely connected with 
the policies of Government and those 
that are of a more independent na
ture, have been inspired by a real 
anxiety regarding the situation in the 
country. Hut it someone who is re 
latively detached from the political 
field may be permitted to say so, it 
seems to me that the general picture 
emerging as a result of these many
sided criticisms of Government and 
their policy is a darker picture than 
I thmk the reality justifies. I am 
giving my own impression of the mat
ter, but 1 may be permitted to do so 
by your kindness.

The truth is that we are inclined 
to pitch our own expectations and to 
assess the achievements of Governmrtni 
not in terms of the practical experi
ence we may have had in the art of 
democratic government, to which we 
are relatively newcomers, but lather 
in terms ot the moral earnestness and 
spirit of sacrifice which Inspired our 
struggle for freedom. And the same 
standards, the same methods, and the 
same tempo are generally expected 
oven in these days when the earlier 
urgency has ended aqd we are settl
ing down to the ordinary humdrun: 
work of administration. I think to 
get an overall picture it is better to 
get mto a detached atmosphere, remove 
ourselves to a certain distance, and 

I ® country, how the ad-
mmistration and how the rulers look 
from far away how they look not to 
Indian eyes but to the eyes of foreign- 

Having had some contact with
r m2 ?  elsewhere

^  the general
impression Is that our loaders. '  our

different De- 
^ rtm e n ts  on whose behalf these Do- 
mTOds are made, have functioned and 
dlTOharg^ their duties in a manner

ed* I believe that the general imi>res-
&  ^"'lependentitself to the tre-

democratic ad 
mmlAration of an immense and com
plicated cQuntry. h«< acquitted Itaeli
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with credit and far better, perhaps, 
than those who were not very sympa
thetic to us expected. T ha t I assure 
you, is the view and judgment of those 
that have t o passion and who regard 
the situation with a certain detach
ment. I think therefore that Govern
ment’s achievements are satisfactory, 
all the more so if we consider the 
com plexi^ of administrative prob
lems, if we consider the fact that de
mocratic government nowadays is 
concerned with problems and methods 
which cannot come under the pur
view or the grasp of any single intel
ligence or a single agency, if we know 
that it is not merely Indian leaders 
and statesmen but it is statesmen and 
leaders of great experience and great 
traditions in every country that «ie 
groping, hesitating and blundering 
elsewhere. In view of all this it is 
our duty to form a more sober judg
ment on the situation; and conse
quently I think* it is right for 
the leaders and for Government to 
ask of this House a full measure of 
sympathy and co-operation in the dis
charge of their duties

There remains, nevertheless, a 
certain uneasiness and I feel it 
my duty to express that. The 
fact that thes& sharp criticisms 
of Government have come from 
different sections and from sections 
which might have been expected to be 
intensively sympathetic to Govern
ment, and that they have brought to 
the notice of Government facts and 
impressions of the situation in the 
country which are very disturbing, 
must make Government pause and 
consider. There is a gulf, a widen
ing gulf, between the Government and 
many sections in the country. There 
is a gulf between intellectual leader
ship in the country as represented by 
responsible, Intelligent and earnest 
men in this very House and Govern
ment and that is clearly reveal
ed by the manner in which they have 
put forth their criticisms. There is a 
gulf between the ideals and policies of 
Government and, alas, the necessary 
degree of efficiency and incorruptibi
lity in their administrative machtnery. 
The fact of corruption and nepotism 
is an obvious one. and Government 
have not been able to bring out their 
immense administrative machinery in 
harmony with their ideals and de
sires. There is a gulf between the com
mon man too who has not understood 
the motives and the <KBteultl«( of 
Government as shown by the failure 
of co-ooeration in regard to the effi

cient working . of controls, by the 
widespread existence of the black- 
market. This sh(*ws that the public 
loo, as a rule, have not cooperated 
with Government. I think this vast 
and disturbing phenomenon of a lack 
of understanding, of a lack of unifor
mity of purpose, of a lack o f coopera
tion between Government and admi
nistration, between Government and in
tellectual classes in the country, bet
ween Government and ,the masses, 
the lack of helpful cooperation on the 
part of the monied a id influential 
classes, who could have financed our 
industries, improved (jur agriculture 
and production, this lack of coopera
tion must somehow be met and cor
rected

The Finance Minister has been 
blamed for having recourse to the 
method of taxation in order to have 
a balanced and acceptable budget. 
Well, in the absence of other resour
ces. in the r.b.’̂ ence of that cooperation 
from the monied classes, in the abs
ence of that confidence in Govern
ment—which i do not say Govern
ment do not deserve i>ut which some
how or other they have failed to se
cure—^there is no other option; it was 
the lesser of the two evils, namely, an 
unbalanced budget and a budget made 
acceptable by having recourse to ex
tra taxation. We are not happy over 
that solution; we do not feel happy to 
have to hear what newspapers des
cribed as the “cries and moan? of dying 
class” namely the middle class. But in 
the face of this lack of cooperation, 
sympathy and helpfulness on the part 
of the richer classes in this country, 
classes that must have come to the 
rescue of a nationalist and democra
tic Government even at great sacrifice 
and risk to their personal fortunes, 
there was no other solution for Gov
ernment but to milk the cow 
threatens to be before long 
dry. . .... - ,

From this let me pass on to brief re
ferences to one or two services that 
have a bearing upon^ this problem. As 
I see it, the problem is moral and 
educational: it is a question of bring
ing the people, all of them, the lite
rate as well as the poor and the lower 
classes, to an understanding of the 
task before Government, of the diffi
culties that confront them, of the com
plexity of the very machinery of de
mocratic government. It seems to me 
that in such a situation a long-term 
pbliey of real ihfetriiction to the com
mon man, of education in the broad 
sense is one of the urgent needs of thl« 
country^if this democratic govern
ment il^ to become something
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to us, embedded in our con^sciousncss, 
sec6nd n a tu re  to us. If on the other 
hand it • has not become so—and the 
5tate of the countiy proves that—is 
it not the duty of Govfirnment with 
the intellectual and moral resources 
which it commands through the Edu
cation Ministry, through publicity and 
information and broadcasting, to en- 
Uchten the public, to instruct them 
rightly, in a word to have a dynamic 
schenie of education and instruction 
covering the whole o f  India, undeter
red by minor difficulties and carrying 
ail forward on the crest of that wave 
of enthusiasm which has brought us 
our liberty? I do not see in the 
policy of education or publicity or 
broadcasting or of the Information 
Department that wider vision, that 
enthusiasm, that grasp of general 
principles?, that synthetic view of our 
problems, educational, moral and 
political, which the situation demand. 
That is why, with all respect to the 
Education Minister and to those loyal 
workers that cooperate with him, we 
must exoress our dissatisfaction at 
the achievements of the Education 
Ministry. 1 am glad Mr. Sidhva drew 
attention to that subject. The Educa
tion Minister certainly is timid in 
making demands for money. But I 
do not think that it is entirely a 
question o f  money. I am sure that 
if a little more persuasion were used, 
so gentlemanly and so obliging a 
Minister as the Finance Minister......

Shri Sidhva: Maulana Azad said 
that he had tried persuasion also.

Rev. D’Souza: A little more of-, that 
persuasion could have surely brought 
out the triflle of a crore of rupees! 
But, as I have said, it is not entirely 
A financial matter. I assert it is a 
matter of organisation, of enthusiasm, 
of cooperation, of getting all people, 
all classes, together in order to carry 
out an all-India programme of uni
versal, democratic, national education. 
We have not yet solved our problem 
in implementing the Constitutional 
provision about languages, about this 
all-India language. We say it is to 
be Hindi and it was promised that the 
Central Government would give money 
for the purpose in order that everybody 
in Non-Hindi areas may easily learn it, 
and help it to take root. But what 
has been done? Is there a uniform 
policy^ Have different States and 
Universities been brought together in' 
order to have a uniform, consistent 
and persistent policy in regard to 

** these matters? I dr not see any signs 
of these. So I should like to ask the 
Finance Minister that when the Edu
cation Minister comes for Demands 
in regard to these -matters there

should be no hesitation or no doubt
ing as to the value and the importance 
of this long-range preparation which 
is ejsential for the success of our 
democratic experim ent

At the same time Government rea
lise that this vast educational and 
moral problem cannot be solved with
out the co-operation of prominent work
ers and private agencies which 
are active in this field. And the 
attitude of Government in regard 
to private enterprise in general is not 
always helpful. When private en
terprise fails, or seems to fail 
Government often goes to the 
extent of complete control. If 
this control does not succeed, then 
there is hesitation and a going back. 
Private agents, whether in business or 
in education or in social service are 
puzzled and embarrassed by the lack, 
again I say it, of a consistent, vigor
ous and cohesive policy. It is this 
that we ask for that all those private 
agencies—and I am myself connected 
with a private or aided agency in edu
cational matters—should feel con
fidence that they can work with Gov
ernment, and help in a better under
standing of the policies and the actions 
of Government in carrying out their 
duties, it is my duty to express our 
misgivings on this point. There are 
(schemes ^which being discussed in  
certain States frighten and discourage 
these^ agencies, which are so necessary 
for the common good, in Education, 
as in business. I would request the 
CSentral Government, knowing the 
fears that are expressed, knowing the 
need and the importance of co
operation in a matter like this, to give 
every encouragement to private enter
prise so that private benefactions, and 
the activities, the enthusiasm, the 
devotedness of unofficial agencies 
may be harnessed more and more un
der the guidance of Government to 
the educational advancement of the 
people- Governments must give up 
those half hearted attempts at com
plete control, give up this policy, 
noticeable in several States of at
tempting it, then seeming to give it 
up because of the risks involved them
selves in doubt and leaving others in 
doubt. The Central Government from 
the position of advantage which they 
occupy, should see to it that the Pro
vincial Governments involved give 
up this unhelpful policy in favour of 
a frank and fruitful collaboration 
with private agencies. In particular.
I may be permitted on this occasion 
to say that the very large number pf 
educational institutions whigh my 
own small community, the Chrisuan 
community. hM »et up tor the edu«-
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lion to the renovation of many sec
tions of our country may continue to 
receive that sympathy and help which 
they have hitherto received, in spite 
of the misgivings I have expressed. I 
do not think, considering the attitude 
of national solidarity and enthusiasm 
for the national rause which my com
munity has shown, that these fears 
should be permitted to grow. I feel 
tture that Government will maintain 
their present status and welcome their 
readiness tt; render every help to the 
national cause with all the sympathy 
whi(’h we have hitherto received from 
it. On one particular {^int—one of 
my friends has made allu^on to that— 
many of our people feel unhappy. We 
regret that on purely communal or re
ligious {(rdunds assistance should be de
nied to extremely backward people 
simply because they are Christians. I 
think that special funds- .set apart for 
thr lowest and most neglected sec
tions of our people should be distrl* 
buted without reference to religious 
afRliations. A certain assurance in 
the matter has been given by the 
Education Minister, by the Frime 
Minister and by the President. I 
trust that these matters will receive 
the consistent symoathy and under
standing on the part of ‘Irovemment 
and that the claims of the Christian 
community, especially the poorest sec
tions of it. will be considered as they 
deserve to be considered.

Now, A word about foreign repre
sentation and the money that has been 
spent so far upon foreign embassies,
legations, and for publicity in foreign 
countries and expenses oi this kind. 
Some Members of this House, and some 
jrections of public opinion have ex
pressed n hesitation about this and 
questions have been asked as to whe
ther all this great expense has been 
.iustified and whether necessary eco
nomies (n this line too could not ba 
made. Havinc? had some knowledge 
by visits and personal experience of 
mniiy of thesc establishments and of 
the work ih i t  they are doing and of 
th t work that they should do, I have 
no hesitation in saying—and 1 say it 
with all thr; emphasis that f can com
mand—that our great country is not 
spending all the money that must be 
spent upon the establishment of In
dian Embassies, legations, and mis
sions in foreign countries. I say that
not because I think we must make 
any kind of f^how or any kind of 
parade from a mistaken notion of 
our dignity, in these matters. 
Let us remember that we are
not an isolated nation and that
we cannot function in the world and 
get our problems solved except by

correct understanding and knowledi^e 
of them by all the great powers of 
the world*' We have problems regard
ing Kashmir, regarding foreign pos
sessions in India, regarding the posi
tion of Indians in South Africa, which 
have to be disposed of. It is essen
tial that the point of view of India* 
the spirit of India, the objectives nf 
India in those matters must be mad^ 
clear to larger numbers among res
ponsible classes and makers of pub
lic opinion in Europe and in America. 
What we have been doing up to now 
is, I believe, not sufficient. It is not 
enough to say that propaganda 
publicity, is not likely to be cfTertive 
in these and other questions on which 
people may ha\e  made up their 
minds. That may. be so in regard to 
international questions the pros and 
cons of which are well known but the 
situation is quite different with regard 
to India, her recent history, the mo
tives and forces that have led her to 
take the stand she has taken. There is 
no question of dealing with people 
who have made up their minds. Jn 
most cases those minds are a tabuki 
rasa. People are anxious to know the 
truth and willing to hear our casj. 
Under those condition*?, the sums s]#ent 
on embassies and legations, on publicity 
and publications of all kinds will not 
only be not useless, but are es.sentJal 
and ne:3ssary for our good name and 
for the success of our foreign policy. 
We have a state in the international 
world. We have a role to play on the 
international stage. Therefore, I hope 
that if the Prime Minister with his 
sensitiveness in regard to expense and 
his desire that his own department 
should be the very first in submitting 
to the exigencies of economy may not 
he forced by this House or by the 
Finance Department to consent to 
economies or to reductions in estab
lishments which are fraught with 
srreat danger to our good name and 
<be efflcienry of our foreign service. 
I hope that no short-sighted and un
necessary economy on the matter of 
foreign establishments may be per
mitted so that as T said, o\ir just cause, 
our honourable motives ’ and objec
tives which are based upon the ideals 
which the Father of the Country have 
"iven to us, may be understood by 
oeople who are ignorant—I say with 
full de’;^eration who are ignorant— 
and who would give to us sympathy 
and helo in our endeavours if this 
ignorance were dissipated.

I am very grateful to you Sir, for 
the time that you have been good 
enough to give me. I say. therefore, 
that notwithstanding the grounds, fo r  
dissatisfaction to which I have alluded,
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ana tns misgiving which it is not pos- 
AiDle to suppress, I believe that Gov
ernment are entitled, in the p »licies 
triat Jthey have enunciated and in the 
JJemands that they have made, to me 
generous, to the understanding co
operation and sympathy of all sec-
uons of this House. I believe that
m at sympathy is all the more due to 
them because they have had the
courage to launch into long term ex
periments and not experiments or 
measures that will yield unmediate 
returns. We and people in the coun
try under the present conditions want 
immediate returns and there is a dang
ler that responsible leaders too might 

oe unduly impressed by the cry for 
immediate returns. But as I said 
Government have had the courage in 
me internal policy and in the exter- 
f»al policy to look far ahead, to plan 
not (or today or tomorrow but for 
decades, perhaps even for many de
cades hence. For this they are en
titled to a greater degree of sympathy 
than I  think, they have recei^yed. Let 
as remember we must pay a certain 
jrice m order to gather goc^ seeil, ixnO 
prepare for the sowing time. The har- 
•̂ est w ill not come unless we pay the 
price and shed something of what we 
nov(* in order to make that sowing 
leally promising. Well, if today we 
<<nd perhaps those who come imme- 
jlately after us have to sow in tears, 
iC\. us do so with good grace so that 
;iiose who come in after years, our 
rwn childran. and our children’s child
ren may reap in joy what we have 
-.own in tears,

Wr. Deputy-Speaker: Shrimati
Sucheta Kripalani.

Dr. Deshmukh; 1 suppose you are 
following the list. Sir!

Mr. Deputy-Speaker: Order, order. 
I have got a list. I am calling other 
Members who are not in the list. 1 
am trying to distribute the time of the 
debate in an equitable manner. Hon. 
Members will kindly bear with me. 
No hon. Member escapes my eye. It 
18 only a question of my trying to ftnd 
out how best to apportion the time 
amongst hon. Members. No hon. 
Member need feel a grievance. I shall 
try to do justice between Member and 
Member to the best of my ability.

Shri Kamath (Madhya Pradesh): I 
only request you to enforce the r u l e  
T h a t when an hon. Member rises, he 
s n a i l  be called upon to s ^ a k ,

Mr. Deputy-Speaker: The hon. sister 
Mxse in her seat.

9hrimatt Sncheta Kripalani (Uttar 
Pradesh): I start with a great hesita
tion because I have only five minutes

more. Anyway I shall try to say 
what I can and I shall take some time 
after the lunch hour. 1 confine my 
remarks only to the textile policy of 
the Government because I do not want 
to cover a large area and take more 
time than is scheduled to me. Again 
and again the textile question has been 
raised in this House because today 
most of us are seriously concerned 
about the textile condition that prevails 
in the country. For the last few years 
our people are suffering from shortage 
of the two primary needs of life, food 
and cloth. Governnriient have been 
trying to take steps to meet the 
situation. But somehow or other, 
these two problems remain as acute. 
We have to see why is it that we have 
not been able to tackle these problems 
properly.

As a layman, 1 do not pretend to 
understand the intricacies of trade and 
industrial policy of the Government. 
But, as a consumer, as an ordinary 
citizen, I see a bewildering sight on aU 
sides. We are suffering from shortage 
of -cloth, high prices and mal-distrlbu- 
tion, I will give one instance of the 

^peculiar type of mal-distribution which 
I saw very recently. 1 was in the 
Central Provinces a few days ago. We 
knoW that there is shortage of dhotiea 
and sarees everywhere. In this 
parti(.*ular district where I went, there 
were , plenty of sarees available, but no 
dho'^les. The people were buying 
sarees, tearing the border and using 
them as dhoties. So much of yam  
which could have been used otherwise, 
has been wasted in making these 
borders. This is the kind of mal
distribution that is prevailing there. 
Take the case of the handloom weavers. 
There are hundreds and thousands of 
handloom weavers and these were the 
people who used to clothe us before 
the mills came into existence. This 
ancient industry of ours is dwindling 
and dying out becausc of shortage oi 
yarn. I need not illustrate the point. 
Only a few days ago. there was a 
Saiyagraha in Nagpur by the weavers, 
you have' all read alx)ut it in the 
papers.

I went to. Assam a year and a half 
ago. Perhaps, hon. Members do not 
know, in Assam every woman knows 
how to weave and every house has got 
a loom. I went for the Women’s Con
ference. The only thing that they 
wanted me to do was that I should 
t-ome here and try to see that a proper 
quota of yarn was sent to them.

I had been to Panipat a few days 
ago where the blanket industry was 
flourishing. The  ̂blanket weavers have 
gone away to Pakistan; in their place* 
khesh weavers have come from
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Pakistan. They have rehabilitated 
themselves. The looms are lying there 
and they have started working. But. 
they have not got enough yarn. They 
get yarn enough for two days* work in 
a week. We are starving out this 
industry because there is no proper 
distribution of yarn. Good workers, 
and craftsmen who could produce 
wealth for the country £g*e starving and 
are swelling the ranks of unemploy
ment.

At least I should have thought that 
the mill-owners, the commercial and 
indu.strial people would have been 
happy. Unfortunately, they are also 
unhappy. That is the peculiar part of 
the whole thing. Why are they not 
happy? They complain there is no 
steady policy. We have no policy with 
regard to exports; we have no policy 
regarding price and production control. 
If there is a steady policy, they can 
carry on their trade and industry. Ijet 
us analyse the textile policy. What 
has the Government been doing about 
it? The policy is very unsatisfactory; 
there is no doubt about that. The 
Government has shown a lack of grasp 
of the problems that confront this 
industry. Before we attained freedom, 
during the war years. Government 
followed a policy which I should des
cribe as a hand-to-mouth policy that is 
meeting the situation as it arose. That 
was inevitable under rhe circum
stances. But when we switched on to 
peace time production, when we started 
producing for civilian consumption, we 
should have planned out a proper 
policy. The Government machinery 
should have been set to peace time 
activity. There should have been a 
well thought but policy, co-ordination, 
and a^uitable machinery to implement 
that policy. Nothing has been done. 
I should describe the policy of the 
Government as a negative policy, not 
a positive policy. As the situations 
arise, we take some steps, just like a 
quack doctor suggesting some spurious 
remedies. There is no scientific and 
rational approach to the handling pf 
the problem.

I..et us take the basic factor in the 
textile injdustry, cotton. What have 
we been doing with regard to cotton? 
After the partition, it was natural that 
our cotton production should go down. 
Tliese are the figures for the produc
tion of cotton. In 1942, we produced 
63*23 lakh bales. In 1948, It came 
down to 21'88 lakh bales. In 1949, it 
came down to 17:65 lakh bales. Thus, 
there is a fall of 70 per cent. What 
steps were taken by the Government 
to increase cotton production? 
Nothing was done till only a few 
months ago when the ceiling price for

cotton was raised, when the* growers 
were promised better type of seeds and 
other inducements Were offered. We 
have yet to see what the result of 
these steps will be. A few days ago, 
I read in the newspapers a report 
about the meeting of the Textile 
Development Committee and their 
decision. The figures that this Com
mittee gave out are very revealing. 
This report said that the total require
ment of the country is 43 lakh bales. 
They have fixed a target of production 
of 40 lakh bales. They expect to get 
36*37 lakh bales. That means that this 
Expert Committee has gone into the 
question and thinks that it is possible 
in this country to produce 36 lakh bales 
of cotton which would meet a major 
part of our requirements. In that 
case, we would have to import only 
seven lakh of bales. Why was this not 
done three years ago? Why were the 
Government sitting idle. The produc
tion was 17:65 lakh bales when we 
needed so much more. How much of 
valuably foreign exchange we have 
lost? Let us take cotton imports.

Shri C. D. Deshmukh: I am sorry to 
interrupt; I do not quite follow in 
which year 17 lakh bales were 
produced.

Shrimati Sucheta Kripalani: I have 
got this figure from the Government 
Statistics Bulletin. I am told by the 
commercial people that these figures 
are wrong.

Mr. Deputy-Speaker: Which year?
Shrimati Sucheta Kripalani: 1949.
Shri Ki&horimohan Tripathi; In 1949,

we produced 3.'5 lakh bales.
Pandit Thakur Das Bhargava

(Punjab): In 1950, we produced 3*23 
lakh bales more than in 1949 and we 
expect t o ..........

Mr. Deputy-Speaker: I would like to 
know, if five minutes more time is

tiven, will the hon. Member be able to 
nish?
Shrimati Sucheta Kripalani: Five

minutes will not do.
The then adjourned for Lunch

till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[Shrim ati Durgabai in the Chair}
Shrimati Sucheta Itrlpalani: Before 

I resume my speech, I would like to 
say that some doubts were raised 
about the figures of production or 
cotton that I gave, and t^ s e  figures X
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got from page 10 of this publication of 
Government’s statistics. On page 10 
you will find exactly what I have 
Quoted.

Now, I will turn to the question of 
control of cotton. In 1949 the Gov
ernment enforced strict control over 
the procurement and distribution of 
cotton that is to say, ginned cotton in 
bales. But there was no control on 
raw cotton or kapas. And what was 
the result? Raw cotton or kapas was 
available and it fetched fancy prices. 
Powerful units, units with sufficient 
finances could buy cotton at any price 
while the weaker units were starved 
out and some of them went out of 
action altogether. It is also an open 
secret that mills bought cotton and 
quoted figures for kapa$ in their books. 
This naturally dislocated the cotton 
production industry. The present 
system of procuring cotton through 
Qovemment-named nominees is 
perhaps better, but I think even that 
can be improved. To my mind the 
best way would be for the Grovernment 
to procure the cotton directly and 

- distribute the total quantity on a 
scientific basis. Of course a very 
efficient and honest machinery is 
required to do the work.

I shall now deal briefly with the 
question of our imports of cotton 
Cotton to-day is very expensive; it is 
difficult to get cotton from the world 
market and, as a result every month 
the price of cloth is rising. Last July 
and August when cotton could be had 
from the foreign markets for Hs. 1,300 
to Rs. 1,600 per candy, the Government 
did not allpw our businessmen to 
Import the cotton, due to what reason 
I cannojt say—maybe procrastination, 
maybe diffidence, maybe inability to 
make up their mind. Whatever that 
was, they would not allow the import 
of cotton then. Later when cotton was 
selling at a higher rate, they were 
permitted to import it at Rs. 2,000 to 
Rs. 2,200 per candy. I would like to 
say that it is also the business of the 
Government to keep track of the 
trends in world markets so that we 
may be able to negotiate to the best 
advantage of the country. Of course, 
the cotton position now is extremely 
difficult, the prices are very high and 
we should therefore try to import as 
little as possible and manage as well 
as we can with what little we have and 
can grow.

Now I come to the export policy of 
the Government with regard to mami- 
factured cloth. In 1949 the Govern
ment permitted a small percentage of 
tte^prodi^ctliop to be eiqpic r̂ted. In 
l ( ^  thev^bjt^ld a glut 4n the godowna 
of the blbtn mills. Instead of going

into the reasons for this glut, they 
simply allowed the export of cloth. 
They should have enquired into the 
reasons or the causes that led to this 
glut. What was it due to? Was it due 
to the fact that this country did not 
need cotton cloth? No. the home 
market did require cloth, a lot of it. 
But the cotton cloth manufactured 
here was priced so high that it was 
beyond the reach of the poor consu
mers. The producers knew how to do 
it, and how to get the optimum profit 
out of the cloth. Taking advantage of 
the concessions granted to them, they 
dyed the cloth or stripped them and 
sold them to the maximum advantage. 
Naturally the poor people could not 
buy the cloth and therefore there was 
a glut in the market. What the Gov
ernment should have done is to control 
production and see that the mills 
produced such austerity standard cloth 
as the people could buy. Instead of 
doing that, they simply allowed exports 
and a huge quantity of cloth was sent 
out. Immediately our mills switched 
on to manufacturing cloth for export 
only and the home market was starved.
I shall give a few figures here. In the 
first half of 1949, the average export 
was 275 lakhs per month. This rose 
to 1,051 lakhs per month in October. 
1950. This rose further to 1,376 lakhs 
in November and to 1.332 lakhs in 
December, 1950. At no time in the 
history of our country did we export 
so much cloth outside. The total 
figures of our production and our 
exports for the years 1949 and 1950 
are as follows. In 1949 the production 
was 3,805’3 million yards and the value 
of cloth exported was Rs. 49*36 rrores. 
In 1950 we produced 3,652*3 million 
yards and the value of cloth exported 
was Rs. 115 o6 crorcs. I am told by 
commercial people that these figures of 
export values given by the Govern- 
nient^are wrong and that the figure 
should be Rs. 135 crores and not

5 crores. So you can see the 
result. When the production came 
down we still made an extra profit of 
about 130 per cent. I will just give 
what profit one factory has been 
making. In one factory the cloth 
sales in 1949 came to Rs. 170»39 lakhs 
and in 1950 the figure was Rs. 156*19 
lakhs. But their comparative profits 
are like these—in 1949 they had a 
profit of Rs. 912 lakhs and In 1950 
they had a profit of Rs. 19*99 lakhs or 
say,'Rs. 20 lakhs. That means that 
with production five per cent. less, 
they had 50 j)er dent, more of profit.
I wish Government had imposed an 
export duty on this cloth. They could 
have realised some revenue out of 
these excess profits of the mill-cwners. 
But as I ^ d .  jvhat they did was, thay 
allowed free exports of cloth- The 
glut was produced artificially by the



m e Finance 6iU 11 idS l' Finance BiU

[Shrimati Sucheta Kripalani]

manufacturing concerns by starving 
the home markets so as to get the 
maximum profit. Till February they 
were allowing unchecked export when 
It was reduced to 40 per cent. Since 
then an order has been issued restrict
ing the experts further to ten per cent. 
Now in the budget proposals we are 
Imposing a duty of ten per cent, on 
coarse and medium count cloth. I 
would like to know why we should 
not stop the export of cloth altogether?
I mean the export of coarse and 
medium count cloth. This ten per 
cent, duty is not very much of a 
deterrent against the sending out of 
this cloth. So the best thing would 
be to stop the export of coarse and 
medium count cloth altogether, for the 
time being. I was talking to some 
businessmen since this order restricting 
the exports came out. They said, 
“We expect that by June there would 
be a glut again and we would be 
allowed to export again.’* That was 
their expectation. Since then orders 
have come stopping exports for six 
months. But some of these people are 
very clever they will see to it that the 
cloth is hoarded for this period and 
then they will export it when the 
restriction is removed. The best 
thing to do is to control production • 
and also specify the type of cloth that 
should be produced. But what is the 
present policy? Is there any policy at 
all or is it an amateurish dabbling 
with a very serious problem that affects 
the whole nation? We allow exports 
for some time. Then after two months 
we restrict it to 40 per cent., and then 
to ten per cent, and so on. What is 
the result? The result is we lose the 
confidence of foreign markets. People 
lose faith in our commitments. And 
the consumer is also always on tenter
hooks. He does not know what cloth 
he will get and when he will get it. 
So on the one hand there is a 
tendency here to hoard and on the 
other we lose our name in the foreign 
markets. The textile policy on the 
whole lacks proper planning and confu
sion prevails in the department. This 
is obvious from the recently published 
report that though the target for 
export for this period of January to 
June was 400 million yards licences 
were issued by the Department for 
720 million yarSs.

I will say a few words about cotton 
waste, as I do not .wish to take up 
too much of the time of the House.
I shall be as brief as possible. Some 
of our home needs could be ipet from 
this cotton waste, but this cotton 
waste was freely allowed to be 
exported up to November. Only in 
VovMiber was some check put on-4hls

export. A further order has allowed 
the export of certain t3T>es of cotton 
waste while certain other types which 
can be used here will be kept for the 
home market. Wisdom has dawned 
upon the Government though late. 
But my fear is unless we have a well 
thought out plan and policy the same 
difficulties might appear again. After 
six months the same sort of grave 
situation might be created. The cycle 
goes on—restrict exports, control inter
nal distribution and it produces glut, 
remove restrictions and allow export 
and it results in famine in home 
market. Therefore a well thought out 
plan and policy is needed.

If a lay person could make sugges
tions I would like to make a few 
constructive suggestions before I con
clude. Government should try to 
establish better co-ordination between 
the Ministries of Agriculture and 
Industry and Supply to step up cotton 
production.- Secondly, procurement 
and distribution of cotton should be 
done on a rational basis and the Gov
ernment should try to supply the 
various factories according to their 
requirements. As regards the hand- 
loom industry, which is being starved, 
it is our duty to save that very valu
able industry. We can reserve a 
certain percentage of the procured 
cotton, the yam  of which may be 
handed over to handlooms. We might 
also give an inducement to the mills 
in this connection. For instance we 
might remit a part of the import duty 
on such cotton which the mills utilise 
for manufacturing yam  to supply the 
handloom weavers. We can also 
reserve a certain number of spindles 
for the handlooms. We can Impose 
restrictions on the manufacture of 
varieties on a scientific basis, certain 
varieties to be produced by handlooms 
and others by mills. These are ways 
in which we can help the handloom 
industry.

Most important of all we must 
standardise the manufacture of cloth 
for the home market. We must have 
a sufTlclent amount of austerity cloth. 
By austerity cloth I do not mean the 
type of cloth we got last time. What 
we got as dhoties were not dhoties but 
towels. They were not fit even for 
servants to wear. By austerity cloth 
I mean good serviceable cloth which 
people can wear. If we have good 
standard cloth, not cloth loaded with 
dyes to raise the prices, the difficulty 
of the home market can be met to a 
great extent.

I would also like to suggest what 
Gandhljl suggested to us when he was 
in our midst that Government should 
create a cloth pool. If they do so, we
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can always rush cloth to the scarcity 
areas and thus control "the black market 
to a great extent. This cloth should 
be distributed through fair price shops, 
co-operative societies and such other 
agencies, so that no black marketing * 
can take place.

Most of all we require a firm export 
policy. At least for a year there 
shoulcl be one policy: otherwise no 
country can progress economically. 
Nobody at present can be certain as to 
what is to happen after two months. 
The course of textile industry does not 
change in short periods. There should 
be a firm export policy which gives 
opportunity to people to develop the 
trade.

Last of all, because there has been 
so much bungling and confusion, I 
would like to suggest that both as 
regards policy and administration a 
committee of the House may be 
appointed consisting of experts who 
can study the problem and make 
suggestions for the improvement of the 
textile policy of the Government.

Shri Ram Dhani Das (Bihar): I
wish to draw the attention of the 
House towards the pitiable condition 
of the minor Harijan communities who 
deserve not only sjmnpathy but 
special aid, kind attention and justice 
of the House. Last year too I had 
drawn the attention of the House 
towards J:he same but having seen no 
change in the. policy of the Govern- 
nf^nt towards the Harijans, I think it 
my duty to remind the House of the 
facts again.

When the Constitution was being 
framed It was considered by the 
learned leaders of the* country that to 
enable the Harijans to reach a stage of 
equal footing with other communities 
they deserved some special privileges 
and rights. That is why it has been 
laid down in the Constitution that the 
Harijans shall have some special privi
leges and rights for ten years. No 
doubt if the provisions in the Constitu
tion are given effect to properly, 
Harijans • shall become somewhat pro
gressive. But may I ask Govern
ment whether all the Harijans are get
ting their privileges and rights? Are 
they educationally and economically 
progressing by the speed that there will 
be no more need to help them after ten 
years? I can say without hesitation 
the answer is No, especially in the case 
of the minor Harijan communities like 
Dom, Mushar, Balmic etc., who are re
garded as untouchable even by the un
touchables of the country and who 
are noi conscious of their rights and 
privil' '̂ '̂-'s.
66 P '

I know that lakhs ' and lakhs of 
rupees are granted for their education 
and other development works both by 
the Centre and the State Governments 
year by year and consequently a 
number of Harijan boys are getting 
education and are making progress. 
But may I ask the Government here 
again whether the minor Harijans as 
stated earlier are getting such educa
tional and other kinds of help? It will 
have to be admitted thSit they are not

Progressing like the others. The 
[ouse will be surprised to know that 
till now not even a single Dom 

Harijan has graduated in Bihar. One 
can hardly And more than two or three 
matriculates in the whole province. 
Even in the lower classes and primary 
schools their number is very few and 
their condition is the same in other 
parts of the country too.

Why are they not progressing like 
others? In reply I may simply say 
that they are economically most poor. 
They have no houses to live in. They 
shift from one place to another and 
take sheltei: in municipal sheds. But 
here too they are not settled perman
ently as their services are not 
permanent. According to their poverty 
as explained it is quite impossible for 
them to send their children to schools, 
where in the primary stage they get a 
stipend of rupees five only which is 
quite insufficient to meet their educa
tional expenditure, clothing, food, etc. 
The result is that instead of sending 
their children to schools they prefer 
to send them to work in municipalities, 
where a boy gets Rs. 20 to 30 per 
month. It is clear therefore that un
less an adequate stipend which may 
fulfil all the requirements like food, 
clothes, etc., even in the primary stage, 
is granted to such Harijan boys, they 
cannot study and prosper. I very 
much doubt how the Government will 
be able to put these poor Harijan 
communities on an equal footjng with 
other Harijans and non-Harljans in the 
country. I therefore submit that the 
Finance Minister should budget an 
extra amount for the uplift of these 
poor minor Harijan communities. A 
committee of experts with some 
representatives of these poor commu
nities should be appointed to look into 
the matter and make concrete sugges
tions as to how they may be uplifted 
and put on an equal footing with 
others. Here it is nece.ssary to add 
that where there is a committee for th* 
distribution of the stipends some repre
sentatives of these poor communities 
should be taken into it. I hope Gov
ernment will sympathetically consider 
the matter and direct all State Goven»- 
ments to do the needful. I hope Um 
Finance Minister wiU take note of th li
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and w^ll give his consideration to the 
m atter as early as possible.

Shri Kamath: For the first time in 
our history two heads, and not one, 
are looking after our finances.

Shri Tyagl: One is bald!
Shri Kamath; One of them is a

civilian turned expert (An Hon.
Member: What about you?) and the 
other a soldier trying to become an 
expert. Therefore we can fairly be 
confident that our finances are in good 
hands—four hands and riot two.

The Government comes before the 
House every year with a Bill of this 
kind, the Finance Bill. This, I believe, 
is the fourth Finance Bill since we 
attained independence and the second 
since we became a Republic. The 
Finance Bill, proposing as it does,
usually, fresh burdens upon the people, 
is not a pleasant subject for discussion, 
yet this House is bound to face it year 
after year, with sympathy sometimes, 
with fierce criticism at other times, but 
with intense seriousness at all times. 
The state of the Republic is not quite 
that which will enthuse everybody. 
While we have, under the able leader
ship of the Prime Minister, been 
running after global glitter and have 
attained a certain measure of global 
glamour. I am constrained to state . 
that our home fires have tended to 
become dimmer and dimmer. The 
elementary needs of food, clothing and 
shelter have not been adequately met. 
People asked for bread; they have been 
given very little of it, sometimes 
plenty of adulteration with it. The 
Home Minister told us a few days ago 
that he found cow-dung mixed with 
rmr in Madras—what action he as a 
Minister took, Gk)d only knows, but he 
told us that he found it in Madras. 
People asked for yarn; they were 
T r e a te d  to plenty of yams by the 
Commerce and Industry M inister........

Shri Goenka (Madras): What yam?
Shri Kamath: My friend. Mr. Goenka 

5s very well acquainted with yarn and 
varns both, so I need not tell him any
thing more. People asked for houses— 
especially the refugees asked for 
houses—they were promised plenty of 
prefabs which ultimately turned out 
to be a complete fabrication And 
thus we have come to this pass in 
April, 1951. I do not deny that the 
country has been integrated though at 
the cost of partition, I do not deny 
that we have attained, as I said, to a 
Tittle global glamour, but the internal 
position is not at all. to my mind at 
any rate, one of which we can be 
proud. now with this state of

affairs staring us in the face. Govern
ment has come to us with fresh 
proposals for taxation, for additional 
burdens to be levied on the poor 
people of this country, perhaps today 
the poorest in the world. The China
man was reputed to be the poorest in 
the world formerly, but I am told that 
during the past two years from a 
country deficit in food and cotton 
China has become a surplus country. 
So, I think today India is perhaps the

r rest—I am not quite sure—country 
the world, but we have got fresh 
proposals for taxation today. And 

why? Because Government has wasted 
our resources somewhat thoughtlessly. 
The Railway Minister the other day 
wanted to take about Rs. IB crores 
from the common-man not for his own 
Railways but to augment the Greneral 
Revenues. If we survey the workings 
and the projects of Govemment during 
the last three or four years, one is 
forced to the conclusion that with more 
circumspection and care it could have 
been easily possible to reduce the 
wastage on many of the projects. 1 
can only mention a few in connection 
with this matter. There have been so 
many projects mentioned in Parlia
ment as well as outside, and among 
them, over jute we are supposed to 
have lost a few crores because of our 
jute policy. And my Iriend, Mr. T ya^  
who now has become a bhogi as I said 
the other day, himself was among the 
first to point out this waste or this 
muddle to the House. The latest, an^ 
one to which he referred the other day 
when he was on this side of the House, 
was the matter of the import of sugar 
last year over which the country was 
put to a loss of over a crore, according 
to him, and the House insisted that an 
enquiry must be held. And what an 
enquiry we had! I would not say it 
is a white-washing business, but I have 
no hesitation in saying that it has been 
an enquiry of the most perfunctory 
tjrpe. And here, the House will be 
interested to hear what Sort of an 
enquiry it was, and what the attitude 
displayed by the Government and Mr. 
Ganganath was in this matter. Mr. 
Tyagi—the hon. Mr. Tyagi—^when he 
was not ‘the honourable’, on the 6th 
January w r’t i r r  from I-jicknow to Mr. 
Ganganath, ^aid: ‘

“My claim for an enquiry was. 
firstly, to know as to whether 
according to the terms of the 
sugar deal the nation did or did 
not suffer such a heavy loss. 
Secondly, if there is a loss, which 
oflRcer or Minister was responsible, 
either by commission or by omis
sion, to have brought this loss?
My second claim was that whoso
ever is found guilty must be taken 
to task.^ '
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And he mentioned that the scope of 
the enquiry must be widened to as
certain as to who in the Government, 
in the entire Government including 
the High Commissioner in London, was 
responsible for this muddle. But the 
Government. I must say, very un
responsively and irresponsibly refused 
to accede to the request of Mr. Tyagi. 
Subsequently he has been elevated to 
the State Ministership and I hope that 
even now he can move in the matter 
as Minister of State for Finance. I 
hope we have not seen the  last of this 
particular enquiry. It has been a 
most shabby enquiry and the House 
will not rest satisfied with this kind of 
an enquiry into this matter. T>ie 
report of Mr. Ganganath himself 
makes very funny reading. The find
ing he has come to is this, very brief 
and terse:

“The statement made by Shri 
Mone satisfies me that there is 
nothing with regard to which any 
objection might be taken to any
thing done by any officer of the 
Ministry of Agriculture.”

• There was no attempt to go deeper 
•n d  behind the scenes, and to see what 
-was really wrong and where.

The other day the Prime Minister 
•was pleased to refer to Mr. Tyagi’s 
mppointment in the House—when he 
-was appointed. He hoped that the 
Inclusion of Mr. Tyagi m the Cabinet 
would strengthen the Government.

Dr. Deshmnkh: To put more kick In
it!

.. •
Shri Kamath: And he ^en t on to say 

4Xi a subsequent occasion:
“I admit that there is nepotism, 

inefficiency, wastage and corrup
tion in this country, but in spite of 
all this attack we are a more effi
cient, we are a more clean nation 
than most nations in this wide 
world.'*

I am not averse to patting ourselves 
t>n the back, but the question arises: 
Why should we condenm other nations 
when we do not know much of them? 
And the pertinent point here is that 
when we go on saying that we arc the 
•best and the strongest Cabinet, we are 
the most clean and most upright na- 
?tion in Ihe world, does it not give a 
sort of indirect encouragement to 
^hose people, to those officers or those 
outside v '̂ho are not really hundred 
per cent, honest, and a discouragement 
to those officers, many ol them, a very 
large number of them, who are honest 
.and conscientious and hard-working?

This breeds complacency and at this 
moment complacency is dangerous.

The Prime Minister went 
3 P.M. further. At a public meelH 

ing—it was neither the 
place nor the time for him—he attack
ed Parliament. Whatever he had to 
say against Parliament should have 
been said hf're anrl we would have 
listened to him; but in a public meet
ing or forum, where people know very 
little about Parliament and the 
matters and muddles that are being 
fllscussed here, I was really pained to 
learn that a statesman of his eminence 
and stature should have stooped to 
that level. I am going by Press re
ports. I do not vouch for the correct
ness of these reports, but all papers 
are agreed on what he said at this 
public meeting in Delhi a few days 
ago. “I can whisper to you,” the 
Prime Minister said, “that many Mem
bers of Parliament lack discipline.** 
Then he said, “I have investigated all 
these charges made in Parliament and 
1 have found that they are not true.** 
It is in the Hindustan Times as well 
as the Statesman. I am referring to 
the proceedings of the Delhi State Poli
tical Conference. The question arises 
whether Government themselves are 
setting an example in this regard and 
whether they themselves are acting as 
a highly disciplined team from which 
we can copy or learn many things.

Again, the Prime' Minister the other 
day, referring to the opposition to the
Hindu Code Bill, stated in Lucknow...

Shri Bharati (Madras): How is the 
reference to the Prime Minister's 
speech relevant?

Shri Kamath: Whatever deals with 
administrative or policy matters is re
levant.

He said that the people who opposed 
the Hindu Code Bill were the most 
incompetent and worthless people. 
(An Hon. Member, Shame.) It is all 
right for a polemical politician to say 
this, but this is hardly a statement to 
be expected from a statesman who 
wants to win the support of the people. 
The Prime Minister wont so far as to 
say that if any of the charges were 
proved—charges of corruption or of 
inefficiency that had been made in 
Parliament—“I am prepared to resign 
immediately**. I do not know much 
of the other charges, but about one at 
least I am completely satisfied and con 
vinced and I challenge anyone as re
gards that, and that is the muddle of 
the pre-fabricated housing factory. 
Ther<!(, the Minister has refuseii to 
hold an ^enquiry in spite of the fact 
that the Standing Finance Committee 
unanimously— ând the Finance Minl.s-
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te r also—demanded an enquiry into 
this matter. The Minister and the 
Government have not accepted the 
Finance Minister’s recommendation in 
this m atter and I am prepared to say 
on this occasion that if after a full 
and impartial enquiry it is found that 
there is no substance in the charges I 
have made in. regard to Incompetence, 
inefficiency and mal-administratlon I 
am prepared to resign my membership 
of Parliament.

As I said, the policy of Government 
is animated by good motives, but when 
it comes to implementation, as Dr. John 
Matthai said last year and even this 
year I think it is true, the administra
tion seems to break down at the point 
where it comes into contact with the 
people; and in this regard many of our 
representatives abroad also have not 
come up to the mark. As regards the 
food problem which is very acute to
day, it is not far wrong to say that the 
tongues of some of our men and wo
men abroad have tended to hit the 
•tomach. If their tongues had been 
kept under control, things might have 
been different. Our Ambassador in 
Washington is not free from the ami
able feminine foible of garrulity.

Shrimati Renuka Ray (West Bengal):
1 object.

Shri Kamath: I have said what I 
have said, and I think that our Ambas- 
gador in Washington has made some 
remarks which have been taken ex
ception fo by the American public, and 
on one occasion she went to the length 
of criticising the American Public Re
lations Organisation.

The other day, even the Congress 
President referred to our calamities as 
being due to the wrath of God. I do 
not know how far it is true, but we 
will have to wake up betimes and find 
out ways and means of toning and 
tightening up the administration. 
That is the first need of the hour. We 
should enthuse the people, so that they 
may render willing cooperation to Go
vernment.

There are one or two other ooirtts, 
lor instance, the vacillating policy of 
Government about certain mewsures. 
The Estate Duly Bill was introduced in 
Parliament long ago, but no action has 
been taken on this matter for the last 
many years. Then also, we do not 
know what has happened to the In
dustries Regulation Bill. We are now 
told that ihe Labour Relations Bill and 
the Trade Unions Bill will not come up 
in this session at all. I do not know 
why these important Bills are post- ̂  
Pdned from time to time» and instead

of trying to raise revenue out of such 
measures as the estate duty or capi
tal levy, the common man is bemg. 
burdened with fresh impositions.

In the end, I would only say this, 
that while our Government has from 
the beginning tried to do what it 
could in the circumstances, yet I have 
felt all the time that there w-as in
herent weakness in the approach of 
the Government to the oeople, and 
that the gulf between the Government 
and the people has tended to* widen 
during the last two or three years. 
Unless that gulf is sought to be bridg
ed, unless Government satisfies the 
people by concrete measures and con
crete actions, especially in the m atter 
of food, clothing and shelter, unless the 
Government puts forward before them 
concrete achievemets, I for one am 
sure that co-operation from the people 
with Government will continue to de
crease until a time may come—^God’ 
forbid—^when the people may actively 
revolt against the Government. I hope 
that will not happen.

Shri Biswanath Das (Orissa): My 
hon. friend Mr. Kamath has made a 
reference to the publication of a 
speech of the hon. the Prime Minister 
on the Hindu Code Bill. Tn fact, I 
sent the Prime Minister a cutting aiicT' 
a letter of protest. I received a  reply 
assuring me that the publication con
tained an inaccurate statement of what 
he had stated, and that he had never 
made any allegation or cast any asper
sion against Members of this House and 
therefore no notice need be taken o f  
the same.

Shri Kamath: I sent a question about 
it, but it was disallowed.

Mr. Chairman: If Mr. Kamath is. 
prepared to take what Mr. Biswanath 
Das has said, there is no point in stick
ing to what Mr. Kamath has said.
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•«F î pT?n ,̂ <ft?fl, (Poultry) 

flTfi ^  aftr >p«m

irr ^  ^  aflT ^pr fw  
griir ^'t an^r sft 5*ri^ ̂  ^  7ft-
fwfcT t  3 n ^  I 5*n^

*P1WTIT *T T̂*T T̂»T 
I; HT !̂T% Tr?T 3ft *T5î r î<T «frr̂ r 
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f%*fl % ^ ? r  '•r^ ^ n r  sftr 

% ^  TSWT ^  'i-iiw^rrf % 
»fh: 3IT? I ®n|

VT^^tr ^  % (^M VT fti)
^rr^ ^  ♦ If  ^
^  3fr f  *n^ «TT̂

11 ^  ^  ’TH 
ft> fH r tt ^rrvTT 5»T % q?tT t .  

V’TTW f , f̂%«T aw ^>'T^ hh I^ 

^ T  t  ?Tt ^  <n?T fe rr sstrtt f  i 

3TT5 ^  ^  ^  ?>nt f r f IT

% f»T̂  # am  ^  >«5t 5m?r im f i 
bAt  Pf ^  3 j^
ipn^ »rft ^  t .  ?ft <1?

farrftf HK 3TW>ft 
• i t j r ^ a n  T t <ri »rf^ ^ i?«p 
T?dV <fl % Tnr 4^rr «tt i 

if t  ^  m  I ?fl ;3 r̂

^  ̂  *n^ *f ^  feilT afr5 
^ ir it  ^  ^fe*iT ^  f w  ftJiT ^ fip n  

m<r«I^ w ft I ^R>*1 ft«T ^

*PT ^  «JT, >rt’T % »fl»r ^  
*r*T ^ I Wt*T %̂Cl *Pt ^

wWf  ̂ Wr ftWTT, ^fTT fW 
WH ^  fwTT, ?ft 3tA % iferr Tin^ 
5T^ 3Tr?«fl >F?[̂  ^  I I

^  Pra% <t # *niT 
^*1^1 i  I ^  P iw i^  ^*nni

TT̂ T* ^ t
Tffa îr< aftt t  ^  ^  ?ft
5w  lOfTT^rf^

aw fr qr f%?RT
ÎR" ^ in ’ STRTf ^  I (i|f5K ^  5ft

*iT̂ t PiTf I  % ?raw
*rff pRT t  I rit 5rt f5HT ^  ^  f%JTT 
m t  % fifl?PTT «BTireTf3rT t  ?

*i?tf sTn^r 'ijTJi^ l ^ n 'l  i aft 
i r i f  jTtrit »w I  % f%^R ?ns; ^  

»r# aftr if# III? I

f 0  mcT 5ft am# 51^ % f ^
^  ̂  ^  915O % ffiH ?ft ?ftv P̂p>i ntw

JT̂ ai^orf 31̂ ®T !T̂   ̂I
50' % a m ^  ^ ^  ^  >it̂  ?n«TT 
5̂T ^ VPT «f̂  ^  9v^r I iTfrr ift 

(ration) 1 1 an# 
j»fr w r  ^  ar̂TTsr m  ^  araprf ^ 

n̂lf f  aftt f  f5ir ^  »rc ^  ^un 
^  3T?T  ̂ 5ft ^  »T5rm 1 1  

5it»r 3 to ^  ^  ari# an  ̂ t  
T m  af< ^  5ft ^  ar̂ rw »f ^  

aw ^  ^T ?TP»t qr ?t?rr ^  I

3|T»T (culture) %
4?it ^  ^  t|  f  «fk irr^ ?n% 

H T I  fiT arroi «ft 5»rr% 
5JTPflr«T5̂  5i|5r 5 »
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wfi' ^  ^  arroi

|  ftri?«Tt«T«n5i1r f s  fw

WI*r 'JTIFT I %■ ^

^^’11 aftr f ’rft % W tfH  f̂ TT I f?RT- 
**̂ '11 I  I -

(Rngliih translation of the above 
speech) •

Start Bhatkar (Madhya Pradesh): 
The expectations of the people with 
regard to the Finance Bill, which has 
been prepared by the hon. Minister of 
Finance after a great deal of pains 
and hard work, were that it would 
bring some relief to them. But it is 
rather sad to note that this budget does 
not promise anything which ‘ would 
make the condition of the peasants and 
the cultivators, who form the bulk of 
the population of this land, any better; 
or encourage them to take more in
terest in their work and thus enable 
them to produce more food. It does 
not give them any encouragement to 
increase their capital and develop 
their profession. If they were to get 
additional work in the form of oil pres
sing, cord making, ‘gur’ making, broom 
making, embroidery, poultry, husking 
of rice, spinning and weaving and 
similar other works in the villages in 
their spare time, the conditions that 
prevail in the country at present would 
change. The condition of the tenants 
or of the agricultural labourers who 
work along with them, is very bad. 
When I was coming to this place I 
met a peasant in the way. He asked 
me whether I was going to attend the 
Budget Session of Parliament, further 
asking as to what was being done for 
the people this year. I told him that 
many good things were going to be 
done for them. At this he asked me 
another question as to what was the 
number of Ministers. I told him that 
probably they were fourteen in num
ber, including the Prime Minister, be
sides them there were five Ministers 
of State, and six Deputy Ministers as 
well. Tn surprise he wanted tc know 
from me whether there were actual
ly so many Ministers. I told him that 
it was so» because the work to be ac
complished was tremendous and they 
had to manage the affairs of the whole 
of Tndia; to which he again retorted as 
to what was represented by those 
numbers of five, six and fourteen. 
I tri^?d fo satisfy him by saying that 
they had to manage the whole work, 
and it was because of these people that 
our work was going on smoothly. In 
brief what I mean to say is that while 
on the one hand the peasants and the 
labr»ui- do not get a square meal a

day, on the other you are tryhtg  to 
increase the number of Ministers. So 
much of our money is being spent oa 
them. Our hon. Prime Minister should 
save this money and spend it for the 
welfare of the tenants and the 
labourers who work in the fields. 
After that he asked another question 
from ^me and it was that they worked 
so hard and produced so much of 
food and so much of cotton made so 
much of cloth and did all other things 
but did not get any food to eat and 
any clothing to wear; and asked as 
to where did all that go. I told him 
that the other countries.^too wanted 
cloth and it was being sent there; 
though it was not being sent there in 
such a large quantity now. Do you 
know what he remarked at that? Our 
hon. Minister of Finance perhaps 
knows Marathi. The peasant said, 
*'Gharcbi kare deva deva, mahne 
bahiraghUa choli Siva'* meaning there
by that the members of the family are 
praying to God for rescue and we are 
thinking about others. So neither 
food nor cloth is available here. The 
condition of the peasants and the 
labourer.* ,̂ who actually work in the 
field, is so bad that they do not get 
even food and clothing. It is being 
sent to the other countries instead. 
The same is the case with cotton. 
The cultivators produce cotton and we 
purchase it from them at the rate of 
three to four hundred rupees per 
candy, which we afterwards sell at the 
rate of one thousand to twelve hun
dred rupees per candy. (Some Hon, 
Members: Twenty-two hundred rupees). 
My friends say it sells at twenty-two 
hundred rupees. Unless the producers 
of this commodity, i.e., the peasants 
and the labourers, who work in fields* 
do not get all this, the country can
not progress and the progress that we 
have achieved so far will also end. It 
is not the only cause of our deteriora
tion but there are many other things 
as well. We have universities, col
leges and schools. If you really want 
to improve the condition of the peasan* 
try, I think—you may laugh at my 
suggestion—that these colleges and 
universities should be closed down 
and whatever 3'ou save on this ac
count you should spend that on the 
peasants and the schools of other arts 
and crafts. If these schools and oolleges 
are closed down for a period of two 

'years no harm would come, because the 
students who come out after re
ceiving education from these institu
tions only hanker after jobs. He also 
told me that our Government takes 
money from them, takes cotton from 
them but when the cloth is manufac
tured, it is being exported. During 
the last eight or ten days of the De
bate, our friends from Bihar gave a 
very vivid picture of the conditions
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prevailidig there, and said that our 
hon. Ministers did not allot any quota 
of food and cloth for that place. It 
is Just like the incident that four per
sons were going to a villa ije. There 
lived an old woman in that village 
who had riches and other precious 
things. They took all the riche.s ot 
that old lady into their possession and 
tied her to a cot. The old lady be
gan to cry. But there was some fair 
on that day and all the people had 
gone there. These four persons took 
away that lady with them and passed 
through that fair. All the way the 

poor lady cried saying that these per
sons had looted her and had taken 
away all her wealth. Two of the per
sons who were at the head of the cot 
said, “She is speaking the truth*^ while 
the other two who were following 
said “But who listens to her.'' In the 
iiame way people cry here but there 
is nobody to listen to them. This is 
'what happfens. Something must be 
done for the peasants and the labour
ers.

Just see how much money was 
spent on the Vanmahotadva, What
ever rains have come in Bihar, it was 
not because of the Vanmahotsava. I 
want to know the advantages that we 
have derived from spending so much 
of money. Its benefits have not been 
so great. Just see how many of the 
planted saplings have survived and how 
many of them have not survived.

Certain things which you haVe 
done for the cities, they are all 
right there, but things like the 
Annapurna etc. are not going to do 
any good to the villages. Villagers 
will not be able to work in the 
fields after taking meals in the Anna
purna, There Is rationing here, people 
go to Annapurna after they have taken 
their rationed meals at their homes and 
say that they have taken to their 
heart's fill. To run such Annapumas 
etc. is a sheer waste of money. If the 
Government were to stop the rations 
of the people, who go to the Anna
purna, only thfen we may in fact be 
able to save some food. But it is not 
being done like that. On the one 
hand you are spending money on cul
ture while on the other people die of 
hunger in the villages. We expected

• th a t our Shri Tyagl would do scme- 
thip^ for our peasantry. Now when, 

has left this place and has occupied* 
a seat on the Treasury Benches, we 
have every hope that he would certain
ly sacrifice something for the rural 

population. Only by doing so can the 
whole work be run smoothly and the 
problems solved. With these words, I 
finish.

Shrimatl Renaka Ray: 1 do not want 
to dwell on the matters which htfve

been dealt with at great length duiing 
the discussions on Demands for Grants 
or during the General Discussion of 
the Budget. I want to make some sug-
,'jestions to the Select Committee on 
the Finance Bill and also to make a 
few humble suggestions to the hon. the 
Finance Minister regarding reallocation 
of revenues to important and urgent 
matters. At this stage it is not pos^ble 
to completely change the structure of 
the taxation proposals as have been in
corporated in the Bill, but it will be 
possible for the Select Committee to 
consider whether they can make some 
changes in regard to the different taxes 
that are to be levied and in regard to 
the groups on whom they should be 
levied. .

The Finance Minister has told us 
that he will get rupees six crores of re
venue from the additional direct taxa
tion on income. 1 do not want to re
duce the amount that he can get, but 
I want to suggest that while trying to 
keep the total amo\int intact, if that 
can be done, it is absolutely essential 
that the additional tax on incomes of 
five thousand to twelve thousand must 
be done away with. It is extremely 
unjust and unfair. I said this before 
and I repeat again—and many other 
Members have also said during the 
General Discussion of th^ Budget—that 
the policy of progressive taxation has 
been -abandoned in these proposals. 
Progressive taxation is recognised In 
all civilized countries as the only way 
in this matter, and here we are put
ting a five per cent, surcharge on all 
incomes. I say that it is very unfair 
on the lower middle class incomes and 
I do hope that the Select Committee 
will at least make this one vital change. 
I do not want to go into the story of 
how. this particular class is one of the 
worst sufferers todaj^. I would only 
lik^ to remind the Finance Minister 
and the Select Committee who are go
ing to report on this Bill that even 
since January the cost of living fhdex 
has risen. The Finance Minister told 
us, I think it was yesterday, that while 
he would make every attempt to see 
that the co-̂ t of living index does not 
go up further Ije was frank enough to 
say that he could not say that there 
could be any appreciable improvement 
in the* next year or so. In that case 
it is a ir^h e  more desirable tliat this 
additional burden should not be placed 
upon this group.

I suggest, instead, that the excess 
profits tax should be brought back. I 
do not understand why this vacillating 
policy is being continued. We told the 
Government three years ago that this 
sop to the capitalists was not going to 
bring capital formation, and that i« 
true today. I do not want to go Into
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the details of that. But I do think 
that the time has more than come when 
the excess proflts tax siiould be re-im
posed and I do hope that the Select 
Committee will give due consideration 
to this. I know the Finance Minister 
will say that it is very diflflciilt to col
lect this excess profits tax due to the 
procedure that is followed by many 
very respectable, or so-called respec
table, firms in regard to the payments 
of these taxes. But I am sure that 
the Finance Ministry will be able to 
devise ways and means to overcome 
this difficulty and to collect this tax.

I do not want to go into all the other 
taxation proposals. I think that in 
view of the difficulties we are facing 
today in the country, this type of in
direct tax which the Finance Minister 
has tried to levy as far as possible on 
near-luxury articles, will have to be 
levied this year. But I want to raise 
a  point that Mr. Kamath also raised, 
and that is about the Estate Duty Bill. 
The Finance Minister may tell us that 
the Estate Duty Bill would not apply to 
agricultural land for which the Slates 
would have to levy duties. I quite 
agree, but I am sure that if in the 
•Ceatre the Estate Duty Bill is enacted 
Immediately to cover non-agricultural 
land, it will be some inducement at 
least for the States whe^l development 
needs are very great and where it 
would make a fundamental diffierence 
if  they had the estate duty. It is for 
th e  Centre to give not only a directive 
bu t also a lead, and I hope that what- 
-ever be the urgency of any other Bills 
•during this session, this Bill which has 
almost been thrown into the waste 
paper basket will be brought back by 
the present Finance Minister and pass
ed in this House. I am sure that all 
the Members of this House will co
operate to see that as little time is 
spent as possible in passing so vital 

*and urgent an enactment.
There is really no use denying that 

there is a sense of extreme urgency 
in this country in regard to the basic 
needs such as food, doth, shelter, and 
^ u ca tio n . I must include education 
•of the large masses of people who have 
been given the adult vote and yet 
have not been given any means to be 
trained to utilise the vote to the best 
of their ability. Nor can greater pro
duction take place until the men and 
women on whom it ultimately depends 
Ibave some modicum of training and 
health.

Therefor© it is on these accounts 
that we must see that money is rightly 
spent. T do not mean that lust giving 
a  certain Ministry more money will 
bring the desired result ipso facto. 
The grow-more-food campaign is an 
Illustration of money being given for 
a vital need and not being spent to

the best purposes. That is not my sug
gestion. 1 would suggest to the hon. 
Finance Minister that he might allocate 
Uie money which he would get a t 
least from the three Ministries that 
have been examined by the Estimates 
Committee which amounts to something 
like rupees four x?rores and re-allocate 
it to certain very vital needs.

Qefore going into what suggestions 
I have for those vital needs, I want to 
say that yesterday the hon. Finance 
Minister told us in this House that 
there were some discrepancies in the 
figures of the Estimates Committee and 
those of some of the Departments In 
regard to which they have made re
commendations for economy. I may 
say that the members of the Estimates 
Comnuttee in particular are surprised 
to hear this, for these figures were 
really given to us by those Ministries 
concerned. The hon. Minister ol 
State who is a party to those 
recommendations knows well about 
this matter and I hope that before 
accepting any changes suggested 
by the Ministries, the m atter will be 
placed at least before the Estimates 
Committee again. But supposing there 
is some discrepancy and it is not a 
full four crores that can be saved. 
Suppose it is rupees three crores even

• from these three Ministries, I expect 
that we will get some savings of a 
similar nature, if we can .scrutinize 
some of the other Ministries, parti
cularly Defence. Without impairing 
their efficiency—the last thing 1 would 
desire is to impair the efficiency of any 
department which is serving any % Ital 
need—I am sure that if s*;rutiny is 
made into Defence Supply, then per
haps there might be some saving also 
and this money I should say should be 
reallocated.

Food is a vital problem today and 
of course, for the immediate urgency, 
we have to import food. At the same 
time we are spending large sums of 
money on grow-more-food and a lot 
of money on schemes of which we will 
be reaping the reward in the fu ture  
1 would suggest that one of the vital 
needs today is to spend money on 
agrarian reform. I am not talking of 
the zamindari abolition only. Zamin- 
dari abolition can only come in and 
be of some effective help if we intro
duce co-operative farming. We talk 
a great deal in this country about co
operatives. From my own experience.
I say this is mostly lip sympathy. It 
may be the intention of our leaders, 
of the Ministers at the top, both In the 
Centre and the provinces, but in at»tual 
fact there is resistance. I know this 
from the rehabilitation schemes. Some 
of us have been urging both in the 
Centre and in the States concerned that
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these vast sums of money that are 
spent on rehabilitation of refugees 
might be spent to much oetter pur
pose if it is done through co-operatives. 
Although there are directives given in 
this matter, nothing is ever really car
ried out to any appreciable degree. 
We have passed the stage when co
operatives should be only of an ex
perimental nature. We must see to it 
that in this country agrarian reform 
particularly through the rnethods of 
co-operatives does come in. The fra^f- 
menialion of land is increasing in this 
country. How can scientific methods 
of agriculture come about if there is 
no check to this. We must do away 
with exploitation through the zamin- 
dari system. We must introduce some 
system by which we can overcome the 
defects of fragmentation and I would 
suggest to the hon. Minister that at 
least rupees one crore may be set apart 
this ye&r to encourage in the States 
farming co-operatives.

I would also reiterate what I said 
a few days back that money should be 
laid aside for the implementation of 
schemes of rural education particularly 
and I suggest that this can be best 
done by finding the personnel from 
amongst the student community by 
which means you ran invoke their en
thusiasm. There is a good deal of 
feeling in this country that we do not 
take the help of those who oiTer i t  
Ju s t as the Government may feel that 
people are not coming forward, there 
is a feeling amongst the people that 
their help is not asked for. Therefore 
ways and means by which the help 
of the people could be taken should 
l^e devised immediately and I would 
with all respect to the hon. Finance 
Minister suggest that he might give 
serious consideration to some of the 
suggestions that I and many other 
Members have made in this House.

Dr. Deshmukh: Before I begin to 
offer the observations which I wish to 
make, I would like to congratulate 
Rev. D’Souza for the excellent speech 
that he delivered this morning. (An 
Hon. Member: He is not in the House). 
I like particularly the reference he 
made to the criticism offered by 
Members of this House and I as a 
member of the Congress Party would 
like to say that it is really true that 
in our speeches sufficient mention is 
not made nor sufficient time devoted to 
emphasizing what good the Govern
ment has been able to do. The reason, 
of course, is mainly lack of time and 
not lack of inclination. This at any 
rate is true of fine. We have not even 
a single second to waste on compli
ments and paying compliments is

nothing but a sheer waste whftn th e  
same time can be utilized better for 
offering suggestions for the cohsidera-^ 
tion of the hon. Ministers. That is th«. 
reason why we seem always to harp o a  
the darker side and the bright side does 
not figure in our speeches. But oa  
balance, I do not* agree with R e r . ' 
D’Souza. According to him the picture* 
on the whole is bright. According to
me it is not at least so bright as he 
thinks because I wish it were brighter.

Then, I would also like to say that 
the speech made by Shrimati Sucheta. 
Kripalani on the textile policy deserves 
very careful attention not only by the  
hon. Finance Minister but also by th# 
Minister of Commerce and Industry* 
who is unfortunately not here. I hope 
he will carefully read the speech and 
see that cotton-growers get proper 
prices and the whole textile policy 
improved at least hereafter.

Shri Tyagi; The Deputy Minister 
. here.

Dr. Deshmukh: He is not the Minis
ter for both Industry and Commerce^ 
so far as I know. I do not know 
whether he is in charge of Commerce 
or Industry or both because the change 
has taken place only recently. We ar« 
yet to know what he is; whether he ha» 
really been given any scope in the In
dustry Ministry, I have yet to learn.

The Deputy Minister of Commerce 
and Industry (Shri Karm arkar): In
view of the fact that a reference has 
been made..............

Mr. Chairman: If the hon. Member 
had observed regularly, he would hava 
seen that the Deputy Minister is 
answering questions during the quea- 
tion-hour for both Industry and Com
merce. From that he can safely^ 
conclude that he is the Deputy M i n i ^  
of both Industry and Commerce.

Dr. Deshmukh: With very frreat
respect to you, I know Just as much aa 
you do in this respect, in fact a little  
more.

Shri Karmarkar: I may add that for 
purposes of this debate, I fully repre> 
sent the hon. Minister of Commerce 
and Industry.

An Hon. Member: For the purpose of 
this debate only?

Shri Karmarkar: Yes. It is relevant 
now.

Dr. Deshmukh: This time should not 
be counted against me.

Mr. Chairman: The time taken te  
this controversy will not be made good.
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Dr. Deshmukh; I listened very care
fully to the s p ^ h  of the hon. Finance 
Minister when he presented the Budget 
to the House and I characterized it as 
unadventurous. It is long since he 
delivered his speech and I do not feel 
that there is any reason for me to alter 
my opinion about it. It seems to me 
ttiat in  framing the Bud^ftt the hon. 
Finance Minister considered himself as 
one travelling in a leaky boat in a sea 
full of rocks. The hon. Finance Minis
ter somehow scrambled and reached a 
■pot on the shore, not of his own 
choice. In framing the Budget, which 
is undoubtedly a very skilful one, the 
hon. Finance Minister has endeavoured 
with the greatest of difficulties to make 
both ends^meet. His skill and wisdom 
lay in steering clear of many pitfalls. 
It was for this reason that he has 
omitted all mention of all isms, and 
did not permit the word nationalisation 
to come in anywhere; nor did he dilate 
either on the burden that the taxpayer 
was going to be burdened with, or on 
the advantages or disadvantages of 
state trading. Being an important 
member of the Planning Commission 
himself, he did not mention what im
portant part that august body played 
In moulding our financial policies as 
embodied in the Budget proposals. 
Most of the items of revenue have 
ihown substantial returns much above 
the estimates, and yet, the financial 
position, of the Government of India 
continues to be precarious. Any one 
who was not such an expert financier 
as the hon. Finance Minister, would 
have taken some radical decisions 
either to outwit or to win over the 
capitalists. But. Mr. Deshmukh has 
neither praised nor condemned them 
and I think he was very wise in doing 
BO because by neither means can 
capital be brought in. He has also 
not tried the expediency of giving 
further concessions to the capitalists, 
probably because the sincere efforts 
madp by his predecessor did not bear 
fruit. But, I thought that Mr. 
Deshmukh will go to the root of the 
matter and rehabilitate the finances of 
this country by rehabilitating the psy
chological shocks given wantonly by 
the Cabinet Ministers or the unthought
ful assertions ipade by certain people 
In the country. Instead, Mr. Deshmukh 
consoled himself by leaving things as 
they were and allowing everyone to 
hug his own convictions, and keep his 
views to himself. It may be that he 
considered this the only safe way in 
the present circumstances when many 
people were propounding self-contra
dictory ideas. I wonder if this reflects 
In any way the situation Inside the 
Cabinet. However that may be, I am 
constrained to express my disappoint
ment at the Budget. It does not seek 
to remedy the maladies which still

persist; nor does it show any anxiety 
to inspire the people to any important 
nation-building activities by w hick. 
method alone could we hope to catch 
up those nations which have gone 
much ahead of us. It is however con
ceivable that the Finance Minister con
sidered the whole situation so hopeless 
that, according to r:im, even the main
tenance of the stauu quo amounted:- 
to an achievement.

The question that he should hav» 
asked himself a» well as the Cabinet 
was, as to who was responsible for th® 
sorry pass to which the nation has 
been brought, and if it was not time 
that some definite steps to check the 
rot created by the half-baked policies, 
were taken. Unless this is done, what 
the Finance Minister has done in this 
Budget would remain as a mere patch
work, which will fail to bring in per
manent relief to the nation. Apart 
from this, there is no clear indication 
regarding retrenchment or increase in 
the nation-building activities. From 
the very beginning when this Govern-

■ ment came into power, they have never 
seriously taken up the question of re
trenchment or economy. Nor have 
they done much to cure the Govern
ment of India of its inefficiency. In 
the course of the last financial year, 
most of the Ministers have come to 
realise that they stand on the brink ol 
a precipice. Whether it is sugar, jute, 
cotton, textiles, food, fertilisers or loco
motives, there are grounds to complain 
and mistakes on a large scale have 
been committed. The word 'scandal' is 
not liked by the hon. Prime Minister.
I would not therefore like to use it; I 
would use a softer word, 'mistakes, big 
mistakes*.

Shrl Syamnandan Sahaya (Bihar): 
Although you mean the .same thing.

Dr. Deshmukh: Naturally, people are 
becoming impatient and ceasing to ex
pect much good to come out of our 
policies. Schemes which have proved 
unremunerative are still being pursued. 
Undertakings about which innumerable 
warnings were given are still being 
persisted in. Unless we bring about 
some radical change, it is a common 
conviction that we are heading rapidly 
towards a catastrophe. The whole 
world went through a long drawn out 
world war. There were periods of 
acute scarcities; scarcities of food, fuel, 
clothing, and sugar. The war ended. 
India achieved independence. But, the 
situation in every respect has not only 
not improved, but deteriorated beyond 
all possibilities of comparison. It Is 
very well to extol freedom. But, those 
whose bellies cannot be filled up by  
patriotism naturally ask if this Is the
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meaning of freedom. On the one hand, 
millions of those who have never seen 
good days are worse off; those who 
were well off have become more 
wealthy. Political consciousness con
sequent on the attainment of freedom 
has itself created and is creating un- 
commoflly deep resentment amongst 
the people because the misfortunes are 
not being equally shared.

This is a discussion on a Bill, and I 
respectfully urge that there can be no 
time-limit to my speech, under the 
rules.

Mr. Chairman: I am bound by the 
ruling given by the Deputy-Speaker 
when he was in the Chair.

Dr. Deshmukh: But, no ruling can 
change the rules of the House.

Mr. Chairman: The hon. Member did 
not care to point that out when the 
other hon. Members were bound by the 
ten minutes rule, if the hon. Member 
was aware of that position.

Dr. Deshmukh: I did not like to inter
rupt when other hon. Members were 
speaking. And I know you > dislike 

: Interruptions.
Shri Sidhva: Even under the rules, 

there is, I think, time-limit

Dr. Deshmukh: 1 have said that this 
is an unadventurous Budget. I really 
think that the policy that we are 
following regarding the finances of this 
country is lukewarm as it is lukewarm 
in many other respects. The reason 
why we seem to emphasise the darker 
side of the whole show is because we 
are earnest about the progress of our 
country, and we are impatient to see 
that India attains a high place among 
the nations of the world and not pe-  

••cause we harbour any antagonism to
wards or look upon with disfavour 
upon the composition of the Govern
ment or any particular individual in it.

Shri Amolakh Chand (Uttar 
Pradesh): On a point of order. I think 
the hon. Member is reading his speech: 
if that is so, it may be taken as read 
and the House proceed further.

Dr. Deshmukh: Lhave not been read
ing my speech. I have been merely 
looking at my notes. The hon. Member 
is wrong..........

Mr. Chairman: The hon. Member is 
known as a finished speaker; I do not 
think he is reading his speech.

Dr. Deshmukh: I thank you for the 
' compliment. The hon. Member has 
fiewly come to this House; he does not

therefore know my reputation as a 
speaker as other Members do. I would 
beg of you to give me a few more 
minutes; I will merely touch a few 
points to which I want to draw the 
attention of the House.

Mr. Chairman: Two minutes.
Dr. DeshUkukh: Yesterday, when the 

hon. Minister was replying to the 
speech, he discounted the idea of 
examining the question of the re
valuation of the rupee. I bow before 
his judgment and expert kn6wledge as 
to what would be beneficial for India. 
But, I think that an expert committee 
to examine whether it is really right 
that the present rate of the rupee 
should continue would be worth while. 
I would also like a committee to be 
appointed to see jiow far we have bene
fited from the Export Promotion 
Committee’s recommendations. As I 
know, we have derived very great 
benefits from the acceptance of these 
recommendations. But, the question is 
whether the time has not come when 
we should examine and if necessary 
revise that policy.

Then so far as State-trading is con
cerned. I would like to urge the ac
ceptance of the report. It is probably 
correct to say that we have not been 
very strong in our recommendations 
about State-trading in all respects. 
That was because we knew the in
capacity of the Government to tackle 
any such questions and because we 
knew that even a good thing if it is 
badly managed, it is likely to recoil 
upon us and create disadvantages 
worse than before. That was the 
reason why we did not recommend 
wholesale State-trading. Whatever we 
recommended is capable however of 
conferring a great deal of benefit on 
the nation. I would therefore suggest 
that orders in this respect should be 
passed at a very early date and the 
recommendations made by the State 
Trading Committee should be accepted 
without delay.

I would also like to draw the atten
tion of the House to the fact that there 
are many mushroom^ foreign concerns 
growing in this land. I do not want 
to ban them because I do not mind 
foreign capital coming here and e ^  
tablishing big industries; but if they 
are merely trading concerns which take 
away the profits that should have gone 
to the Indian pockets then I think 
that should not be encouraged. If 
what I say is correct then I think the 
matter deserves close examination.

I am also unable to understand 
what particular provisions there are 
in present Hindu Law which create
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Impediments in the way of t t e  intro
duction 01 an Estates Duty Bill. I 
would like to know this from the hon. 
Finance Minister if he will kindly ex
plain the p-)sition, during the course 
of his spee|^ in reply.

I would also like to know whether 
there is any co-ordination between the 
Planning Commission and the policy 
in the Commerce and Industey 
Ministry, whether the ^C or^ ission  
really takes stock of what this Mmlstry 
does and tenders any advice. We 
And various statements of policy and. 
as has already been complained by 
other Members there is no proper In
tegrated, rational and stable industrial 
policy. Our commercial policy also is 
very shortsighted in that it is being 
revised repeatedly and nobody knows 
what exactly is the policy of the 
Government at the moment.

I would like to mention one thing 
about the Income-tax Investigation 
Commission. A friend has brought to 
my notice that in one case out of a total 
income of Rs. 60 lakhs an income-tax 
assessee had donated about Rs. 40 
lakhs to properly registered trusts, 
yet he has been charged with an 
income-tax of Rs. 24 lakhs. I think 
such a case, if the facts mentioned by 
me are correct should be looked into.

Lastly I would like to know from the 
Finance Minister if there is any need 
to continue the control of capital 
issue. We complain of capital being 
shy. Under these circumstances 
there should be no need for any 
further capital control. Yet we And 
the administration which was created 
some time back for the control of 
capital issues still exists.

ftpff Ir VtfSRT ^  w

I

aTPT ^  t  I #  ’ETRfRTT

^  I

^  q r

ftnir 3n?n # i anft anr 
!T*n  ̂ srr?^ W r o r t
(Prime Minister) JinfV whtst 
% ^  ^  rft

^  Pp (relevant)
^  ^  s r i^ r  ftfT

«RWT TT WTTR 3ft
^  HTsnx % ^  *r.^ m

f S R H T  % t ,  iRPr %• 

«ner srff 11 ajm tfzmx afl 
w  3ft ifjwir fafT ^  arrar,.

«ft ?ft ^ ^  Pp arreift
■ «Rt ? fP T T ^  sqpr

5:w % ¥r«T »F^T Tsm  t

JT| 5ft t  pp
^  »rC «ft, f̂t
^  ^  ^  ^  #  ^TTSir
^  w , ^ cfr ^  3frr %
5HRft t  Pp n̂nr ^ 8n?fT % ? t^ 
^  i?r eft misir

vt f  nr (̂Hrf spt f  I 
»Tifr^; % *th'V ?rtTr
i<fr Pp ̂  arfwift f , W K Pp̂ft
TT 5IRPT Hiin  ̂I jtPj pRft ^  inr̂ R'
?ft *Pt I 'Ji'ifli
»PT OT̂R»?t I ?r^T 5T> # »ft

i ark
^rm r^f^anr f  %

% vSTRiT % i' afh: Ppfft 
% ^ arf̂ RTTft f, ^  f  i
%PP5T ansr 5:̂  % sffTT T?!TT Tf?TT
t  pp <T?[̂ % 3it ̂ raflT % JHT f  % ?ft
t  PTT *(?r m5ft
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5rr% t  % iTt ft̂ TRT
»T???r 5T,% f  %  ̂  ^  3T<T# ^

?r*r«i^ 5yT 3ff% f  i srg: m  ^

^RT I ;  ^  ?T5T 3ftr T̂f %
'd #  Vf WRT 11  3T«ff

3TT ?PP<TT I T̂T̂ K ^ 
ifari t :  ’'TTT, F̂ ^WT<ft
TI^JT arfJH, 5 0  ^  TTRI aiTJTT

»ft?: T w  9!fr Tf w t T^r ^  1 

fw? f̂TTJJT VT ^

^  ^  ff9f ^ r  3Tf, t n r  ^  #  <??% 

r, 5TRR ^  TRT ?ft iff *T  ̂ I 

f̂f?r, Tlfŵ TTTC ÎNfV
»rr*fl' «nfwTTR^ ^  5ft ^»r g rv n : 

T t  ^  *Ti^*ft 3ftr ^  % 
^ » f t  I JTgf tft ^>rrCf 'Tf<ft<rffr

Tff t  % *Pf 3ft fsT<̂ 5
I ^  *̂T ^  ^MHI

^  III? ^  »WTTC TT̂  f^^nt-
ftpw j  qrfein’̂  (Government 
is responsible to Parliament-) 
* f f ^  *mpr t  ^
?ft fr?5?r f  Pf ?3T f^ r -

e ^  (Parliament
is responsible to the Govern
ment) %€t w, ?r»n^

5TRT t  ^  ^
wm t  W 5sn:^iT f ,
^ 0^  t, IT? ^  #ft r̂*tw ^
sT̂ f 3TRH I A' ?Tf ?̂rarr |  afk |;^  % 
?n«r TT^ Tfm  t  f r o
afr̂ T̂ f?JTT, f3TfT  ̂ arfftrfiw 
^^T5sr VT ĉ»T fv^n, 3TT̂  
«Rt ^  HTfrrr ^ ^rw ftwr 1 arnr ^  

5ifT I  I ?r anft 3fr qrttff t  
•iRPw 11 sTf f̂TT f¥ jpmr 

t  iTg srrr > r ^  ?  1

IMh. DtPury-SPEAKER in the Chair]

3Tf ^  ^rmr^r 5fi 3n ?rin#=ft 
3f1 r̂r T?T I

8»flW : -37?nTTT^ I

w if < iw n w « i : !T^, 3ri 

ts% f  n̂TT'Tfir ?t f  15ft #■ 3r*fl
STTT % an# % <TTf% ?T5T r ^  5fr, aft
«jT?r <rr t

t  3ft arr r̂ wtS
JTT IT^ iTTff ?>ft t  ^  ^

, W >̂TT *T
^ t  I

V H o

afk FT ^  5r|f ^
f<p t  arrtr% %?yra> ^
% fa<5r̂  f ,  5TT 5̂ ' Pprft %
ftrsTO sp^arr ^  1 % % 5!to ^

^  ff«rr5y ^  ^  t ' ^
r̂nsT ^<r*ft ^  5, ’j t

+7*r î»rr ■̂ iI^h, ^  f%̂ ft 
¥ t sr*r?7aT % f5?(T ^|lf, ftr^ft ¥ t 
^jrft % H^, f*F̂ ft % 9^?fH %
^njr !T^ 5 t^  ^ r f ^  I JJ|[f TT ?ft
T̂TTcT 5Trf?riff % w zr ^  M *r fterr 

f ,  3ftr T?: farenft ? j f  fWt 
w rf^, ^  % fipr ^
tnrPT jf ^  I

3TT ^^rffT 3ft; ̂  q^r «IT
arTT # qif ¥f%»r (ru lin g ) fr «fr, 
aftt «tf^ ^  ^f^'T ^  'IT ^t 3|Tfft 
f ; ^ipiT IT? 5TT̂ ?T̂  % ?Ft^ ^
I  f«fr art̂ r arrT jFTir f ,
3TT3r ^  ^  3fr i>5y ?i5n t» ^  
?tJr ^  ,t ,
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|* ird  iTFft fRTR % |T

i ,  3̂3mrc«r 5> srrt f ,  s W tie  

'( precedent ) f  • r̂rsr
sflTR ^  'TT f ,  ^

Tt»i, 3flT >iT^ t  ^
JifT 5lr I

?W VT «TPT dll^RW

f% ^Tikr f«mr ^  a fk  ^

'( personal ) ifT ^  ^
I 4  3trr r̂ ^  iiT?r 

"^rpiT <rr, artr A  3 tn  % f t  
fwijr ^  garr <TT, aftr h h ’IW  an*T 

3TT ^  I ^  3ft ar»^ ^

i  aftr w p r  stt 

•m*TT fti^ r, i ( n  ^  w  ?n 

^  ftHlr % t ,  ^  A
tivdi JkPiM 31T̂  ?ft 

T̂RT t  I

3*nMTW : fŝ pHT (whipp
ing) € WT STTT ^  ^

i  ?

T m rn m w  f«i5 : ? t#  nft
?  I JT? 3ft TT f?nn

'^*1 3fra^ ^  ^  *ig<i *Tn>' 8ftr 
^  ^  I JT? #r^f I  fv
anŴ T T?: ^  ^t’TT

fira# f ^
*mkT 'm5*T aftr ^  n  
HfftrwH (discipline) i
%f*p^ w  % ^rrr ?tt*t ^  ^

^ t f ^  f% Mflt555r 

-»p»r 5Ttt t .  ’TJTkr ^  >i®r ^
f ? t c f t  t  ^  3TTO

( sense of justice ) % I 
3ft; ?R % ^  4T?r ili| t  

f<i> f^nt’T «t*i % Pfw
i  IT? 3T7W 7jpfT ^ 1 #  %

fl^rrrf^ % arRnr 'tt «ft 43^

t ;  % ai?iTnT ^  ^

?t ^  ^  ? t ^w?rr, ^  ^
r^'«^i« ?rir '^ypft % f ^ ' t  ^  ^

aftr 5^r t̂ »TJrf?T

'TTW’T ^  ’TR •’(if^^
?t«Ff- fsftr«OT <T?T ^  cT>ft
*pnr ^«p = s t^  I anr arpT 3ft 

a rrir, •ri»T ( o r d e r ,  o r d e r  J  

t ,  <ft T r fT' #5 3nm 

t , ^  «T?m f ,  ^  
?ft 5*frft WRT I Tw

^  ?T ^  ftfir-wH iTpft flxrhr 
% w»=?f<T w f ,

' MX % ^n«r |  %  aft amm
TT ir*5# ?Trî  ift, ?nr ^  f?R?T ft, 

T’: ft^ft s'^nr f ip ^  *nni

5IT »T ̂ t ^  I *f\r
^nm fir 3ft, arnr <tt f  

TT # r ,  aftr faw  ?rr? f»r
«r?T «IT 3THT«r ^rr»f, ^  i r f ^  ^  

*1M ^Twf % fe#î  *i'jff '̂«i»i<ii I ^ irrtt 
^  3TT5rr?t I ,  5ff TifwJinre §, jt? t 
*IT 1 ^  fiW R artr cjft

| f t w  ( t r a d i t i o n s  ) fffPT f , 
f^*T TT ^  ^Wlft 3TT# ^pift »n?ft 

_ «?rrT ai55̂ r<«r v.* qsp' i fs^r ^ i r
fff arraiTt jnc?T f t ,  afr< jnrrft ir? 

^  ^  j3n-,
^  arnirq^ tflf i

^jftfv 5̂T S. ^

i  aftv »̂T # arrirrft nic?f
^  ^  T?

^ ara: ^  j f t  3 rm  <̂ t ftr anr ^  
wv^r*: aftv ?rra^ tpt

■^«i‘<’ft, ?ft «r? ??r s»r ^

3fV*< ?̂TT 5tcf«i<r9i ( e s ta b l is h )  
^  ‘’rirfrr w rft^r f m
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>PT TTT̂ t ^  % ?TT«r

T T ^ ^  JrCt 31TOT »flr,

^nflrnfir ^Tg^^T, *rfl a r r a r w c r P T ^  

s(V< w  ’Jff 3ft
rn T w r ^  ^  p r  ^rsnf vi? arr

^ 1  8 ^

WT armi ^  «ft, aftT ’T»PTl’T ^

■3nn[ WT I «ft *<nH’=5' ^

fit »ift «fV, x R fW v  ^

ari5iT «rr, ^  ’w r i ^
^  *n?rr ^ ^  <it f r  «rt ■

f j i  #  a rm  ^  «ft, afht w r  farvRrr
n ^  I ^  SPTT̂  ^  55t>r

A 3 tT ^  sw

»r^ T t 3 im ,  ir^  ^  t

STRP? ^  m ’TStX 3TT^, 5Tt ^  ?it*r

fUT ’fJTT *P?!w, ^  ^  ^
^  ^  ^  «ff, arrir w t

f  I 5ft ?pfTN% * r ^ ,  t  ^ |? r f ^ f  _
% ?r>5T f ,  3ftt 5 f|^  fs^ t r̂

Jrft ^  ^
P̂T 3nr?n f ^ .  ^

ara??'?: >iirr t  i ? t 5ff W ^

^  <TT if^T ^  ^

n ^  ^  ^  ^  ( l i s t )
iCT^ s n r  ? , ^  ^  fft Hff r̂ r

I t  ?*T 5 W  arrr

% <ITO V3T ?  3ft’: a m t  ^
8 R ^  ^rnr arnr % 't w ?,  
isjTi >fr ^  ^  t  ^

^pn'fft' ^  afTfFT ^  STRH' 
q r  *1̂  *rc ?r<? ^  wr^ft
JTdT̂ r  ̂ ^  I *^3H?Tf^

 ̂ w rr r̂ a (k  ’r t ^  %■

f  W  ^  f ^ l T  T ?  
sftr w  JWT ^  ?r?rr % 5?®?
^  ?  I

3»T ?nnq% sft f«i?y
( Finance B i l l ) ^  JTi?r t, sni?
( Budget ) ^  iTRT I, 3frc ^  # 

^  ̂  3TT 3(T^ ^ I

*T ^  ?T*r 5yt*T 3n«j^

t  Pi> >rWt ^
arm «ft fsp i|CT ^r ?ft

■f*r # g% ^  frn  m arlr 53̂  % 
5TR Pb< ^  ^  ŷ̂ rr f̂ irr 1
ifft Ff? ^  €Tanr »rWt 
3ft ^  «ift gt t ,  g?̂ !T ^  vr 
fHirfor f%vr t  I ^  WT >mw«r 
t, ^  fft ar  ̂ frp^Fm t  
n? m̂ ft 3ft ^  f̂ srd  ̂ ? »
aftr ar’n' ?̂rr «*<«i ^n ,̂ 5ft wr
nweft t  • aftr Ttf If? sr^ ^  

f  f^ ̂ f^t^ %
W W <̂.'T''K ^  ^H<Tl4t
1̂ sfv <.1̂(1 5ft *r

^ « r r  aft< snf ^

ST̂ f TfT t  I ?RIT eft JT? t

^ ^  «PT ̂ r<F^ ?rff
t ;  ^  ?ft

? aftr ^  *T̂  ^  ftr
arrqift 1 w  *pnT # trw rr 

^  ^  arr̂ TT ?t 5T̂  ? r ^  t
aftr A ^ fip ?̂5t?y
anfer arrr f̂ rw ^  errB %

Ji? 3ft «P?r 3nm t  f% fcw l^ - 
firw iTJpf̂ is (Responsible Go- 
veriiment) t ,  ̂  #  sriW*^

t .  ?ft 5̂T ?ft =̂ ?5rT
i | ftf TT 5i r t ,  #
5»nt ^  «Ft 5TO w  ^  forr t  ^
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[ v w  TnRTTm»i ftr? ]  

iTwftyfe ^  I nw n v

^  Rr^mn 
^  ^  IT?' 7»!nn ■srrf^ f r

SniT •TlpF^^T  ̂ T ^ l eft' ' ’THT %

VC SRTR % T f

,̂ <̂11 I

f?T ww T t ^  >rre T̂ PTT '̂ 'il^^ 

ftf p i t  w m  WTOT ^ T  

«PT  ̂ R fip an ^  Pp i^ra# fp n t

(General Criticism) 
WTTSTT ’ n f^ , ^  3TT^

r̂ fte$ eft
I  I ^  ^  ĉTT f  W ffr

^  <1^ *nT
rn ft «ift fsr?5T ^  sftr ^
»rm WT «fn: 5T=r ^  f  i
I I ITPtfiT JJ? ^  arrq *rt ^

*nwT t  ^  ^
ftf 9ft s fM  ?TfspiT JT̂ t <TT «ft

8 v  <)r ^  '[ ^  ^ n r  ^  ^
Htft 8IW ^  f ' sf̂ T f%?r % 

ip i wtn «r»^ f*p m  

î «fi(r»<<i|wq (Top heavy admi- 
mstratiou) t  ^
% M  <5% ^PfTHftr

w |m , w « r  a m  ^  ^  ^
^  «P5r i{l»TT I '5ft 315^ ? tT ^ T

f*inn * F ^  ^  ^  ®n'sr ^
^  t  I t  «P??r -f 3»T«!fiTJff'

W k « r a ^  ?fTft^ fT sTfin
t l  v t{  V t  a iw :  ^HV ^

f w  arr w t  t .  ^  fipr ^

TW TfffT t  ^  ^ ^
finrT ii*n f¥  ^  ^  #,
m  ^  r t t  ? I ^  ^
^  Ht frfn f fm 'Tnnft fv  ^

»m  flTtSTOT t  » ^  ^
f fp sr«TR ' t̂ ^ ?fr 7?f*Tm
% fe rr  f r  ?rar srs# ?, 

f, «TT  ̂ 'fScH f  f^ W r̂ f!TT
t  I srnsr spstr ^  to

? fv ?R flTR̂ TT #■, Wtn
flTH% ? f«P ^  f»rr»TCi'(t Ir *pm 

VT^, v n r  ^  ^1

?ft jpsTR »f?ft <PT *Tf mm^ 
v̂tT ? I wfiff ^  3fTsr

sRf r̂m ^ p̂pfTT t  wm?iT
TFT PsH T(?̂  f", f ^  % ̂ n«r
^?nr f ,  ^  p*r t  ^ ■

wtn^ftr  fjir f<<wgiTC\ ■
i  ^ ^  *rnTT 'srnmT i
rsj*T ^ sniT 3rnr f*P̂  ^

' swf r̂m ^ f  fft w  «PT «Ptf
?iff # I ssft, sirsr gft

t, (Comip-
tion) t  w  % feiT amrift srrcr 
3>«ir«i3f? ?T̂  t  W t- ^  
FITRT ^ •W 3̂17 f , fjRT % T*T
vr v[ f t  # T sTTJr

T>ft P  pFfr % ^
3Tlft ^  <TŴ W Pp STTT fî rt 
T?;̂  f, 3PT̂  snw 'TT
?[) "Ttij *̂T 1̂ *(sJ VT̂  ?
3TTT ^  3rnre5fy fJJT t  t.

*l>t <Jii*)<;̂  *PTT f  ? JT? P̂nW 
ftfiTT 'srm t  Pp o tt ¥t arpKJft 
WT t  ' W MPa* 'sft w  smr ?TTTT 
w r^ r  *i««i«i ^  i
^'pPT STTTT ^  T̂BTH' ^nft ^
w ^  ?ft^ iffT w*rt’T t t ’tt *ftr 
w  TRTfT r̂ g?T TT m m ^  ^  
•ft STRT f̂rT ^  t, ^  «T̂  ^

1 ?mr m  
. ff fti ir^ ^  wtrr, fiqum
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W>T (jqf 3RT# ^  ^
f%*rr 'Ti\n *r, 3TT3T 'rfiij

sRrar ^  f  1 

?rv ^  I

?RT srk  ^  f  #5 wicrr

[f sftr «iw iT5 ?
#' 3fr TPT «F̂ # 5friT |, 3ft Tt«?
vr ^  t ,  at OT ^  JT̂  TTTT 
»tv i  Rf x(^ ^  ^Main-
tain) ^  TT^r^ ^  (

. T̂ îfTJT 5Tt ^  ?2t i  (Stan
dard/ % 5t I TPS? spt
3rT»T?ĵ  |i  15rt stn
W ^  f ,  ^  ^  T ^F T
j  I Tm 5T̂  3TTT 55t»ff ^  an*T-

f , TC sr«IT ^  itr *TTH 
>ft f^ i 'srr̂T iTft 'H sftnlf
ai5t 3rm^ ms tc
#I5T (per capita  ̂ § JJ?
»̂rm ?r<T ?4t sfr 5

Wf ? I n̂mf̂  3ft, 4 ?<Hi 
*(nj ^  «rT3?TT ftf 3ft 
^5q? ^  i  ^

r̂ aricTT t  ^  ^  *n?r
% anrfr i  I fsRPTT 7€f aTRTT |

^  % 5T ^ ^  amn I
jftT %5r3C?s? ^  wtnt
siftsTf^WSrafli ^  ^
?y*nTr I ^  ^
ijs^rr T̂̂ cTT f  3ft 3fnr "ft# ^rc
3TTW ’5'prr % t|  t  ^  %
f%?RT % ftyq
^  ftpn  srr s  I n? ?rt ^

^ \ ^  ^Ten t
t t  I  I ? ’n n

,ne t ,

( t?ft i  f’P
ip ip iR  ^  ^  ^  ^

^*rn. *pi v w

^«Pt?Snft^>^5fe95Ti^t  
»TTJrfT5r ?>, ark TCTTfksr ?3?*t 
% f>TT afr 5rjmr m 
t  I Tt aftr
% wt»r tftsr ar?7nT 1 1

% ffferr^ ^  g m frv e w
TO %5r5T 'TT^^ i?i# *nftRf ^ r  w r f^
mi ijfT ^ a r t  #
ft? arrr ?ft >it i^  qt̂ r ^

«̂ t R̂T t  %f*P̂  arPT <rt̂  fft
% ?prn: i f  fs[R  it!rr  ̂

ĝ3T f  fti ai5®r ̂  % wt I
i f  fsiR  % at, %ftfST 3ft an^ 
<«i*r<r*ft t  ®f? trrTOft ^  anW t

,t > ^5 'Tff ^  I 5»T
aniT t  ?it
^  «Pt *TH %5TT ?VlT I »J^
?TT? % T?r I ,  ?IT5 «FW 

!T^ I f l i  wtn f  W|

JT̂  ?raH?t t  Pf g«T wWt
^  t  g?Rf j(t Jr, am wm

%% I  !ft *r? lit ycT T̂Tit  ̂ I fifV 
?R| «tn T̂PFrtt vnr

T7?(fw ^  I «T< <R W VT
3ft 1 «i ftifiww
(Criminal; 5 5<r 717 % wi% 
^  spjT t I t»iT«Kn: ift ft*r, »n

?  ft? «>fr «T5»fW i  ^*P*T v m

^fin i^wRt ^ !U U  I n [
qr an *PT arr̂  *pt̂  h ft ti|^
I  3ft Trf ^  5 I fW
A ftrift ^  5;^ ^  ^ «!<f

nft ft?«t ^  Urn i
?ft *r«m<i?i!^ i îr r ^

1 ^  ^  ^ 9i*fhr %,
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^  ^  t  ^
1 1  ^TTvn: % ^  ^np?rr i

tftx  ^  I sniT ^
iff? ?t?rT !{t,

in n  *rr’ra'r f  i 

•4 ^  ?ft II? *rm 

% WRT t  I  I ^  >nii 5 
Pp 5?5^ sf^: sftr

iRJi ^  ^  5>rr t ,
»ftST ^  ? fl «FfeT 11  

#  wl*RiT fa n  STTTT ^rr®r ^ ® ? r 

iHRTT j  sftr ^5  5IT r̂ ^  I

{English iransXaiion of the above 
speech)

Babu Bamnarayan Singh (Bihar):
I had been trying since long to get 
an opportunity to speak, but I could 
not get a chance. I could not speak 
on the Railway Budget or the General 
one. So I am thankful to you. Thus 
tar 1 use(l to think that women have 
lesser sense of justice but now I 
will change my view.

When the Budget of the country 
•And the Finance Bill are presented 
before the House, all actions of the 
Government are reviewed. Only a 
short while ago when Shri Kamath 
was dealing with the Prime Minister’s' 
speech, some friend o£ mine wanted 
to know how far that matter was rele
vant. He should know that at such 
an occasion whatever is said about 
the aoxngs of the Government is rele- 
vanlu and not irrelevant. Today I 
much liked the speech of Shri Bhatkar 
and for that I extend my congratula
tions to him. He saiu that there were 
so many Ministers and Deputy Minis
ters that even a peasant who had 
once talked to him would not approve 
of it. British rule has ended—and 
it ought to have been ended— b̂ut 
when I hear people saying that we 
have got Swarajya, I feel so much 
annoyed that I begin to think that 
either the people who say so do not 
quite understand what is meant by 
Swarajya or they are deceiving others. 
Swarajya means that people . may 
begin to think themselves to be a self- 
governing nation independent of any 
outside domination. In ' case of any 
outside interest ruling the country, it 
cannot be said to have achieved 
Swarajya, No doubt Ci Government is

required even if the country attains 
independence; but, sut h a Government 
cannot be an autocratic one. In a 
way the Government and the officers 
of the Government must consider 
themselves to be the s e rv ^ ts  of the 
people and not their masters. But it 
is a m atter of regret that even my 
colleagues, what to say of those who 
are already there, get puffed up with 
power on joining the Government and 
begin to think themselves masters of 
the People. It is a shameful and  ̂
regrettable thing. We cannot be said 
to have achieved Swarajya. It is a 
mere change in the Government— 
British rule has been replaced by the 
Indian one—a set of people has re
placed another set and nothing more; 
everything is going on as usual. As 
I said before, the word Swarajya will 
be worth its name only if there re
mains no question of anybody’s domi
nation. Under Swarajya it will be 
binding on the Government to blindly 
follow the decisions of the Parliament 
and act upon them. The circumstan
ces at present are such that we have 
to abide by the decisions of the Gov
ernment. One feels a little hesitant in 
saying that the Government is 
responsible to Parliament. Really 
speaking it is Parliament which is now 
responsible to the Government. 
Besides; I do not quite understand 
what they mean by describing the 
existing Government as the Congress 
Government. It is a pity that the 
Congress, which brought about the 
end of the British rule in this country, 
should fall a victim to country’s own 
Government. The existing Congress 
is no more a Congress. However, it 
can be described as Government 
Congress. It is absolutely incorrect 
to call this Government a Congress 
Government. .

I Mr. Deputy-Speaker in the Chair]
Now the Speaker has arrived and 

so there is no question of Mr. 
Chairman ^ow.

Mr. Naziruddin Ahmad (West 
Bengal): Mr. Deputy-Speaker.

Babu Ramnarayan Singh: No. he is
In the Chair, so he is the Speaker. Sir, 
before your coming I was saying that 
in view of the existing circumstancai 
whatever I was saying today or what
ever was discussed here should not be 
laughed away. It does not mean that 1 
am speaking against you or anyone else.
4 p The question of speaking

* ‘ against anyone does not arise 
at all. This Parliament is a representa
tive body of 35 crores of India’s citizens 
and so nothing should be done here 
as may be of interest and satisfaction 
to any particular individual or iproup 
alone. We are her» to decide tb« d«i-
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tiny of the country and it is because 
of this that whatever is done here 
should be in the interest of the nation 
as a whole.

Many rulings are given here and one 
was given by you* Sir, yesterday; but 
it is a matter which requires active 
consideration of all before any final 
decision is given, because what is done 
today may, apart from its immediate 
consetiuences, stand as an example and 
become a precedent for our future 
generations. Today you are here, but 
m future other persons may occupy the 
Chair. It should be, therefore, always 
borne in mind that justice may be done 
to all. Nothing should be looked at 
from any personal or individual point 
of view. I wanted to submit this thing 
to you and was actually waiting for 
your coming. As luck would have it 
you have come in time. Since long I 
have a deep affection for my party 
Whips, Shri Satya Narayan Sinha in 
particular, and as such I cannot speak 
a word against any of them. But the 
situation at present is quite different.

Mr. Deputy-Speaker: Is whipping
tausing much pain to you?

Babu Ramnarayaa^ Singh: It is a
Matter of pain. The elevated position of 
the Chair demands that it should be 
very just and fair. It is but true that 
the person occupying the Chair should 
see to it that the Members maintain 
the dignity and discipline of the House. 
Nevertheless, it should be known that 
discipline and dignity are not qualities 
by themselves. It is the sense of justice 
tliat gives rise to discipline. Sir, all the 
Members should have an unshakable 
and strong belief that Chair cannot do 
injustice in any case and this belief 
should create in their hearts the sense 
of dignity and discipline. Then only 
can the work be done rightly. It is 
another thing that we have got to 
keep quiet and resume our seats when 
you call ‘Order, order’. But it should 
be borne in mind that everyone is 
prepared to m a^tain  dignity and dis
cipline in the House provided, of 
course, the person occupying the Chair 
is so impartial as is beyond any sus
picion. Today we are here; maybe 
that in future others may take our 
place. What we do today will be an 
example for our successors. Ours is 
a new freedom, our Parliament is also 
new. We have to enact such legisla
tions and establish such traditions as 
may be acted upon by our future gene
rations. With the advent of indepen
dence when our new independent 
Government was formed, we had great 
expectations from it. As we were 
patriotic and hardy and had undergone 
untold miseries during the struggle for 
freedom, we had hoped that when we 
would form the Oovemment, it would

run the country’s administration in 
such a way and establish such tradi
tions and dignity as woulci enable our 
future generations to act upon them 
with a sense of pride. Such was my 
expectation but it went wrong. At this 
time 1 am reminded of Shri Tulsidas’s 
words in Ramayana: ‘Ka sunay vidhi 
Kah sunava, ka dikhay yah Kah 
dikhava i.e. what good things we hoped 
to hear, what fine sights we hoped to 
see, but what bad news and what piti
able sights has Providence shown usl 
Shri Ramchandra was to be pieclared 
ciown prince and Rajtilak was to be 
performed, but he was exiled instead. 
Then his mother Kaushalya was stated 
to have said that what had actually 
taken place was quite contrary to her 
expectations. In tne same manner we 
were expecting that our representatives, 
when tney would hold office in the 
Government, would do great deeds but 
our expectations have not come true. 
As I had not spoken since long, I had 
a desire to speaK for last so many days; 
but I could not get an opportunity. It 
is today that by the kindness of Mr. 
Chairman 1 have been able to get an 
opportunity w  speak. 1 want to say 
that the system of maintaining, a list 
of speakers is not desirable. It is right 
that we may convey to you our desire 
or demand, whatever it may be, by 
means of a chit, but we should see to it 
that the system of maintaining a list 
bear upon the Chair. I request you 
and this House to take due considera
tion of this point and do away with 
such a practice.

Now, with regard to the Finance 
Bill and the Budget which also deal 
with the control problems, all of us are 
aware of the fact that these controls 
were lifted as a result of Gandhiji’s 
desire to do so. Alter his death they 
have been re-imposed. it should be 
remembered that the existing-Govern
ment is a creation of Gandhiji and he 
alone was responsible for its formation 
Now such an action implies that the 
Government is opposed to Gandhian 
principles. If one draws such conclu
sions, one cannot be said to be mis
taken. Nobody can claim that the
Government have been successful inas
much as the controls are concerned. If

I ^ould  but say 
that he has no fear of the sense of 

religion. As a matter of 
fact they have not achieved any success 

matter; neither can they 
get it. We cannot also say that there
IS any likelihood of their U r  g e S S  
It. There can be no hope at all of 
success -being achieved in this

fir
ih * c o u n tsth« enUr# nation wanta Um S
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be lifted, as they have not only destroy
ed it economically out the country has 
also suffered morally. The controls 
have brouglit about an undescribable 
corruption. In spite of ail these viifces 
if controls are allowed to persist, 
nothing can be said to be more wrong 
than tnis. iSither the controls should 
be removed before long or it should b e , 
confessed tliat we are going against 
Gandhiji's preaching and our country 
would be aaversely eifected on account 
of this autocratic policy on our part.
I for ohe believe that if impartial 
opinions be ascertained in this House 
on the issue of controls, it will be seen 
that Parliament does not like the 
controls to continue. Our friend Shri 
Jaspat Hoy Kapoor had written 
a letter to us with respect to these 
controls, and with the exception of 29 
all the 158 persons who gave their 
opinions regarding the operation of 
controls expressed the desire that con
trols should be removed. By whose 
orders are these controls being operat
ed and for whose benefit are they 
meantr It can be argued that many 
persons are employed in this Depart
ment and it is very difficult to dis
charge those people. We had once 
heard from the hon. Minister that to 
discharge 4o thousand persons from 
service would mean disastrous conse
quences. At this I would like to say 
that in other countries it is for the 
posts that people are employed but in 
case of our country posts seem to 
have been createa with a view to em
ploy some persons. This, of course, is 
very undesirable. Hence 1 say the 
controls are extremely harmful. If 
these people persist in retaining them 
let them but this is going to lead to a 
disaster.

Now I shall say a word with regard 
to our foreign policy. It all sounds so 
well. But there is a snag when we 
come to consider our relations with 
Pakistan. Our Prime Minister is never 
tired of repeating that the partition 
that has been made is irrevocable. 
Sir, I too say let the partition be 
irrevocable. I bless that sentiment and 
agree witti the Prime Minister in that 
behalf. But, then, 1 fail ta  understand 
why should you repeat that statement 
so frequently. This should not be 
done. It is true the partition once 
made cannot be undone. All well- 
meaning people would like to let the 
partition remain irrevocable and the 
people ol Pakistan to live in peace, 
i^ut there is just one snag. Let it be 
known to our brethren in Pakistan as 
ai^o to our Prime Minister that so long 
M we have in India people who have 
bieen driven out of Pakistan, who are 
Buttering for want of fqod and clothing, 
Who nurs^ Um leeUng that Xbn h$v%

wrongfully been divested of their 
wealth, and belongings, which is the 
s o le  cause o i  U ie i r  s u i i e r i n g  today, and 
that* so long a^ they keep nursing that 
feeling neitner my blessings nor those 
of the Prune Mmister are going to be 
of any avail, so long the pedestal of 
Pakistan is bound to remain shaky. 
Let tnem remember that if Pakistan 
wants to live and thrive it must live 
and thrive on the strength of justice 
and fairplay aad not on the strength 
of iniquity and Injustice.

There is another point. Our hon. 
Prime Minister has often said that no 
general criticism should be made of our 
services and that we must confine our 
criticism to particular individuals 
alone. This pains me for how often 
he himself must a i one time have in
dulged in the condemnation of the 
bui'eaucracy. It is a pity he should 
nave to say such a thing now. Sir, as 
you know and as we all K n o w , we have 
me same administrative machinery 
working in this country at this time as 
was worKmg auring tiie Briti&ii regime. 
In a t top heavy aamiaisiraUon, as we 
used 10 call it, and whom we used to 
biame for extravagant expenditure—as, 
bir, you yourse lf^  might have done 
someiimes—is stfn . there. The things 
that usea to oe aone by the British 
Government are JDeing aone even today 
everywhere. u tten  we hear indivi
duals and oillcers being praised here 
but there is iiotning strange about it 
tor an oiiicer comes to oe attached to 
the hon, Prune iVlinister tor a few days 
and b> means tu a meticulously clean 
:.'ehaviour succeeds, in creating an im
pression of iuimoculate honesty. Ac- 
coramgly the iion. Prime Minister 
comes to form that opinion abbut him. 
Tne non. Prime Mmister tlien issues a 
general te&timonial testify mg to their 
good conauct and honesty but how does 
m at help tiiemV The hon. Prime 
Mmister may keep saying that they are 
honesi but me people know that they 
do not work honestly, tliat they in
dulge in loul play. Thus the commen- 
datioii certiiicate granted by the hon. 
I'rirne Mmister is of no use. Now, who 
IS the man competent to give us 
a certiiicate oi nonesty? It is the maxr 
who is with us constantly, it is the man 
with whom we work. 1£ the people 
living 111 our neighbourhood were to 
call us honest, this statem ent’ alone 
would be worthy of any credence. The 
certificate of commendation which you 
give to someone after say four days* 
contact with him has no value. Sir, 
it is correct that no one individual can 
be held responsible for the maladmlnis- 
traiion and corruption that are to 
seen today. The entire community has 
fallen a prey to this degeneration and 
corruption has taken a firm hold on i t  
A man meets you and isks, nftero do
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you Uve> and you tell him about the 
place of 3Tour residence. Then he asks, 
where do you work, and you tell him 
where. Again, what is your income, 
and you enlighten him. Finally the 
question comes, what is your extra 
income. This is common enough. Sir, 
it is true that the entire society has 
become corrupt but it is very much un
desirable for the hon. Prime Minister 
to back them up like that and to give 
them a certificate of commendation. 
There was a time when these very 
gentlemen used to condemn everybody 
but now they are engaged in a chorus 
of praise. How far is that right?

’ I shall touch upon just one more 
topic before I close. Those in India who 
are working for the nation are right 
in claiming that the nation should feed 
and maintain them but the standard of 
such maintenance has got to conform 
to the national income. Now, we And ‘ 
the people of the nation starving and 
suffering in every way. It is not 
known how you work out the national 
income per capita but even if we were 
to concede that it comes to fifty or 
sixty rupees per capita how does it 
compare to this top-heavy administra
tion of ours? May I ask what is the 
source of our country’s wealth and 
income? This income is meant for the 
country’s administration and should be 
spent over that administration and for 
the fulfilment of the needs of the 
people. I would like to îsk Shri 
Deshmukh how much money out of the 
amount qf 375 crores of runees is 
goinsj to be spent for the benefit of the 
cultivators. It looks like the case of 
robbing and then dividing the booty. 
This budget of ours is probably a Vob 
and divide’ budget. I should not call 
it a budget. I would assert that the 
crores of people living in India, the 
crores of our workers, are all entitled 
to be maintained. This maintenance 
has got to accord with the living 
standards of our people. It is sheer in- 
Ju.stice that while the masses are in 
distress the people here should, be 
living in luxury. According to the 
resolution passed at the Karachi 
55ession of the Congress the maximum 
salary should have been five hundred 
rupees a month. Once an hon. Finance 
Minister remarked “You are repeated
ly harping on this ‘five hundred* theme, 
but you should know that five hundred 
these days means a thousand or a 
thousand and a half'. I would say. 
“Very well, let it be like that. Take a 
thousand and a half”. But the incomes 
now being made are not honest In
comes. These must cease. If we 
claim to be hone.st my proposal should 
be acceptable. Things cannot go on 
the way they are going on at present. 
The big ones fail to understand that

they are entitled only to receive their 
rightful share and no more and ttiat 
they are not playing fair when they 
receive more. Similarly all Govern
ment employees are entitled to be 
maintained but the acceptance of 
bribe is criminal. There are very 
few who keep free from this evil. 
There must also be honest people 
among them, for not all of them are 
dishonest, but the majority are dis
honest and when they are appointed to 
some office they keep themselves 
regularly occupied In serving their 
own ends which is a despicable 
practice. I am not saying this with a 
view to inlure anyone’s feelings and if 
anyone’s feelings are injured I should 
beg to be excused. The administration 
must be purged and this is a task-that 
can be accomplished with the co
operation of the coimtry. with the co- 
oneration of all of us and not by the 
Government alone. I shall say 
nothing more. If anyone feels hurt by 
what I have said I beg his pardon 
once again. In saying all this I was 
moved by the good of the country 
alone. It is said:

Wtain mavnhari cha durlabham
1-rrchn—Good advice seldom sound;? 
sweet.
Truth is always bitter. It is seldom 
s v ^ t .  Hence I end my speech with a 
nn^e of apology.

Dr. C. D. Pande (Uttar Pradesh): I 
rise to make a few observations on 
this Budget. I believe, it was Shr! 
Tvagi, the newly apoointed Minister of 
Rtate for Finance, who said after the 
Budget was presented that he was very 
nroud of it. I wish I could share hU 
feelings and the country could share 
his feelings. This year’s Budget is as 
rood or str, bad as any orevious year’s. 
There is no freshness of outlook: there 
is no novelty: there is no new feature 
of which we can bo nroud. This Bud- 
frei is lust to meet the defict that we 
nre faced with due to mism^nntrement. 
VoM have imoosed new taxes but what 
'̂s the nlan behind them? Where you 

^hinV fhat you c»̂ n colle(*t the fax easi- 
Iv, vou hnve Imposed It. Otherwise, I 
<'«nnot sav that this is‘ a very haony 
BuHeret, I know that Sbri Tyngi had 
no hand in formulating It. .

Goenka: Why do you assume
fhrit?

tir. C. I>. Pandi^: I know ft for a fart 
Wp are passing throni^h very abnormal 

nnd there are Hark forces worV 
in and outside the countrv. The 

T?«»dget of a country in such rircvjm- 
• t̂'^noes shorrld not onW be mere bonk- 
kepn^ng and making nrovisfon for the 
year’s expenditure. It should also give 
a shape to the society and lead the way
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[Dr. C. D. Pande] 
to the new social order that we want 
to achieve. If it is simply going to be 
an account of the expenditure and 
Income, anybody could formulate a 
Budget, but that would not work. If 
I may say so, the Budget that Mr, 
Liaquat Ali Khan presented in this 
House four years ago caught greater 
imagination than this Budget has done. 
He may have had his own reasons for 
having that type of Budget, but he had 
some boldness, and some new things to 
do, which you have totally failed to 
show. This Budget is one based on the 
old routine. Nothing new has been 
thought of. In a modern State, you 
should take into account the tendencies, 
demands and urges of the people for 
which they are clamouring, and then 
frame the Budget. The situation to
day in our country is that there is dis
tress, poverty, ill-will against the 
capitalists: people want you to give a 
lead, so that their ills may be cured. 
Instead of helping them, you have 
taken recourse to taxations which add 
to their misery.

I would have been very much pleas
ed if the Finance Minister had thought 
of the death duties or inheritance tax, 
or even of excess profits tax as Mrs. 
Ray pointed out. There would have 
been some justification for that. But 
the Finance Minister has done nothing 
of the type. He has imposed a sur
charge of five per cent, on income-tax. 
What is this ‘surcharge*? Why do you 
call it a ‘surcharge*? This five per 
cent, surcharge may yield Rs. six 
crores, but whatever is the yield it 
should be divided according to the 
formula between the States and the 
Union. The States are entitled to it 
and there is an award and a convention 
that half the income-tax realised by 
the Union Government should be divid
ed among the States in a certain pro
portion.

Shri Tyagi: l\!Iay I remind the hon. 
Member that under the Constitution 
there is a provision that surcharge will 
not be divided?

. Dr. C. D» Pande: I kn6w that. You 
have deliberately given the name “sur
charge” to this addition in the income- 
tax. It is simply a device for 
depriving the State Governments of 
their dues. The State Governments in 
formulating their Budgets have taken 
Into account the share of the . income- 
tax which they will get from the 
Centre. In my own “State of Uttar 
Pradesh, they have suffered to the 
extent of Rs. 50 lakhs on account of 
3^ u r  proposals. I will tell you how. 
Due to the increase in railway fares, 
there is an additional expenditure of 
IR#. 20 lakhs on account of travelling

allowance bUU. The U.P. Government 
runs a monopoly transport service and 
it is the biggest consumer of petrol In 
U.P. Owing to the increase In the 
duty of petrol, an additional expendi
ture of Rs. .30 lakhs has resulted. On 
the whole, the total additional expen
diture is more than Rs. 50 lakhs. And 
yet, you have devised this word “sur
charge” so that they will not get their 
share.

Shri Sidhva: But the surcharge
money is meant for the Centre.

Dr. C. D, Pande: But the income-tax 
has to be divided among the States 
and this is a part of the income-tax. 
Anyhow, I leave it to the Finance 
Minister to Judge.

Then, the Government have imposed 
a tax on biris, cigarettes, cigars, smok
ing tobacco and , chewing tobacco. 
Only a financier with less imagination 
but a more expeditious mind comes to 
such decisions. You know that a 
tobacco addict cannot do without I t  
Therefore, you make him pay. for It. 
I myself feel the pinch. I am a smoker 
and I know that cigarettes which used 
to cost eight annas per packet are now 
costing nine annas and in some places 
even ten annas. You have imposed 
a tax of only half an anna on a packet 
of ten cigarettes, but the actual inci
dence of the tax on the consumer, 
varies from one anna to two annas. 
The same is the case with biris. You 
have Imposed a tax of nine annas per 
1000 biris, but the biri merchant says, 
“Look here, the Government has in
creased the taif̂ ; therefore, instead of 
two annas per packet, you must pay 
three annas per packet.” The inci
dence of the tax has been widened 
from two pice to two annas. What 
remedy have you thought of for this? 
None.

Then, you want to increa$e the taxes 
here and there. There are so many 
ways in which you can fill the State 
coffers without resorting to these 
burdens. First of all, my mind goes 
to what I would call a slight process 
of nationalisation of the Imperial Bank. 
There is a continuous demand in the 
country for this. Imperial Bank carries 
on business on behalf of the Govern
ment throughout India. It has 350 
branches. It is making profit on ac
count of your patronage and prestige. 
It may be making Rs. one crore or 
Rs. two crores.

Shd D. D. Pant (Uttar Pradesh): 
It makes rupees six crores.

Dr. C. D. Pande: I am thankful to my 
hon. friend. He says the profit Is 

ru p ^ a  aix crores; i t  sio. you could easiljr



6630 Finance Bill 11 APRIL 1951 Finance BiU 0037

have dispensed with the tax on 
cigarettes and biris. Why do you not 
nationalise the agency which is earning 
everything through your patronage and 
prestige? You have nationalised the 
Reserve Bank. I do not think that you 
will get as much from that as you will 
get if you nationalise the Imperial 
Bank, because the Imperial Bank is 
engaged in day to day banking and has 
a widespread organisation. And you
will be surprised to know that the
entire management is foreign. The 
Empire has vanished, but the Imperial 
Bank sticks to this country. Why do 
you maintain' this name ‘Imperial* 
Bank? If you cannot nationalise it 
why do you not extend the branches 
of the Reserve Bank throughout the 
country and do the business through 
your own agency, so iha t whatever
profit accrues comes to the State
coffers.

Mr. Depnty-Speaker: The hon. mem
ber should address the Chair.

Dr. C. D* Pande: Sir, I am only con
veying my submission to the hon. 
Minister through you. This country, 
except perhaps in cities, is composed of 
lowtr middle class people and labour
ers, who are not in a position to pay 
taxei. What you can take from them 
is in the form of physical labour. I 
have a serious suggestion to make 
which the hon. Finance Minister would 
be well advised to adopt, that he should 
devise a plan of levying three days* 
labour form every able-bodied grown 
up member of society. Those who are 
not In a position to contribute in physi
cal labour should, in place of three 
days’ labour, be asked to pay their ten 
day'i income to the State coffers. This 
may be a type of capital levy, but in 
abnormal times we have to take re
course to such ncvel and drastic 
measures. If every citizen of this 
country contributes three days* labour, 
or len/ days* income, we would have 
amassed thirty crores of rupees a year. 
We need finances very badly not only 
for maintaining what we are doing, but 
for doing new things. What have you 
done in this country? Your social 
schemes are next to nothing. Those 
who have come recently from England 
say that England is mildly socialistic. 
But what are their achievements? If 
we cannot achieve what they have 
achieved, we will be in great peril. 
The dark forces that are working with
in India and outside India have to be 
watched and have not only to be 
watched, but have to be met. How are 
you going to meet them? These are 
not the measures to meet that calamity, 
that menace, that peril.

This Government is led by an 
eminent* progressive minded leader—
66 P.S,

our revered Prime Minister. 
Jawaharlal Nehru, I am conitrained 
to say that these proposals are not 
worthy of that great leader. I^with 
that he could give more time to the 
financial policy of the country, because 
on financial policy depends the shape 
of things to come. If we do not m«et 
the situation that has arisen, then we 
are sure to find harder times ahead. 
One wishes to know if there are any 
measures at our command to meet the 
challenge of Russian imperialism? Our 
closest friend and neighbour China has 
come under its orbit and the shadows 
are lengthening across Indo-China, 
Burma and even within our own 
borders in Talengana, Assam, Bengal 
and so many other places. You have 
to meet this menance through this 
Ministry and a great responsibility 
rests on the leaders of this country. I 
hope they will rise to the occasion.

Sl^i Ramaswamy Naidu (Madras):
I do not propose to talk tall finance, 
about the sterling balances and the ex
change ratio of conversion loans and 
currency issue nor do I propose to talk 
about capital investment which is 
intent upon small capital and big re
turns; nor about baneful protective 
tariffs, I will again not talk about 
certain wholesome proposals of amal
gamating some of the superfluous 
Ministries, nor about a top heavy 
administration which is costing the tax 
payer so much without corresponding 
return. Better ways of checking and 
scrutinising the estimates and the ex
penditure of the various Ministries by 
the Finance Ministry I have to leave 
untouched for want of time.

It is very tempting to compare our 
Budget with the budgets of other 
countries. But I must say at the out
set that it is fallacious to do so. Ours 
is an administrative budget; it is not a 
budget of a nation or a country. The 
whole sum that you have provided in 
the Budget will not enable us to pur
chase two warships, or any automatic 
weapon which will be useful to us. We 
have, therefore, to see how our finances 
have to be improved.

Unfortunately, our income-tax groups 
as they are are very articulate and 
rich and very elusive. They run away 
in motor cai;^  ̂ or aeroplanes and the 
poor ryot who \s planted to the soil even 
as a stone, is the target at which every 
tax increase is aimed, because he can- 
I’.ot easily move even as a stone, unless 
turned over by a crow-bar.

I am concerned with such taxes 
today which besides causing a burden 
go to a very great extent to hamper 
industry, that is the cottage industry 
of the ryot. I would like first to speak 
about tobacco. Since Lord Vishnu
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churned the ocean which gave amrit 
kalash,  the poor people have been very 
much satisfied with the amrii kalash 
of a small bit of tobacco, which when 
put in the mouth remained there an 
eternal fountain of amrit for hours 
together. That is proposed to be taxed 
now.

The other thing which is allied to it 
is the biri. It is proposed to tax them 
with a licence fee of Rs. 50 and allow 
them only half a pound free of tax for 
manufacture. ‘ A half pound tobacco 
will allow a family to manufacture only 
500 biris, whereas a cottage industry 
family can produce at least 2,000 biris 
in a day. Further , the production of 
hiris has to be checked and taxed and 
till that is done by the excise authori
ties, the people will not be able to 
market them. This will go a long way 
to ruin the cottage industry in the 
South, especially in Madras and the 
extreme South in the Tinnevelli district 
where many families live on this in
dustry. I suggest that the licence fee 
must be reduced and the free quantity 
must be increased to at least two 
pounds, so that these families will be 
able to produce at least 1,000 to 1,500 
hiris and be in a position to earn their 
livelihood.

Allied to that is the solace which 
people have been deriving by smoking 
these hiris and cigarettes. They used 
to forget their worries by looking at 
the fine smoke that was put out by 
these hiris and cigarettes. To their 
chagrin they now find that every biri 
and cigarette has gone up in price and 
the total cost to him in a year for hiris 
has gone up at least by Rs. ten and for 
cigarettes by Rs. 25,—leave alone cigar 
smokers like my friend Mr. Sondhl and 
the high-placed gentlemen.

This leads me to that cottage indus
try of matches. Matches are a common 
thing in the family; everyone is in
terested in matches, not only in human 
matches, but matches that light our 
hearths in the morning and lanterns in 
the evening, and light our hiris and 
cigarettes every day. It is mainly a 
cottage industry in spite of the output 
—whether it is hundred gross boxes 
per day, or an output of 2,000 gross 
boxes per day, it is ewentially a 
cottage industry. There is no machine 
there. Everything is done by hand. 
Everything except the splinters and 
veneers—every other thing is done by 
hand. The box-making, the dipping, 
the stacking, the side-packing—every
thing is done by hand. Unless one 
goes to such of the factories and sees 
the process or ê will be tempted to think 
that these high class factories which 
make on^ thousand and two ‘ thousand

gross a day are mechanized factories. 
But that is not a fact. The South 
Indian match industry is a purely 
cottage industry. The boxes and other 
things are made in the houses where 
the poor, the lame and the invalid are 
enabled to earn their livelihood.

Last year the Government was 
pleased to give some relief. I would 
only request the Government this year 
also to increase the rebate that they are 
giving, to increase the third category 
from 100 gross boxes per day to one 
lakh gross boxes per year. As regards 
the second category which has been 
fixed as five lakhs gross, I would ask 
them, even if they do not find their 
way to give any further rebate, at least 
to give the slab system so that these 
manufacturers may be able to produce 
over and above the limit of five lakhs 
gross boxes per year. That is, if the 
five lakhs gross boxes manufacturer is 
enabled to produce two lakhs gross 
boxes more, you will be getting a crore 
and odd of income as taxes and you 
will be giving a rebate of only a few 
lakhs of rupees. Now the system 
works in the opposite way. In order 
to gain the rebate on five lakhs gross 
boxes, that manufacturer is tempted 
not to produce more, for fear of losing 
the rebate. To prevent that, to give 
him the benefit of rebate, and to see 
that production is increased, you will 
have to allow the slab system in the 
second category even though you may 
not be able to do anything in the first 
category.

The common man, ’as I have said, is 
the most taxed of all individuals. The 
per capita taxation nowadays works out 
to about Rs. 24 to 30. Further to this 
he has to pay the Panchayat Board 
tax, the Local Board tax and ever so 
many other taxes. You should con
sider whether the tax-payer fully gets 
his due. In our country there are 
about eight crores and odd of school- 
going children of which only 25 per 
cent, are in schools. Even out of this 
25 per qent., the percentage that attains 
cofhplete literacy is only ten per cent. 
That works out only to 22 lakhs of fully 
educated persons. In these days when 
we are giving our people suffrage with
out any restrictions, should this state 
of affairs continue? We must see that 
the poor man’s lot is improved. We 
must see that he is enabled to live a 
higher standard of life. We must be 
able to see that he is better educated. 
We must be able to see that he is 
provided with all his needs and re
quirements. It is not enough that we, 
living in towns and semi-towns have 
got all the amenities of life that have 
been provided to us by the Municipali
ties, Local Boards and Panchayat 
Boards. We must look at the villages.
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His troubles are that there is very bad 
Insanitation, there are no roads to 
reach the towns to market his produce, 
there is no free and compulsory educa
tion in his village, and there is no 
facility for him to educate his child 
up to the proper stage. The utmost 
that a villager can aim at nowadays 
is a schoolmaster’s place, and not even 
a clerk’s place, while the people In 
towns have got their relatives and sons 
educated and by virtue of their in
fluence and their position they have 
been able to secure Government jobs 
and other posts favourably for them
selves. The villager has been left in 
the lurch. He will be exercising his 
suffrage very soon. He is now a fool, 
and a fool can be worked upon by a 
knave very easily—be he a knave of 
tne intelligent variety or of the 
‘Velstick’ variety. He can be worked 
upon by this knave, or the man will be 
tempted to return a nxan like himself 
—that is, a fool. I would very much 
like to know if my hon. friends here 
would like to classify themselves in 
either of these categories. Surely we 
will not allow ourselves to be called 
knaves, nor would we like our
selves to be called fools. But 
if we are to be returned by 
The electorate that is to come into 
existence this year, we must either 
educate that other man to our level 
so that he will return us, or we should 
have the better sense not to seek elec
tion at his hands. So, what I would 
say is that we must see that the 
common man, the man in the street is 
better educated, is allowed to live better, 
is given all the facilities that the towns
people are being given. Then alone 
can we expect our country to advance. 
Every tax, either direct or indirect, is 
aimed at this man. The Government, 
through the railways or through pro
tective tariffs, and in many other ways, 
tries to tax this poor man and not the 
rich man. If this poor man is going 
to be taxed like this he will be bled 
completely, and there will come a time 
when he is not able to move about. 
Therefore I would request our Finance 
Minister and the hon. Members them
selves also to administer the dose of 
vitamins in time to prevent this bleed
ing man who has been bled very much 
from collapsing and thereby bringing 
our country into a very wretched 
cotidition.

Shri Hussain Imam: I am very 
grateful to yon for giving me this op
portunity at this late hour to speak 
on this occasion. We have to face a 
familiar thing today, but its features 
are somewhat unknown. The Finance 
Bill has been coming before the House 
from time, I may say, immemorial

But the special features of this Fi
nance Bill which distinguishes It from 
others, and which was disregarded by 
the last speaker from U.P., is the fact 
that it wishes to tax the oeople while 
there is no real revenue deficit. Both 
the Finance Minister and his collea
gue have started to tax the people, 
not to meet the current needs, but 
to meet the future heeds.

Shri Sondhi (Punjab): Who is the 
other colleague?

Shri Hussain Imam: Mr. Gopala- 
swami Ayyangar,

Shri Tyagi: Thank you.

Shri Sondhi: There was a misunder 
standing and I wanted it to be clear
ed. *

Shri Hussain Imam: Our old friend 
Mr. Tyagi is nirdosh. The only tycLQ 
he has done is of fighting along with us 
for the principle of saving the people 
Irom taxation. Perhaps that is the only 
charge against him, because he is not 
responsible for this Budget.

The motion which J tried to move 
in the morning was not meant to be 
dilatory or anything wasteful but it 
was simply to concentrate attention 
on a peculiar aspect of this Bill. We 
find that in the democratic set-up of 
the world there Ts always a provision 

to scrutinize and vote the supplies, 
that is, demands for grants. But there 
is no provision there to scrutinize and 
vote upon the estimates which may be 
placed by Finance Ministers. We.have 
been consistently receiving them esti
mated by the Finance Ministers for 
the last three years. I will therefore 
tell certain facts.

The closing balance as given in the 
original budget papers of three years, I 
am going to quote. For 1948-49 the 
c losing balance was predicted to be 
Rs. 57 crores, but the accounts of that 
year showed that we had a closing 
balance of Rs. 192 crores. Then in 
1949-50 the prediction was that 
the closing balance would be Rs.
58 crores. but the actuals show
ed a closing balance of Rs. 149 
or 148 crores. Again in the year 1950
51 the prediction was Rs. 78 crores but 
the Reserve Bank account of 30th 
March 1951 shows that the Govern
ment’s balance was Rs. 162 crores. 
These are figures from Government 
accounts. This is the tall story which 
all the Finance Ministers have been 
telling us about the dangerous condi
tion of Government finances, I will 
go further, and quote to you the fig
ures from Explanatory Memorandum
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of the estimates of Budget, Incomes 
an4 actual incomes and estimates of 
expenses and the actuals. For the 
year 1948-49 the Budget estimate of 
income was Rs. 255 crores whereas 
the actual was Rs. 371 crores, a dif
ference of something like Rs. 116 cro
res. It is not an ordinary difference 
which can be left aside on the plea 
that things are changing and things 
might happen. It was a deliberate 
move on the part of the Government 
to give, a wron^» picture to this House. 
The Budget estimates of expenditure 
for that year, was Rs. 257 crores. Tt 
was not actually a deficit but it was 
said that we are passing this estimate 
but we will endeavour to make an eco
nomy of Rs. 2i crores on account of 
the Economy Committee of Mr. Kas- 
turbhai Lalbhai which was appointed 
in that year. The actual expenditure 
was Rs. 307 crores. Similarly for
1949-50 the Budget figure was Rs. 323 
crores for income and actually it was 
Rs. 350 crores and for expenses the 
estimate was Rs. 322 crores and the 
actual was Rs. 297 crores. The result 
of these four figures is that in the 
two years, we had under-estimated 
the income by Rs. 143 14 crores or 
25 per cent, and we had under-esti
mated the expenses also by Rs. 25 
crores which works out to 4i per cent. 
So there was a clear 20 per cent, ex
cess of the incomes, over expenses, in 
the two years on an average in the 
actual figures. This is not an ordi
nary thing which you can pass off.

I therefore claim that if we are to 
work as a democracy, there must be 
some method whereby we can settle 
and find out the correctness of the 
figures of the hon. Finance Minister; 
because the iustification for the fur
ther taxation is that the estimates are 
correct. I have proved that the esti
mates are consistently wrong as. far 
as paper proofs can be given; but if 
it is a question of faith, there is 
nothing to say about it. You can have 
faith' that everything is correct, then 
there can be nothing to say about that. 
Then it is best to have a dictatorship 
instead of having a democracy.

In this connection, I would remind 
the House of one very glaring mistake 
which I soecially mention to the hon. 
Finance Minister. On page 4 of his 
Budget of the Central Government 
the first item is: Sale proceeds of Ame
rica and lend lease surpluses. The last 
Budget estimate was Rs. 70 lakhs and 
the revised budget is Rs. 4.68 crores 
and T have with me the bulletin issu
ed by the Department of Industry and 
Supply telling us that in six months 
lime—I can give the pages also; It Is

volume III No. 2, page 82—the sale 
value is Rs. 4 06 crores in the first 
quarter and in vol. I l l  No. 3 page 131 
it is Rs. 5:10 crores in the second 
quarter. The income is Rs. 8:16 crores 
in the first six months of the .year for 
which he estimated on 28th February, 
1951, Rs. 4;8 crores. These are the 
actual figures published in the I. and 
S. Bulletin. 1 had expected that when 
I mentioned oome of these facts in my 
speech on General discussion of Bud
get in the beginnir.g of March, per
haps. the hon. Mr. Tyagi would be 
able to give me some reply. ( have 
looked through nis reply and 1 have 
failed to find anything. But these 
are very mateiial mings. It is for this 
reason that I had suggested—although 
in other democracies they do not have 
a body to vjuch for the correctness 
of the biidget figures—that we in our 
special circumstances do require some 
organization to do this scrutiny if there 
is to be any elTective control by the 
legislature on the executive Govern
ment. Incidentally I was reminded by 
the speech of Dr. Pande of the remarks 
which I had made in March that the 
Budget was inflationary. It has been 
thoroughly borne out by Dr. Pande’s 
remarks, that the U.P. Government has 
been saddled with an additional ex
penditure of further Rs. 50 lakhs on 
account of the taxation proposals of 
the Government of India. If this is 
the condition of one s tite  Govmi* 
ment, you can well imagine the effects 
it will have on the budget of private 
persons throughout the country.

Another achie\rement rf the Minis
try is that whereas the index number 
of foodgrains pi ices for the year 1947 
was 292, on 21th March it was 414, 
a rise of 122 points oi an increase of 
42 per cent. Under this benign Govern
ment. I have not taken any particu
lar date of 1947 but I have taken the 
average for that year Similarly in the 
case of general index i t  has risen from 
329 in 1947 to 447, a rise of 118 
points. The 122 points In food, mind 
you. is all at controlled prices which 
is only effertive for about 20 per cent, 

of the population, 80 per cent, of the 
people have to pay much higher pri
ces. From this we can measure the 
miseries of the people in the vill^es.

I find that when one turns back 
from one kind of life, he becomes exact
ly the opposite. We have seen revolu
tionaries have turned saints, and 
similarly those who -believed and 
worked on the principle of deficit fi
nancing during the years 1937-40 have 
now become the tax financiers with a 
vengeance, they would tax people not 
only for current needs but even for 

future needs, because they cannot get
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any money from any source and be
cause they are over confident about 
iheir own prospects. A remark was 
made derogatory to our officials. I do 
not hold a brief for any one, but 
J must say this in justice to our oflft* 
cials, that the vast majority of them 
have not In any way proved false to 
the country. We have passed through 
very difficult times and their ranks 
have been diluted immensjetly; this ha's 
made their stature and their outlook 
not quite up to the mark, but that 
does not mean that we should run 
them down. Whatever the Congress 
Party may have said about them in 
the past is no reason why they should 
persist in saying the same thing in the 
present day. I personally believe that 
the great mistake of this Government 
is that they do not follow the systems. 
The great success of the British was 
due to the fact that they laid down 
systems for each kind of work and 
they vigorously pursued them. Let 
me just give you an instance. In the 
whole of the jeep incident which was 
enquired into, in the whole statement, 
I have not found any mention of The 
Finance Ministry anywhere. Was there 
no finance officer there? Has he no 
important part to play in it? Is there 
no need to have a financial control on 
the defence requirements and pur
chases? How is it that in four full 
pages of this account there is not a 
word about Financc? Where was the 
finance officer when the matter was 
being entered into or enquired into. 
All that I see is that a new contract 
is being made and then the contract 
is finalized. I find no mention of Fi
nance here. Is this the way in which 
you can run the Government of this 
vast magnitude. As I have said many a 
time, fundamental rights must be 
superior to the legislature; similarly 
the system must be superior to exigen> 
cies. Unless you have that system and 
unless you observe that amount of 
control over yourself, you will not have 
control anywhere. But you do not 
have control over yourself. What is 
this? Even now we do not find any 
mention about the terms of the con
tract. What kind of contract have 
we taken? Have you heard that 
a contract is entered into in this 
world of today with its rising pri
ces In August 1950 to be effective till 
September 1952? Can you believe it? 
The chances are that if the matter 
will come again before the House, we 
would find it has not been fulfilled; 
it cannot be fulfilled, I say it delib
erately. Anyone who has any know
ledge of commercial and financial con
ditions will tell you that a contract en
tered into in 1950 cannot be honour
ed in 1952. The prices are rising, 
the wages are rising, the ftand-

5 om  rising, the shipping
o p.m. rising and every

blessed item in the cost is rising. When 
we have made a contract of this nature, 
we are deluding ourselves iiito the 
belief that this contract has been fina
lised and that it will be effective till the 
end of its time. Something v/ill crop 
up as it has cropped up now.

Shri Tyagi: Which contract is m r  
hon. friend referring to?

Shri Hussain Imam: The new con
tract about jeeps, with an unnamed 
firm, whose capital is not known, 
about whose guarantees we have no 
specific information, and about which 
fto papers have been laid on the table 
of the House. Papers have come out 
with such sacrilegious remarks that it 
is the duty of any self-respecting 
Government to contradict. I feel 
ashamed as a Member of Parliament 
that the Government is attacked like 
that, and it is their duty not to allow 
such insinuations to go unchallanged.

Shri Tyagi: Does my hon. friend 
want that Government should lay on 
the table of the House every corftract 
and all the papers?

Shri Hufsaln Imam: I  am referring 
to the attack by the Blitz. In fairness 
to us, that must be replied to by the 
Government in a categorical manner.

Shri Goenka: There are so many 
blackmailers in the world; 3'ou can
not go on replying everybody.

Shri Hussain Imam: It is not a
question of replying to everybody. The 
way in which this matter of jeeps 
has been dealt with makes it neces
sary that we must give some kind of 
reply to the allegations.

Another instance that I wanted to 
mention is the company law. I have 
some connection with this. 1 must 
very strongly complain against the 
Government’s niggardly expenditure 
in the matter of the company law ad^ 
ministration. The expenditure on the 
company law administration is very 
low and it shows that the Government 
is not giving any heed to the needs of 
the investing public. One of the rea
sons why there is no investment In 
industrial concerns is, that the com
pany law—whatever law there Is—Im 
not being administered, because of lack 
of suitable personnel and a sufficient 
number of personnrt. I am a member 
of the Company Law Expert Com
mittee. We have come across Insr 
tjinces where many facts and figures 
that we WAnt were not available. The
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Registrars say that they have not got 
enough money. That has been the 
general complaint Government is 
earning more than 25 lakhs from pub
lic companies, but is spending only 
five lakhs. I therefore suggest to the 
Finance Minister tliat he should take 
immediate steps to increase the staff 
and have suitable personnel appoint
ed as Registrars, so that they may be 
able to work the company law fully; 
because our report and the Govern
ment's action thereon are not coming 
within the life time of this lepisltiture. 
Therefore, it is necessary that while 
this Act is still un-amended, at least the 
precautions that we can take should 
be taken as far as possible. An in
terim report should be called from our 
committee and implemented immedi
ately. because, the conditions are very 
bad. If I had the time. I would have 
given instances of how people are being 
robbed, and managing agents are do
ing everything in their power to re
move the confidence of the public in 
this system of management. I will 
give you only one instance. A com
pany with a capital of eight lakhs, by 
means of years of good working, built 
up a reserve fund of 24 lakhs. A new 
managing agent came and within three 
years, he has written down a loss of 
28 lakhs. These people are allow
ed to go on. There is another instance 
in which he himself is primarily res
ponsible. He is an abettor.

Mr. Deputy-Speaker: Who?

Shri Hussain Imam: Our I'inance 
Minister. On the Income-tax Investi
gation Commission’s report, I have 
been asking that the names of these 
people must be given to the share
holders and Government must proceed 
against them for having defrauded the 
share-holders of their just profit. These 

’ people must at once be dismissed from 
their managing agency. If the Govern
ment cannot do even this much, under 
the present law, that law must be 
changed. This is a primary duty which 
the Government owes to the share
holders. If the Government is not go
ing to do that, I am afraid, they will 
be accessaries themselves of the crimes.

In conclusion, I shouid like to say 
that there is no need for so much taxa
tion. If the Finance Minister and the 
Members of the Select Committee 
would give some thought to « my re
marks, they could reduce the taxes, 
and thereby gain the sympathy of the 
people.

Mr. Deputy-Speaker; Shri Syam- 
nandan Sahaya.

Hon. Members: It is already five 
o’clock, Sirt

Mr. Deputy-Speaker: I am sorry; I 
wanted to take the opinion of the 
House. A number of hon. Members 
are anxious to speak and we hav6 to 
conclude this discussion by tomorrow. 
There are two days now and two days 
after the report of the Select Committee 
is received. I would like to know the 
wish of the House whether we can sit 
till 5.30.

Several Hon. Members: Yes.
Several Hon. Members: Wo.
Mr. Deputy-Speaker: Am I to under

stand that the Noes are larger? I wish 
to give a chanco to two more hen. 
Members. We shall sit till 5.30. Hon. 
Members have another way of getting 
out of the meeting by getting away. I 
would request hon. Members to con
tinue to keep the quorum. 1 sh&ll try 
to accommodate all hon. Members so 
that each one may have an opportunity 
to speak.

Shri Syamnandan Sahaya: I have
been listening to the debate on the 
Finance Bill for the whole day Eind I 
thought that many of us were confus
ing the debate on the Finance Bill 
with the General Discussion and dis
cussion on the Grants. It is one of 
the most important functions, if not the 
mosi important function, of this legis
lature to vote Grants and to accept 
or reject the taxation proposals. That 
is what the Finance Bill brings before 
the House. Therefore, it is due to us 
and due to those whom we represent in 
this House to scrutinise the Bill care
fully and see if there is really good 
justification for any fresh taxation 
proposals.

The budget of a country is supposed 
to reflect in some measure the eco
nomy of the country. I found this 
morning a brief statement of the U.K. 
budget in the morning papers. I hope 
the hon. Finance Minister also has 
seen it. I found that the budget o t 
the U.K. was of the tune of 4000 and 
odd million pouiuis, which in Indian 
terms will be about 400 crores pounds. 
If you see our own figures, you will 
also find that we have roughly a 
Budget of 400 crores of rupees.

Shri C, D. Deshmukh: Does the hon. 
Member equate 4000 million pounds 
with 400 crores of rupees?

Shri Syamnandan Sahaya: I said 400 
crore pounds, not rupees. I said, in 
Indian terms, not in Indian money, 
becaXise million is not used in India 
except by those who talk in English 
terms. We speak of lakhs and crores
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I said that the British budget was of 
the tune of 400 crore pounds. Our 
budget is for 400 crores of rupees. 
When we take into consideration the 
per capita income in the United King
dom ciid that in India, it will imme
diately be apparent that comparative
ly Ihe incidence of taxation in this 
country is much higher because ..

Shri Kishorimohan Tripathi: I think 
that is wrong.

Shri Syamnandan Sahaya: I do not
know on what basis my hon. fnend 
says that my figures are wrong. The 
per capita income in the United King
dom is 773 whereas it is 57 in India. 
The actual amount which we are 
collecting by way of revenue in order ' 
to meet our expenditure in the Centre 
as well as in the States comes to near-  ̂
ly 800 crore rupees as against 400 
crore pounds in England.

Shri C. D. Deshmukh: I do not know 
what figures the hon. Member is quot
ing, but I think they are wildly wrong.
In the United Kingdom the national 
income is about nine to ten million 
pounds and ours is likely to be about 
9,000 crores.

Shri Kishorimohaii Tripathi: I may
also point out to the hon. Member that 
the taxation in India is 8;17 per cent, 
of the national income and it is 41*7 
in the United Kingdom^

Shri Syamnandan Sahaya: Well, I do 
not know what figures the hon. Mem
ber is referring to, but.......

Shri Raj Bahadur (Rajasthan): 
From some authentic material* of 
course.

Shri Syamnandan Sahaya: May be,
and perhaps Mr. Raj Bahadur also 
agrees with him, but I have not seen 
these figures and T cannot agree with 
him. I was referring to ih^ figures 
published in this morning’s paper 
about the budget of the United King
dom ^s presented by the Finance 
Minister of that country, and the fig
ures which I find in the year books of 
the budget figures of the different pro
vinces in India, excluding the Part C 
States. Now. this is a matter of figures 
and I have no doubt that if the hon. 
Finance Minister scrutinises the U.K. 
budget figures he will find the correct 
position. I am referring only to the 
budget figures and not to the general 
income of the nation from borrowings 
and other such things.

Increase in taxation, I ::uggest must 
be justified by better amenities. But 
if wc see the past history of the bud-. 
getary position we will find that we

are saddled with higher and higher 
taxes and this has resulted in a higher 
cost of living. But we have not got pro
portionately higher standards of liv
ing. Costs are going up year oy year 
and the cost of living too is going up, 
without in any way improving the 
standard of our living. In this view 
of the m atter it becomes all the more 
necessary for us to examine whether 
there is justification for any further 
taxation. We find that the Budget 
proposals mean to raise about Rs. 31 
crores by way of fresh taxation. We 
can look into the figures of the Bud
get. Naturally the proposals in the 
Budget for this year are based on the 
figures of at least the previous year. 
We find however that for existing cus
toms revenue the revised estimate for
1950-51 is Rs. 145 crores—I leave off . 
the lakhs—and the Budget proposal 
for 1951-52 is for Rs. 141 crores. Con
sidering that we have recently enter
ed into the Indo-Pakistan trade agree
ment and also other agreements with 
different countries, I thought that our 
proposed receipts from this head 
should have gone up instead of going 
down. Even if we take the figure of 
income on this head at M /hat was 
shown in the revised figure, it will be 
found that we will have about Rs. four 
crores more on the present conditions 
without taking into consideration the 
advantages from further incomes that 
might be derived on the basis of the 
Indo-Pakistan and other trade agree
ments. Then the corporation tax is 
at a figure of Rs. 38 crores in the re
vised 1950-51 estimates. In the pre
sent proposals the corporation tax has 
been put at about Rs. 30 crores which 
again shows a lower exoectation of 
about Rs. eight crores. In the jncome- 
tax account, our revised figure is Rs. 
127*88 crores and the present, propo
sals contain the figure of Rs. 126*57 
crores which also shows a lower ex
pectation of about Rs. 1| crores. But 
as I have already said, we ran cer
tainly expect a better income from 
customs revenue on account of the 
Indo-Pakistan trade and also from big
ger exports of jute materials, because 
we will be able to get more Jute and 
will therefore be able to export more 
jute goods and get more Income there
by. Even without that we find that if 
we base our proppsals on the revised 
figures of last year, we have got about 
Rs. 13J crores or roughly Rs. 14 cro
res which these revenue heads would 
bring to the coffers of the Government 
without any addition to the existing 
taxes.

When we look at the expenditure 
side we find that as compared v/Ith the 
revised estimates there is an increase 
of Rs. four crores on Civil Admini.5- 
tratipn. Then in other heads also
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[Shri Syamnandan Sahaya] 
like Civil Works and Direct Demand 
on Revenues, there is an increase of 
about Ry. crores. In spite of the 
best efforts at economy, unfortunately 
we And that out of about 92 main 
items on the expenditure side there are 
about 55 which show an increase. Ap* 
parently, if the financial position was 
not as satisfactory as the Finance 
Minister would like it to be, one thing 
could have been done in the matter of 
expenditure, namely to restrict the 
expenditure to what they are r.nd not 
to allow any increase thereon. In fact 
there is a growing demand not only in 
this House but outside also for eco
nomy in Government Expenditure. The 
committee over which you i resided, 
Sir, the Estimates Committee, has said 
most unequivocally that there is room 
for larger economy. In this view of 
the matter, I feel that even on the ex
penditure side, perhaps the Govern
ment might have been able to bring 
down the expenditure and effect 
some savings and thus they might 
have met some of the deficit
which is now proposed to be
met by fu rtl^ r taxation. Look
ing into the telephone directory 
the other day I found that almost 
every Ministry’s Secretary has a Pri
vate Secretary and a Personal Assis
tant. and in many cases perhaps even 
more than one. I am not conversant 
with the working of the Central Gov
ernment Departments. But knov/ing 
as we do the conditions I may submit, 
not in any spirit of criticism but to 
express an opinion which I feel in 
the larger interests of the coUntry, that 
considering that eflftciency even in the 
Departments is not such as we would 
like it to be, or even not such fs  it 
was in the past, I feel that ih’s type 
of expenditure could well be curtailed 
as too many cooks are spoiling the 
broth. Therefore wc are not convinc
ed that with the income on the exist
ing heads of revenue and with re
trenchment in the expenditure of the 
country, there was really any great 
justification for making new taxation 
proposals.

Then the Finance Minister in the 
nresent Budget h^s transferred ct^rtain 
items of expenditure on capital heads 
to revenue. However jnuch it may be 

desirable to do so—perhaps there may 
be some items which so far were un
der capital but which might properly 
find their place on the revenue side— 
it is a matter which, in my opinion, 
should be once for all decided and it 
should not be done piecemeal in one 
year or the other just with a view to 
meet the exigencies of the situation, 
because the Finance Minister will con
cede, T hope, that the principle of hav
ing fresh taxation to meet the capital

requirements of the country is, to say 
the least, a dangerous principle and 
j-’hDuld not, in my opinion, be allowed 
to form a precedent in this Plouse. I 
have no time to detail more reasons 
and I do not think they are necessary 
either for an eminent economist and 
finance expert like the Finance Minis
ter. '

When we come to the proposed tax
es, I find that the new taxes are large
ly a burden on the poorer section 
There are three important proposals in 
the Budget, One is the raising of the tax 
on tobacco. It will be seen that the 
tax on chewing and smoking tobacco 
has had a full 100 per cent. rise, 
whereas in the case of other tobacco 
the increase is not as great. The rea
son given is rationalisation of tne en
tire taxation on tobacco. But I sub
mit that if rationalisation acta*>lly re
sults in taxing the poor man, we might 
much rather keep the system irration
al for the time being and not allow 

the poor man to suffer. As clear 
from the speech of the Finance Minis
ter he considers this as a rather insig
nificant part of the tobacco tax. That 
is not correct. In this country the 
chewing and smoking of tobacco is 
largely prevalent in the villages and a 
larger portion of our countrymen live 
in the villages and they do not use 
other forms of tobacco like cigarettes 
and cigars. Even if this tax on tobac
co has to be raiSfed the burden must 
fall on those who can afford to bear 
it and not on the poorer sections. As 
it is, it is only a burden on the poorer 
sections. Although it is not directly 
concerned with the Finance Bill, the 
Railway Budget also contained an in- 
f'rease in railway fares. The rise in 
the third class fares was to the ex
tent of 25 per cent, whereas in other 
cases the rise was not so much. Here 
again it is the poor man who is har
dest hit. We have also seen the an
nouncement regarding the increase in 
postal rates. Considering the propo
sals made they will be a burden on 
the poorer sections. I therefore sub
mit that the taxation and other pro
posals in the Budget go to hit hard the 
poorer sections in our country and I 
do not .see how the present Govern
ment could possibly agree to taxation 
of this nature.

The hon. Minister has referred to 
inflation and how he has tried to meet 
it by not allowing the Budget to be a 
deficit one. In public finance at times 
one has to have even a deficit budget 
if the situation so warrants and per
haps in special circumstances a deficit 
budget is even better for a country 
than a surplus one. As you have 
noticed the British Budget is a deficit 
budget by £90 million. Govtrnment
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have tried various methods to check 
inflation. It was suggested when de
valuation was effected that even that 
was a method to check inflation. Yet 
the inflation has not been chocked and 
the spiral of inflation is t'oing up I 

would like Govtrnn^ent to recilfse that 
this is not the method to check infla
tion successfully and permanently. The 
only method is production and I v/on- 
der whether the Budget proposals as 
they are would help in that direction 
in any way. Even lubricating oils 
have beep taxed, which means that 
the cost of production will go up ond 
the cost of the manufactured goods 
will also go up. There is therefore 
no Justification for this extra taxation. 
I  Aope the Select Committee will re

member all this and recast the Budget 
in such a way that new taxation may 
be avoided and if fresh taxation is to 
come at all, they should see that the 
burden does not fall on the poorer sec
tions but on those who can afford to 
bear it with better grace.

4 ’ aiFT «PT ft? 5rr«t^5

anfisR ^  3 n ^

I

^  w irnnftiT 
Vr 3T<T SPTT «T^ T?

TOT t  apTC ^
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T t ^  It ^  .arrsn?

1 1  t  j  ft? 5ft
WmH ^

I  ’T?
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(English translation of the above 
speech)

Ch.̂  JEUnbir Stn^H (Punjab): Sir, 1 
am much thankful to you for although 
my name was on the list, I have been 
called at least for the last five minu
tes.

After that I must bs thankful to the 
hon. Minister because of his making 
endeavours in a direction in which if 
he gets success, our country would be
come ecwiomically Independent. So far 
our country has achieved independence 
from the foreign rule only. In my

* opinion this time he has not imposed 
these new taxe^  ̂ because of the fact 
that he feared some deficit in 
the general expenditure side of 
tb f budget, hui becausc he 
wants that the country should 
make orogress ahd be free from the 
economic slavery of other countries. 
For this I cannot help without thank
ing him But^at the same time I have

some grievances to put before him and 
1 cannot help without giving an ex
pression to them. I want to draw his 
attention to those difficulties also 
which might face him, if he, by the 
grace of God, were to become the 
Minister oI Finance in the next Par^ 
liament also. This discrimination that 
is being done these days in imposing 
these taxes cannot last for long. Ih e  
hon. Minister of Law is not present 
here, therefore through you Sir, I 
want to convey my impressions to 
him. He took a great deal of painn 
in getting the Land Alienation Act, 
1900 declared illegal and against the 
spirit of the Constitution. This has 
proved highly beneflcial to the lacs of 
the tenants of Punjab. But I wan^^to 
ask whether he would take any pams 
lor getting those discriminations re
moved which are now being made in 
imposing taxes. I think he v/ould not 
act very promptly in this regard, be
cause the small tenants, who come un
der the purview of Land Revenue Act 
cannot go to the Supreme Court for 
redress and cannot force the C'ourt to 
declare this Act discriminating. There
fore I particularly want to draw his 
attention to this fact. You know that 
according to the Income Tax Act, in
comes of less than Rs. 5000/- pur an
num are exempted from the payment 
of income tax, but a tenant may he be 
running at a loss has to pay the Land 
Revenue even if he cultivates even 
one bigha of land. I want to ask, is it 
not a discrimination? Perhaps some of 
my hon. friends would Say that the mat
ter of the Land Revenue comes under 
the jurisdiction of the State I.egislaiures 
and they are not responsible for that. 
But my submission is that it is not so. 
There are about ten States in India, 
which are called Centrally Adminis
tered Areas for whom this House is 
responsible so far as Land Tax is con
cerned. Take for instance the case of 
Delhi Province. The system of Land 
Revenue in Delhi is not like the in
come tax systehi of other places.

Mr. Deputy-Speaker: The hon. Mem
ber may continue on the next day. The 
House will now stand adjourned till 
10.45 A.M. tomorrow.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Thursday, the I2th April, 1951.


